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"Thursday, March 17, i.ov, . naguna
27, 1881 (Saka)

The Lok Sdibha met at Eleven of ‘the
Clock.

[MR. SpeAgRER in the Chair]
©ORAL ANSWERS TO QUESTIONS
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[The office is attending to the needs
of the domestic employment seekers

on the same basis as other regular
Employment Exchanges.

It has, however, been shifted to
Gurdwara Road Hutments,]
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Shri D. C. Sharma: What is the

pattern of thisx office? Is it like the
other employment exchianges, or is

‘the pattern different from that of the
-employment exchanges?

Shri L. N. Mishra: It is almost the
same, it iz just like other employ-
ment exchanges.
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Shri S. M. Banerjee: May I know
whether those people who have regis-
tered themselves with  the employ-
ment exchange are being provided
with any jobs through the employ-
ment cxchange, and if so, whether
suitable service conditions have been
laid down for them?

Shri L. N. Mishra: No. The job-
scekers get themsclves registered at
these employment exchange offices
and these employment offices try to
place them somewhere according to
the demands, So far as service con-
dilions are concerned, there is one
wellare officer who is making a sur-
vey of the conditions etc. but we
have not laid down any service con-
ditions so far.

Shri Aurobindo Ghosal: May 1
know whether the data regarding the
nature of facilities, the working hours,
remuneration etc. have been collected?

Shri L. N. Mishra: The survey has
been made, and according to the in-
formation collecied, of 203 registrants
76 candidates were getting Rs. 50 per
month in their last employment, 34
with food, and 42 without food. 90
applicants were getting one weekly day
off, and 136 were working for over 12
hours a day. 41 were getting 30 days’
leave with pay every year. Only 4
applicants reporied delayed payment.
The remaining 199 candidates were
being paid before the Tth of every
maonth. Only 17 registrants were not
paid their full dues at the time of
discharge.

Shri 8. C. Samanta: In reply to a
supplementary question last time, the
hon. Minister said that an advisory
committee would be attached to this
employment exchange. May I know
whether that committee has since
been set up?

Shri L. N. Mishra: I have answered
already that that committee is to be
set up shortly.

st o dw T qE o A4 &
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Shri 5. M. Banerjee: May I know
whether during the period of survey,.
it had been revealed to that officer
that there were ceriain domestic ser-
vants who had not been paid even
their due salaries? May [ %know
whether such ¢ases have been brought
to the notice of Government?

Shri L. N. Mishra; [ have just
stated that a survey was made on the
basis of the complaints, and 1 have
already stated what the report of that
survey is.

Indians in South Africa

Shri Hem Barua:

Will the Prime Minister be pleased:
to state:

(a) whether it is a fact that UN.O.
renewed its appeal to South Africa to-
enter into negotiations with India and
Pakistan on the question of the treat-
ment of people of Indian origin im .
South Africa; and

904, {Shrl Ba.m Krishan Gupta:

(b)if so, whether any such offer has
been recetved from South Africa so-
far?

The Parliamentary Secretary to the
Minlster of External Affairs (Shrl
Sadath Ali Khan): (a) Yes, Sir. At
its Fourteenth Session held last year
the United Nationg General Assembly
renewed its appeal to the Government.
of the Union of South Africa by the
adoption of a resolution on the
subject,

(b) No; we have not received any
offer so far from South Africa.

Shri Ram Krishan Gupta: In view
of the fact that no such offer has beem
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received from the South African
Government, may [ know whether this
fact has been brought to the notice of
UNO?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I do not know if it has been
specifically brought to their notice,
but I have no doubt that it is well
known.

Shri Ram Krishan Gupta: May I
know whether there is any possibility
of rapprochement on this issue, in
view of the present atlitude of the
South African Government?

Shri Jawaharlal Nehru: I do not
know.

Shri Hem Barua: May I know whe-
ther it is a fact that a process of
crushing the Indian personality in
South Africa is going on with such a
vehemence that the Indians there
are virtually in a concentration camp,
and all that they need is a gas cham-
ber, and if so. in view of the urgency
of the problem, whether the hon
Primne Minister 15 going to discuss thas
matter at the next Conference of the
Commonwealth Prime Ministerg at
London?

Shri Jawaharlal Nehru: I cannot
say what matters will be discussed in
the conference or not.

Shri 8. M. Banerjee: May I know
whether the attention of the Prime
Minister has been drawn to the news
in the press that an Indian has been
stabbed in Nairobi? This is the
fourth case since Friday, that is, in a
week, four Indians have been stabbed.
If so, may I know what steps have
been taken?

Shri Jawaharlal Nehru: I do not
quite know how this arises. South
Africa and East Africa are thousand
miles apart. But if he wants, these
are the facts. The information re-
ceived has been not about this inci-
dent but about a previous incident of
an Indian being stabbed, but it was
pure dacoity plus murder; it had no
political significance.

PHALGUNA 27, 1881 (SAKA)
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Shri Braj Raj Singh: The Prime
Minister has just stated that he does
not know what subjects are going to
be discussed at the Prime Ministers'
conference to be held in London,
Since India and South Africa both
happen to be members of the Com-
monwealh, will the Prime Minister
be pleased to initiate a discussion
there on the problem of the trealment
of Indians in South Africa and get a
solution through the Commonwealth
Prime Ministers' Conference?

Shri Jawaharlal Nehru: As I have
said, | cannot discuss these matters,
but T might indicate that it has not
been our policy or any Member-
State's policy to discuss in the Com-
monwealth Prime Ministers' Confer-
ence their mutual problems; they
might discuss them betwern them-
sclves or in the United Nations, but
not in the Commonwealth Prime
Ministers' Conference.

Shri Hem Barua: May I know whe-
ther the Prime Minister proposes or
has already proposed to make a speci-
fic request to the Commonwealth
Prime  Ministers’ Conference in
London, to lake up this issue for dis-
cussion?

Shri Jawaharlal Nehru: 1 have just
said that our policy is directly oppos-
ed to making such requests; we do
not do it, we do not think it is right
to make sych requests, If such re-
quests are made, there arc many
other countrics in the Commonwealth
who have their conflicts and problems,
and they may also raise them. We
do not think that the Commonwealth
Prime Ministers' Conference is a
super-State discussing the problems
of independent States.

Shri Hem Barua: In that case, why
should we be in the Commonweaith
at all?

Mr. Speaker: It may be for other
purposes, not for the purpose that the
hon. Member has in view.
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Aluminium Rolling Mill in Bombay

['Shtltnbodh Hansda:
*905, J Shri R. C. Majhi:
Shri 8, C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether il is a fact that M/s.
Hindustan Electrie Co., Ltd., Bombay
have been given the licence to instal
a rolling mill of aluminium;

(b) whether it involves any foreign
exchange; and

(e) if so, the amount of foreign ex-
change required?

The Minister of Industry (Shri
Manubhal Shal): (a) Yes, Sir.

(b) and (c). Yes, Sir. Rs. 67,000
for import of equipment. No extra
foreign exchange is involved in res-
pect of raw materials; the firm will
be importing as raw material billets
which cost less instead of rods which
were imported hitherto.

Shri Subodh Hansda: May | know
whether Government have any share
in this company or they have given
any financial assistance to this com-
pany for setling up this rolling mill?

Shri Manubhai Shah: For a sum of
Rs. 67,000 to a firm which handles
more than Rs. 1k crores worth of
material, no financial assistance is
called for from Government,

Shri Subodh Hansda: What will be
the total installed capacity?

Shri Manubhai Shah: 3,600 tons per
year.

Shri 8. C. Samanta: May I know
whether any other firm approached
Government for licence? If so, was
it granted?

Shri Manubhai Shah: [f anybody
makes a proposal which will save us
foreign exchange at a very nominal
cost of investment, it will certainly
be considered.

MARCH 17, 1960
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Rayon Grade Pulp Mill

m-'-s. C. Samanta:
*906. { Shrl Subodh Hansda:
[ Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 766 on the 24th August, 1959 and
state:

(a) whether the project report of
the Japanese Experts for the estab-
lishment of a bamboo-based Rayon
Grade Pulp Mill, has since been re-
ceived and considered; and

(b) if so, the steps proposed to be
taken to implement the scheme?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). The
report has been recently received and
is under consideration. It has how-
ever been decided to leave the pro-
jeet for implementation by the pri-
vate scctor, as a large number of such
schemes are being received from
different parties.

Shri §, C. Samanta: May I know
whether any party has approached
Government to start this mill?

Shri Manubhai Shah: Yes, about 4
proposals are under consideration.
One has already been approved in
Kerala and that project is going ahead.

Shri 8. C. Samanta: May [ know
whether the report of the Japanese
Consultants’ Institute that was sub-
mitted before tallies with the report
that has been submitted by the
experts?

Shri Manubhai Shah: The Japanese
experts' report is very favourable.
They have said that Assam bamboo
and also bamboo from Mysore and
other areas are particularly good raw
materials for the manufacture of
rayon-grade pulp. Therefore, we are
going to consider many more appli-
cations to make the country fully self-
sufficient in rayon-grade pulp very
3000
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Price of Imported Watches

+ .
/ Shri 8. M. Banerjee:

*907. ‘LShri A. K, Gopalan;:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
prices of imported watches available
in the market have gone up; and

(by if so, steps taken by Govern-
ment in this regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The prices showed an upward
trend towards the close of 1057 but
have started receding since Septem-
ber, 1959

(b) With a view to relieve the short-
age of complete watches in the market,
which were banned for import since
July, 1957, their import has now been
allowed on a restrictive basis during
the current licensing period.

Shri S. M. Banerjee: The hon.
Minister has said that with a view to
relieve the shorlage, imports are now
being allowed on a ‘restrictive basis".
What is meant by import on a res-
trictive basis?

Mr, Speaker: Are there any major
restrictions?

Shri Satish Chandra: About 2} per
cent. of the imports in the years when
watches were allowed to be imported
has now been permitted.

Shri S. M. Banerjee: Has this im-
port resulted in any fall in prices,
and have Government any contrel
over the prices of these watches,
specially wrist watches?

Shri Satish Chandra: There iz no
control over the prices of watches.
But the increase in priccs has been
arrested and some decline ¥ notice-
able now. In fact, the prices have
never gone very high.
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Export of Leather Goods

+
*909. I Shrll D. C. Sharma:
1 Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to slate:

(a) whether it is & fact that lcather
‘exports have shown a considerable
increase during 1959;

(b) if so, the total earnings during
1859 as compared to 1858; and

(c¢) the further steps taken to ex-
plore the markets abroad and increase
the exports?

The Deputy Minister of Commeres
and Industry (Shri Satish Chandra):
(a) Yes, Sir,

(b) The tolal value of exports of
leather, consisting of Tanned Hides
and Skins and finished leather was
Rs. 28:62 crores in 1959 as compared
to Rs. 18'36 crores in 1958,

(c) Export Promotion measurey
such as survey of foreign markets,
participation in Trade Fairs abroad
and implementation of a woluntary
quality control scheme by the Export
Promotion Council continue to be
taken,
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Shri D. C. Sharma: Which are the
countries where the possibility of new
markcts has been surveyed, and what
possibilities do they hold out?

-
Shri Satish Chandra: Surveys have
recently been undertaken in Norway,
Sweden and Finland; we have also
market reports from our commercial
represcntatives in other countrir.:s.

Shri D. C. Sharma: Which is the
country to which our export is the
largest?

Shri Satish Chandra: The United
Kingdom.

#5 Mg T @ 47 qAATT HA
ot 1 7z 3T AAA R ooF aE @
g §3 fardr qae w1 @ § afa
A0 a6 @ wA & fqafa & gand
gt H, sasa ¥ @y amw F 93 79
wariardt ¥ 453 § wsy AATL
9 qGT AT @1 L W IAF g49 ¥
FATL 3 A A TR AWARI @I 7

st /w7 AT |ara g fR
ATAFT G250 FY 47 9O FET AR &0
forger arer gaTt 9 frata & fag #rey
ferr W% grase 7@ @ 1 gafag
g9 ®sa1 A arge # Hqart § o few
AR AT A HF T3 WAX §
gay fmafa &gy a91 3 )

Y mMfa.g T : #1277 w4
78 & fF amge & Y F591 WA v
I% faar st 951 & a1gT 948 AT 9w
Fr ¥ A § ag wlawia & F A
g AT A A E, AR AR A WG H
we3 qq 7 # faawt ge2d, Fawar
HYT WA ¥ war§arAr § qree A wrd ?
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Shrimati Manjula Devi: May I know
whether there is any export of tiger
and leopard skins? Are these skins
in demand in foreign countries?

Shri Satish Chandra: There is some
export of costly leathers or tanned
skins, but the quantity is rather small.

Shri S. M. Banerjee: May I know
whether it is a fact thal the Uniled
Kingdom is interested only in  our
export of raw hides and not of finish-
ed goods? If so, whal steps are being
taken to see that tiwey also accept our
finished goods and not the raw hides
oniy?

Shri Satish Chandra: Export of
raw hides and skins, except raw
goat skins, is banned. The figures

I have given relate to tanned hides
and skini. Apart from that, we have
also exported some raw goat skins.
But as I said, the major portion of
the exports is of tanned hides and
skins.

Survey of Indlan Ocean

+
[ 8hri Aurobindo Ghosal:
*010. { Shri Ajit Singh Sarhadi:
LShrl Raghunath Singh:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 368 on the 27th Novem-
ber, 1959 and state:

fa) the progress made in the sur-
vey of Indian Ocean by the Soviet
ship “Vitiaz";

(b) whether there is any observer
of the Government of India on the
Soviet ship; and

(c) the results of the observations?

Tha Parlinmentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) to (c). Gov-
ernment of India have deputed three
Indian Scientists to participate in this
survey. These Scientists boarded the
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Soviet ship “Vitiaz" st Cochin at the
end of January, 1960 where it special-
ly called for them. Results will be
available only when our Scientists
return from the expedition which will
not be before April.

8hri Aurobindo Ghosal: May I know
if any expenditure is to be incurred
by the Government of India in con-
mection with this?

Shri Sadath Ali Khan: They get
free board and lodging and other
facilities.

Shri Aurobindo Ghosal: May I ¥now
‘if any scientists of any other country
of South-East Asia have joined the
team?

Shri Sadath All Khan: I believe
‘they have invited scientists from
-other South-East Asian countries also.

Shri A, C. Guha: May I know if the
survey will have any important sig-
nificance for our defence strategy?
If so, why was it entrusted to a foreign
ship rather than being done by our
own ship?

Shri Jawaharlal Nehru: Nabody
here has entrusted it to them. There
are the high seas. We have not en-
trusted this work to them and this has
nothing to do with any political affairs
or strategy. The investigation is
about the structure, character, origin
and gyration of water mass, chemi-
cal and biological variation of ocean
water, collection of meteorological and
acrological information, relief and
geological structure of the ocean
ground deposit and water suspension.
These are high scientific matters of
investigation which any country may
undertake. They have undertaken it
and they have been good enough to
jnvite some of our scientists as well
as scientists from Indonesia, Ceylon
and some other countries. We have
gladly accepted the invitation.
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Evacuation of Indian Kashmiri
- Traders from Tibet

( Shri Il-!;m Krishan Gupta:

| Shri Daljit Singh

| Shrimati M1%7a Ahmed:
‘Sll.-{ Shri S. A. Mehdi:

| Shri Arjun Singh Bhadauria:

| Shri Raghunath Singh:

LShri P. G. Deb:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 764 on the 10th Decem-
ber, 1959 and state:

(a) whether Government have re-
ceived any reply from the Chinese
Government regarding the evacuation
of Indian Kashmiri traders from Tibet;
and

(b) if so, the nalure of the reply
received? .

The Parllamentary Secretary to the
Minister of External Affairs (Shri
(Sadath Ali Khan): (a) Yes, Sir.

(b) The reply may be seen at
page 123 of White Paper No. III which
was laid on the Table of the House on
the 10th March, 1960.

Shri Ram Krishan Gupta: In reply
to a previous question, ithe hon. Deputy
Minister stated that he had pointed
cut that under international usage
persons of Indian origin found eligi-
ble both for Indian and Chinese
nationality should be given the option
of exercising their right to choose
whatever nationality  they prefer.
May I know whether this suggestion

has been accepted by the Chinese
Government?
Shri  Jawaharlal Nehru: The

Chinese Government have said that
they procced on the assumption that
they are Chinese nationals and,
therefore, they must renounce their
Chinese nalionality and then apply
for new nationality. We do not think
that is the correct position to take up

‘because we do not acknowledge that

they are Chinese nationals.
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Shri A. C. Guha: May I &now what
has happened to the property that
might have been left there or might

have been acquired by these Indian.

traders there?

Shri Jawaharlal Nehru: The persons
referred to in this question are per-
sons who are sitting there. They are
there. This is a question of their
coming away from there which is
being impeded. So, the question of
leaving property will only arise when
they come away, '

Shri Vajpayee: In view of the fact
that the Chinese Government has re-
jected our claim in this regard, may
1 know what further steps Govern-
ment propose to take? Will this
question be discussed at the forth-
coming meeting of the two Prime
Ministers?

Shri Jawaharlal Nehru: In such
matters the only steps that are taken
are continued discussions at the dip-
lomatic level. They have been
carried on. As to whether this par-
ticular matter will eome up in any
talks with the Prime Minister of
China when he comes here, [ cannot
definitely say how matters will take
shape.

Shri Panigrahi: May I know whe-
ther Government is aware that many
of these traders in Tibet have married
Tibetan women? If so, do they pro-
pose to take their wives with them or
do they propose to come alone?

Shri Jawaharlal Nehru: We are
aware that many of them have
married in Tibet. When the future
of the husbands is not certain I can-
not say definitely as
happen to their wives.

Shri Hem Barua: May I know whe-
ther it is a fact that some of these
Ladakhi traders in Tibet have both
Indian passporis and Chinese visas
also? If so, what is standing in the
way of their evacuation? What is the
specific ground?

Mr. Speaker: If they have got
Indian passports what ig the difficulty
in their evacuation?
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Shri Hem"Barua: Chinese visas also.

Shri Jawaharlal Nehru: [ do mot
say with regard to any particular in-
dividual; but, generally, they did not
take Indian passports because no.
gquestion arose in those days of taking.
Indian passports. They have been
living there for a considerable time.
A few may have it.

Shri Hem . Barua: In reply to a ques-
tion on this subject on a previous.
occasion it was specifically said that
there are some Ladekhis there in.
Tibet who have Indian passports and.
Chinese visas.

Shri Jawaharlal Nehru: Their case
is a differeni one. But we are talk-
ing about the Kashmiri Muslims in this
question. They have been resident
there, sometimes for a generation or
two and have carried on without
taking any passports. Now, they want
Indian passporis and we are prepared
to give it to them. Hence the diffi-
culty hag arisen.

Shri P, G. Deb: What is the total'
number of these Kashmiri traders?

Shri Sadath Ali Khan: There are
124 families, consisting of 162 males,
184 females and 237 minors of both
sexes. BEach family should apply to
the Indian Consul General at Lhasa
for the grant of Indian nationality.

Dr. Ram Subhag Singh: May [ imow
whether there' our trade agents im
Lhasa and elsewhere in Tibet are im
a position to look after the facilities
and welfare of the Indian traders and
others in Tibet? :

Shri Jawaharlal Nehru: It is diffi-
cult for me to answer about looking
after their facilities. ~We are con-
stantly trying to help them, some-
times succeeding and sometimes not
succeeding.

Shri Hem Barua: May [ know
whether' the sevurity guards posted at
the Consulate there have been with-
drawn by now?

Mr. Speaker:. It is. a: different
question;
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Shri Hem Barua: When the security
guards are posted there the Consul-
General cannot look after the inte-
rests of these people because they
are not allowed to get in touch with
the Consulate. If it is withdrawn,
they can establish contact with the
Consulate there and have their pro-
blems solved to a certain extent.
That is why I put this guestion.

Shri Jawaharlal Nehru: The answer
I can give cannot be very precise.
Sometimes they get in touch with
them; but it is not always very easy
o do so.
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[The question has been examined
and it is felt that mere exemption
from payment of licence fee will not
afford radio listening facilities to the
poor inhabitants of the Lahaul and
Spiti areas who cannot afford to pur-

chase their own radio sets, The
Punjab Government has been advis-

ed that wvillages in the Lahaul and .
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Spiti areas may be supplied radio
sets under the Community Listening
Scheme as applicable to tribal and
backward areas.]

Shri Hem Raj: In view of the fact
that these areas are not accessible
for 8 or 9 months in the year and
there are no facilities even for postal
mails to be taken there, will Govern-
ment consider the question of giving
community sets free to the Punjab
Government and exempt them from
the licence fees?

The Minister of Information and
Broadcasting  (Dr. Keskar): The
question of exemption will not arise
if community sets are given. The
hon, Member is aware that the licence
fee for community sets is much less
than for home sets; and whatever fee
is there that will be shared by the
Government itself,

Shri Hem Raj: In view of the fact
that the area is sparsely populated—
it has only a population of 4,000 in
an area of 6,000 sq. miles—will Gov-
ernment consider the advisability of
giving some radio sets free to the
Punjab Government for being dis-
tributed in every village?

Dr. Keskar: The last part of my
reply practically implied that. Any
set which is supplied under the pro-
vision that has becn made for tribal
arcas means that the set will not cost
anything to the community, The
cost will be shared by the Govern-
ment of India and the Government of
Punjab; and it will be installed and
maintained there, entirely, by the
Punjab Government.
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Sari Venkatasubbaiah: May I know
whether Government will extend the
same facilities to other States also
where there are a large number of
tribal people—l] mean the giving of
free community radio sets.

Dr, Keskar: The scheme of having
frec communily radio sets is operat-
Ing for f{ribal and backward areas
‘today,

Mr. Speaker: All over the country?

Dr, Keskar: Yes, Sir.

Mismanaged Tea Gardens

*914. Shri P. C. Borooah: Will the
_Minister of Commerce and Industry
be pleased to state:

(a) whether Government are going
to sponsor a Bill for taking over the
mismanaged tea gardens;

(b) whether the Industry Minis-
ter of Assam had made any suggestion
to the Central Government on the
above issue; and

{c) it so, the steps taken in the
matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to {(¢), Sometime back the Assam
Government drew the attention of
the Government of India to a few
cases of closure or threatened closure
of small tea estates in Assam either
due to financial difficultics, neglect
or mismanagement and suggested
that the Central Government may
consider the desirability of assuming
powers similar to these contained in
the Industries (Development and Bc-
gulation) Aect, 1951 for dealing with
such cases. No final decision has so
far been taken.

Shri P. C. Borooah: What are the
criteria of these mismanaged gar-
-dens?
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Shri Satish Chandra: There are no
fixed criteria. It was brought to our
nolice by the Assam Government that
some gardens were closed down and
some others were likely to close down.
S2, we consulted the Tea Board and
the Tea Board deputed the Director
of tea development to visit these gar-
dens and he submitted a report. There
are different problems in different
gardens. In some the management is
not proper and in some others the
machinery is obsolete, He has made
some recommcndations and the Tea
Board will have discussions with each
proprietor.

Shri P. C. Borooah: May I know
the number of tea gardens at present
in the country and the number of tea
gardens which have been closed?

Shri Satish Chandra: The number
of gardens which were visited by the
director of tea development was 18.
But all of them are not closed down
and the position is always fluid. Some
gardens closed down but reopen after
two or three months. Therefore, it
is difficult to say how many are
closed down at the present moment.
But eighteen gardens have been visit-
ed by him.

Pandit J. P. Jyotishi: Looking to
the loss that the country is put to
because of the mismanagement, would
it not be advisable to take some
immediate steps?

Shrl Satish Chandra: The problem
is really small. The 18 gardens which
1 have mentioned are not always
closed down and there are 7,000 tea
gardens in the country. The number
is very insignificant to require a
general solution of this problem and
so each case will have to be dealt
with on individual basis.

Shri Hem Raj: What is the area
that is covered by these 18 gardens?

Shri Satish Chandra: I have not
got the figure. I have got a list of
these gardens and the area of each
garden. 1 can give it to the hon.
Member after the Question Hour is

" over and he can total up.
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Mr, Speaker: The idea is to know
the percentage compared to the total

Shri Satish Chandra: It is a very
small percentage but will have to be
«calculated.

Shri P. C. Fernoah: Mav T know if
the working group on tea has made
any recommendation that there should
be some sort of legislation?

Shri Satish Chandra: The matter
-of legislation is under consideration
and the Government has not come to
.any firm conclusion so far. So, the
question is hypothetical,

Shri Hem Barua: Is it a fact that
sometime back the Union Gowern-
monl cuggested o the Assam Govern-
ment to undertake legislation so as
to bring the uneconomic tea gardens
under the management of the Gov-
ernment and if so, at what stage does
this proposal now stand?

The Minister of Commerce and In-
‘dustry (Shrl Lal Bahadur Shastri): Tt
is the other way round. In fact it is
the Assam Government which has
suggested that either the State Gov-
-ernment or the Central Government
should undertake some legislation.
We had a discussion with the Chief
Minister and the conccerned Minister
of Assam and they also came to the
conclusion that if legislation has to
be made, the Central Government
should take the responsibility. We
have consulted the other State Gov-
ernments concerned. It is not only
the Assam Government but there are
other States which are concerned and
it is somewhat surprising that other
‘State Governments have not taken
any interest in this. We have not
received even replies from some of
the State Governments. In the ecir-
cumstances, the matter is still pend-
ing. But only a week back, I have
written to the Industry Minister of
Assam Government that as they are
coming here in connection with the
National Development Council meet-
ing, T would be glad to discuss with
them further.

Shri P. C. Borooah: May I know
whether there are any instances In
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Assam of -closure on account of mis-
management.

Shri Satish Chandra: There are gar-
dens which are either closed or not
working satisfactorily due to mis-
management. For instance, the Direc-
tor c¢f tea dcevzlopmont visited a
tea estate and he recommended that
they should appoint a manager with
plantation experience and not an
amateur picked up from anywhere.
Obviously, the manager at the tea
plantation is a fricnd or a relation of
the proprietor and does not know
much about tea.

Unemployment

+
(Shri S. M, Banerjee:
*915. { Shri P, C. Borooah:
| Shri Hem Barua:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether his attention has been
drawn to a press news to the effect
the number of registered unemploy-
ed has gone upto 1.4 million recent-
ly;

(b) whether this flgure is consider-
ed the highest since World War II;

(c) if so, the for this
abnormal increase;

(d) the steps taken by Govern-
ment to ease the situation?

reasons

The Deputy Minister of Labour

(Shri Abid Ali): (a) Yes.
(b) Yes.

(c) The reasons include an increase
in the number of Exchanges, their
greater use by employment-seekers,
migration from rural to urban arcas
and population growth.

(d) Various decvelopment schemes
under the Five Year Plans are¢ creat-
ing employment opportunitics. To
ease the situation arising from tempo-
rary surpluses of personmel due to
the completion of the projects, special
machinery has been set up for their
development in new projects,
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Shri §. M. Banerjee: In the Second
Plan the target filxed was 8 million
which was revised to 65 millioun. To
what extent has that target been ful-
filled or likely to be fulfilled?

Shri Abld Al: 4:5 million.

Shri S, M. Banerjee: May I know
if a news which appeared in the
Statesmian d ¢ the Gk Mouch, ‘900
has been brought to the notice of the
hon. Minister that there would at
least be 50 per cent more unemploy-
ed in India at the end of the Third
Plan? I want to know whether 7-8
million people will remain unemploy-
ed during the end of the Second Plan
and ultimately at the end of the
Third Plan there will be no employ-
ment to about 12-13 million people?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
It is clear that in the course of the
Second Plan period, we would not
have succeeded in absorbing and
giving employment to what was call-
ed the back-log of unemployment at
the beginning of the Sccond  Plan.
But it must also be borne in mind at
the same time that during the Second
Plan we arc going to gire employ-
ment to a much larger number than
we could do in the First Plan. The
potential for employment is increas-
ing and the employment opporiunities
are increasing but we are not able
to caich up with the requirements in
terms of the new additions to the
labour force because of the factors
mentioned; increasing population and
other things.

Shrimati Renuka Ray: In view of
the fact that many of those who are
registered are found not suilable for
employment when they are interview-
ed, is the Government considerirg
any machinery through which they
may expand the training facilities so
as to avoid wastage of personnel?

Shri Abid All: So far as technical
personne] are concerned, we have got
training institutes and about 30,000
persons are proposed to be trained
there.

Shrimati Remuka Ray: There are
many kinds of employment in produe-
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tion centres or co-operatives and some
of these people nre not found svit-
able. Do Government propose lo
set up a machinery through which.
these people who are regisiered in
the employment exchanges could be
trained?

Shri Abid Ali: Sometimes, some of
thes> peopie are not found suitable
for particular jobs. We keep an eye
on the employment market and change
our training programme sccordingly.

Shri Tyagl: Has any altempt Been
made to ascertain or register ihe un-
skilled villagers residing in India?

Mr. Speaker: for employment?

Shri Tyagi: People, who are un-
employed.

Shri Nanda: Yes, Sir. We have got
these employment cxchanges for the
present at district centres mostly.
Now we have decided to install a few
exchanges to begin with in rural
areas also to try to ascertain what
usefulness they can have or whit help
they could give.

Shri P, C. Borooah: May I know
the rate of increase in uremployment
from year to year during the Second
Five Year Plan?

Shri Abid All: On the basis of
registration in the employment ex-
changes, in 1958 it was 11-83 jakhs
and in 1959 it was 14°21 lakhs,

Shri Muhammed Elas: Our country
needs more and more skilled and
semi-skilled workers. Ewen the hon.
Prime Minister very often scys that
our country is very much in need of’
technical personnel. But the latest
figures of the employment exchanges
show that nearly 5000 skilled, highly
skilled and semi-skilled workers are
unemployed. Why iz it that there is
no plan to absorb all these highly
skilled and semi-skilled workers in
the different factories since our roun-
try needs more and more technical
personnel?

Shri Abid All: Wherever there is
demand and these employment seek_-
ers are available, an atterupt is



6397 Oral Answers

!'nade to place them. It may he that
in the case of some of them suitable
employment may nol be available,

Shri Venkatasubbaiah: The hon.
Minister just now said that employ-
ment exchanges are going tc be put
up in rural areas. May I know
whether they will be put at the block
level?

Shri Nanda: The details are being
worked out.

Shri Sadhan Gupta: May I know
by what time it is expected that new
jobs will catch up or outsirip new
job seekers?

Shri Nanda: It is very difficult to
prophesy a precise date by which tms
very desirable objective will be
achieved. It depends upon several
unpredictable factors, for example, the
rate of increase in the population. We
started in the First Five Year Plan
with 1'25 and now it is nearing 2. 1
cannol say precisely what is going to
happen there. T am sure as we are
stepping up our investmenl—if we
had been able to step up our invest-
ment much more during the Second
Five Year Plan we might have
absorbed nearly fully—we will be
able, 1 hope to do it later on.

Raja Mahendra Pratap: 35ir, I say
that unemployment is a blat on any
civilisation, My plan is, every village
and every part of a town should be
foclared a join family. It is for
them to employ everybody. Wiil the
Government accept my plan?

Shri Braj Raj Singh: May I know
whether the Government have sug-
gested to the planners to plan the
Third Five Year Plan in a way in
which the problem of unemployment
would be solved satisfactorily?

Shri Nanda: One of the purposes
of planning is to see that much more
employment opportunities are made
available.

Shri Braj Raj Singh: You are going
the other way.
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World Agricultural Fair

*916. Shri P, G. Deb: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether Bharat Krishak Samaj
has asked for rémission of rent of
Rs. 30 lakhs for the Exhibition Grounds
where the World Agricultural Fair
was held; and

(b) if so, the action taken in tne
matter?

The Depaty Minister of Works,
Housing and Suopply (Shri Anil K,
Chanda): (a) and (b). A request for
waiving the ground rent of the land
and rent for the structures, vccapled
by the World Agriculture Fair, was
received from the Bharat Krishak
Samaj, but it has nct been acceded
to.

Shri P. G. Deb: May I know what
is the total profit made by the Bharat
Krishak Samaj from the World Agri-
cultural Fair?

Shri Anil K. Chanda: We have net
got that information.

Shri P, G. Deb: 1Is it a fact that
they have ecarncd profits and reccived
presents worth lakhs of rupees from
foreign exhibition stalls?

8hri Anil K. Chanda: We have no
detailed information.

Shri Braj Raj Singh: May I know
whether Government's attention has
been drawn to the fact that the Bharat
Krishak Samaj got something like
Rs. 80 lakhs from all sorts of avenues
of revenue, and even then they are
demanding that they should be
exempted from paying this rent?

Shri Anil K. Chanda: As I said,
Sir, we have no detailed information.

Shri Braj Raj Singh: You must
have.

Shri Sadhan Gupta: May I know
what reasons were advanced by the
Bharat Krishak Samaj for demanding
this remission, and whether those
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reasons have been found to be correct
or otherwise on investigation?

Shri Anil K. Chanda: The Samaj
said that they had renovated struc-
tures, repaired roads, put up new
water and electric donnections, added
lakhs of rupees worth of buildings.
gates etc., a fairly large number ot
foreign dignitaries had come to India
adding a wvery substantial amount of
foreign exchange, employment Wwas
given to thousands of people during
the period. there was considerable
addition to the revenues of Railways,
Air Services, Posts and Telegraphs,
Telephones etc.

Shri Tyagi: Is this Bharat Krishak
Samaj a State sponsored body like
the Sadhu Samaj and the Bharat
Sevak Samaj?

Shri Anil K. Chanda: I do not think
it is a State sponsored body.

Shri Tyagi: Is it purely a private
organisation or is it sponsored by the
Government or any Minister?

Shri Anil K. Chanla: It i3 a private
organisation.

‘The Minister of Works, Housing and
Supply (Shr: K. C. Reddy): Sir, |
would like to add that this Bharat
Krishak Samaj has been functioning
during the last, I think, five or six
years. It has been organising Far-
meri' forums and  conferences like
that. Hon. Members must be aware
that my colleague, the Minisier of
Agriculture, Dr. P, S. Deshmukh, is
the President of the Bharat Krishak
Samaj. This time it organised the
World Agricultural Exhibition, the
first of its kind in the whole world.
I am given to understand that when
they took steps to organise the exhibi-
tion the Ministry of focd and Agri-
culture was approached. The Food
and Agriculture Ministry gave them
every encouragement and also, I
believe, a grant of Rs, § lakhs for
organising this exhibition.

The exhibition was, well, a success.
The President of the United States,
the Prime Minister of the Soviet Union
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and many other foreign dignilaries
have come and seen the exhibition,
and it has been considered to be a
successful exhibition.

So far as the Bharat Krishak Samaj
is concerned, its status, it is purely
a non-official organisation. As I said,
the Minister of Agriculture is the
President of this Samaj. When the
President of the Bharat Krishak
Samaj approached the Government
for the use of the exhibition grounds
for holding its exhibition saying that
the time was very short ete. We
came to certain tentative agrecmoents,
that the lands, pavilions ele. could
be placed at their disposal and the
understanding was that they would
bave to pay the same rent as was
charged for the Indian Indusirial
Exhibition which was held someume
earlier. On that basis they were given
possession of the land. The time was
very short, they went on with the
work, they organised the exhibition
and when we calculated the rent, it
came to about Rs. 30 lal:hs or Fs. 35
lakhs., Then, for the reasons  stated
by my colleaguy, thoy said that they
would lik» to be cuempted from the
payment of rent. We have not agreed
to thal, and we ase cequesting the
Bharat Kirishuk Simaj to pay up the
rent.

We have seen reports in the Press
that the exhibition has been financially
& success, Rs. 30 lakhs to Rs. 50 lakhs
have been colleetcd by the Bharat
Krishak Samaj by way of rent of
pavilions, by way of gate money ctc.
‘The accounts have not yet been com-
pleted and the Government are not
aware what exactly are the realisa-
tions by this organisation from the
exhibition and what has been the
expenditure, That will take some
time. We have not levogons our
claim, but thcy are urging for some
remission. We are looking into the
question. The Ministry of Finance
will also be consulted before we take
a final decision in the matter.

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): Sir,
I rise on a point of clarification. The
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hon. Member, Shri Tyagi, while ask-
ing a supplementary, whether this
body was a State sponsored organi-
sation, mentioned two other names
and made a wrong assumption that
the other two bodies were Govern-
ment sponsored. I would like to say
that they are not at all Government
sponsored.

Shri Braj Raj Singh: The informa-
tion given by the hon. Minister was
that the Bharat Krishak Samaj was
given an advance to the tune of Rs. 5
lakhs by the Government.

Shri K. C. Reddy: What 1 said was,
I was given to understand that they
got a grant from the Ministry of Food
and Agriculture to the order of Rs, 5
lakhs—I am nol quite definite about
it.

Shri Braj Raj Singh: If the Minis-
ter was given to understand, we can
safely take it that the Bharat Krishak
Samaj was aided to the tune of Rs. §
lakhs by the Government. The Gov-
ernment are now saying that they
have not seen the mccounts, they do
not know what the earings of the
Bharat Krishak Samaj were from the
exhibition and how it has worked.
‘This is a very strange situation. When
the Government are advancing funds,
they are not having anything in the
management of such fairs.

Shri K. C. Reddy: There is nothing
strange about this. The Government
gives grants to a number of institu-
tions. It is not as if whenever a
grant is given the Government will
have a stranglehold about income and
expenditure, the way the amount is
spent ete. ctc.  Sometimes they are
outright grants. The Government
have asked for particulars from the
Bharat Krishak Samaj, what their
income has been, what was their
expenditure etc.

Shri Tyagi: Sir, on a matter of
principle . . . .
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Mr. Speaker: Order, order. One hor
Member raised a point of order. 1
is because this rclates to finance. The
simple question is whether any
approach has been made or attempt
has been made to complete the
accounts. To avoid further questions
on the matter, it is legitimate for hbn.
Members to ask the Minister to
answer as {o what exactly they have
done. Porsihly, thr 'aor2: if anyv.
may be made good because it is all
useful work. But irrespective of the
question whether there was a profit
or not, the point was whether, with-
out going into the matter, they pro-
posed 1o give Rs. 30 lakhs or so.
Naturally, ecvery hon, Minister is
entitled to ask why they are making
a grant of Rs. 30 lakhs. So, thure is
no difficulty about it. Thrice, ques-
tions have been put asking the
Deputy Minister as to whether he
knows what cxactly their carnings
were. They wanted to kuow if Lhere
was a deficit, and he said “No, no, no."
(Laughter). He does not even say
whether they were making enquiries.
Really, monies of this kind ought not
te be spent away like that casily.
Grants can be given, but they want
to know what cxactly is the defleit.
It is not for the purposc of any other
institution to make money at the
expense of the Government. There-
fare, the hon Minister will certainly
look into the question and sce what
amouni has been realised. Even if
anything has to be made good, 1 do
not think any hon. Member says that
ought not to be made good. The hon.
Members want to know as to what
exactly is the amount that has been
realised when already Rs. 5 lakhs has
heen given.

Shri Tyagi: Before the hon. Minis-
ter begins to answer. I want to put
one definite question. I want to know
how many Ministers, Deputy Ministers
and officers of the Central Govern-
ment were on the e xecutive of the
Bharat Krishak Samaj who were the
organisers of the exhibition, and’
whether the Government considered
it regular that they should go out of
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the way for helping them 1o the
extent of Rs. 5 lakhs and also making
that organisation earn Rs. 20 lakhs or
Rs, 30 lakhs? Is it only beause the
Minister concerned happens to be the
President of the Samaj?

Mr, Speaker:
the question
order.

1 am not allowing
(Interruption). Order,

The Minister of Food and Agricul-
ture (Shri S, K. Patil): Since it also
relates to my Ministry, I may answer
the question. There were questions
and answers about the grant of Rs. §
lakhs or so—I do not know what the
amount wag. Although it is a non-
official organisation, the hon, Shri
“Tyagi is right in saying that one of
the Ministers is the chairman of it,
and I think the Deputy Minister also
is associated with it. But it is too
carly to say, because the exhibition
was closed only a fortnight ago. So
far as the accounts are concerned, I
am told that on that Board there
are officers of the Ministry too to
watch the accounts and I shall see to
it that the accounts are rendered and
a copy of it is placed on the Table
of the House.

Mr. Speaker: Nexi qucestion,

Shri A. C, Guha: The statement
made by Shri K. C. Reddy raises, I
think, a wider question. This is about
the exhibition . . .

Mr, Speaker: Order order. Are we
going into the wider issues during
the Question Hour? 1 am not going
to allow it. Hon. Members know
how wider issues can be brought up
before the House. During the Ques-
tion Hour, as a matter of principle,
wider issues are not raised. Next
question.
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The Minister of Industry (Shri
Manubhai Shah): Messrs. Kilachand
Devehand & Co. (Private) Ltd., have
made an initial survey of the factory
site and have initiated enquiries for
olant and machinery. They have
also approached the Government of
U.P, for the acquisition of land near
Bareilly.
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Shri Basumatari: May I know
what will be the quantity of the pro-
duction from this factory?

Shri Manubhai Shah: About 20,000
tons of synthetic rubber, 12,000 tons
of Butedine and 8,000 tons of styrene.
Later upto 30,000 tons of synthetic
rubber.

Shri C. D. Pande: What will be the
basis of supply of molasses for the
power alcohol production? May 1
know whether the prices will include
the excise duty or whether it would
be on the basis of cost of production in
the factory? If it is done on the
basis of the excise duty paid, it will
be all right, but if it is not levied,
then there will be a loss of about
Rs. 2 crores to the State.

Shri Manubhai Shah: Usually, our
policy is that wherever an industrial
raw material is processed, generally,
the excise duty is not charged on
raw materials. There are various
other ways of raising resources, but in
order to make the production econo-
mic from such ruw materials, the
general policy has been, throughout
the country, for all industries, not to
charge such heavy duties on industrial
raw materials. The raw materials
i.e, power alcohal will be drawn from
Uttar Pradesh and Bihar.

SBhrl D. C. Sharma: May I know if
some similar synthetic rubber plants
will be set up in other States in India
also and, if so, by what date and by
what time?

Shri Manubhai Shah: Let the first
plant go into production. The ques-
tion of a second plant really does not
arise at this stage. But once we meet
all our requirements, and then we
want more. there is nothing to pre-
vent us from going forward,

Shri Subodh Hansda: The hon.
Minister has just now said that the
capacity of this plant will be about
30,000 tons. If so, may I know whether
424 (Ai) LS—2
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it will be self-sufficient 3o as to stop
our imports?

Shri Manubhai Shah: Yes; as a
matter of fact, we shall be more than
self-sufficient when the plant goes into
production. Perhaps we may be able
to export also.
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Shri Subodh Hansda: As the plant
requires about 18 million gallons of
power alcohol, may I know whether
this will not increase the price of al-
cohol and whether this will affect the
other industries in Uttar Pradesh and
Bihar?

Shrli Manubhai Shah: As a matter
of fact, this will be a boon to the
power alcohol industry. As the House
very well remembers, there was such
a glut and we did not know what to
do with the power alcohol which would
be coming out of the several sugar
factories throughout the country. Se,
it will help to stabilise the price of
alcohol on the one hand and the
maximum  utilisation of molasses
which will help in turn the sugar in-
dustry.
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Plywood Factory in NEFA

+
(Shri Ram Krishan Gupta:
*919. { Shri Pangarkar:
\| Shri D, C. Sharma:

Will the Prime Minister be pleased
» refer to the reply given to Unstar-
»d Question No. 1249 on the 10th
ecember, 1859 and state:

(a) whether the negotiations with
e British firm for setting up of a
!ywood factory and some other like
sncerns in NEFA area have been
nalised; and

{b) if so, the result thereof?

The Parliamentary Secretary to the
linister of External Affairs (Shri
. N. Hazarika): (a) Yes.

(b) The firm has submitted its
raft Articles and Memorandum of
ssociation for sponsoring a Rupee
‘ompany. These are being examined.
‘he lease agreement will be executed
then the Rupee Company has been
cgistered.

Shri Ram Krishan Gupta: May I
now when the offer was received
rom the British firm?

Shri J. N. Hazarika: In 1855, the
{EFA Administration invited the
pplication for a lease of approxi-
aately 30.372 acres of forests consist-
ng of three felling series in the
jarduria-Namsang reserve for a
wriod of 15 years. Then, 15 appli-
ations were received. From among
he applications received, this com-
any was found to be the best of all.

Shri Basumatari: May I know whe-
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Shri J. N, Hazarika: I just told that
15 applications were received.

Shrl Basomatari: I want to know
whether there was any Indian firm
out of these 15 applications?

Shri J, N. Hazarika: I think so.

Shri Hem Barua: May [ know whe-
ther the terms and conditions of the
British firm have been finalised and,
if so, what are the terms and condi-
tions?

Shri J. N. Hazarlka: In addition to
the usual provisions generally includ-
cd in the lease of forests in Assam
and NEFA, certain other additional
conditions were included. A limited
liability company would have to be
formed tn work the forests in which
the NEFA administration reserves
the right to participate on behalf of
the tribal people upto 51 per cent of
the capital The local people would
be given facilities for training and
employment, as far as practicable. On
the expiry of the lease the factory
may be acquired outright by the
NEFA administration.

WRITTEN ANSWERS TO
QUESTIONS

Heavy Indusiries in Jammu and
Kashmir

*908. Shri Raghunath Singh: Will
the Minister of Planning be pleased
to state whether Jammu and Kashmir
State have submitted any scheme to
Central Government for the establish-
ment of heavy industries in order to
exploit mines and mineral products
of the State during 18607

The Deputy Minister of Planning
(Shri 8. N. Mishra): Yes, Sir. The
Government of Jammu and Kashmir
submitted in December, 1859 a pio
posal for the setting up of a Corpora-
tion, “Mining and Mincral Products
Corporation” to exploit the mineral
resources of the State with particula:
reference to lignite, coal, gypsum and
limestone and to utilise the same for
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Okhla Industrial Estate

*913. Shri Arjun Singh Bhadauria:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how much area was acquired
by Government from the farmers for
the Industrial Estate at Okhla and at
what rate;

(b) what rate was charged from the
fuctory-owners; and

(c) whether the compensation has
been paid to the farmers?

The Minister of Industry (Shri
Manubhai Shah): (a) About 175.07
acres at an average cost of Rs. 6,480
per acre.

(b) Does not arise as the acquired
land has not been sold.

(c) Not yet.
Fertilizer Factory

[ Shri Shree Narayan Das:
| Shri Radha Raman:
*917. { Shrimati Mafida Ahmed:
| Shri Arjun Singh Bhadauria:
LShri S. A. Mehdi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the speech
made by Dr. Shireshi Nasu, Japanese
Ambassador in India, at Muadurai as
published at page 6 of the Times of
India dated the 23rd February, 1860,
Delhi Edition, in which he has stated
that although Japan successfully com-
prted in tendering a favourable quo-
tation for the construction of a ferti-
liser factory in Central India, the
work was given to a United States
firm; and

(b) it so, the circumstances in
which this has been done?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
ta) and (b). It has been ascertained
that what the Ambassador referred to
was the Andhra Pradesh Government's
action in appointing the Sindri Ferti-

lisers and Chemicals Ltd. as consul-
tants for their Fertiliser Project.

Indians in Burma

*920. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
how many applications are still pend-
ing of the people of Indian origin
who applied for Burma citizenship?

The Parllamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): According to
available information 24,000 applica-
tions are still pending.

Price of Zinc

(Shri D, C. Sharma:
921, Shri Raghunath Singh:
Shri Tridib Eumar
L Chaudhari:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that prices
of zinc have been increasing lately;

(b) whether it is also a fact that
a Bombay association is the scle
importer of zinc;

(c) whether Government  have
received any request from the actual
users of zinc to allow them to import
zinc and other non-ferrous metals;
anc

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. There
was a rise in the price of zinc In the
local market in January, 1960 due to
speculative activity, and to some
extent also due to the anxiety on the
part of some consumers to ensure
their supplies for the coming months,

(b) No, Sir.

(e) and (d). Yes, Sir. It has been
urged on behalf of Small Scale Units
that they may be granted actual user
licences for direct import of non-
ferrous metals, but this is not con-
sidered practicable, as the quantity
required by each individual unit is



6411 Written Answers

small, and a large number of small
scale units is involved. Ilowever,
wherever possible we are trying to
help these small units through imports
by State Trading Corporation,

Displaced Persons’ Training Centres in
Assam

*922. Shri Arjun Singh Bhadauria:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether any directions have
been issued about the closure of dis-
placed persons' training centres in
Assam; and

(b) if so, the reasons therefor?

The Deputy Minister of Rehabili-
tation (Shri P. 5. Naskar): (a) and
(b). As the rehabilitation work in
the Eastern region is gradually
coming to an end, examination is
being made of different aspects of
rehabilitation in each State. Orders
have been issued for the closure of
about 15 training centres out of 30 in
Assam.

Exporters’ Assoclation

#3923, Shri P, C, Borooah: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the Government of
India are going to organise an Ex-
porters’ Association to deal with ship-
ping companies effectively on a bipar-
tite basis; and

(b) if so, the nature and the func-
tions of the above organisation?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). No, Sir. But trading
circles are examining the possibilities
of setting up organisations of ex-
porters with a view to overcoming the
difficulties they have had to face in
the matter of shipping opportunities
and freights.

Export of Textlles to Indonesia
[ Shri P. G. Deb:

*9%. \ Shri §. A. Mehdl:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a team of State Trad-
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ing Corporation has gone to Indonesia
for textile deal with Central Trading
Corporation of Indonesia; and

(b) if so, the details of the same?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The State Trading
Corporation has sent a delegation to
Indonesia to study the new pattern of
trading under which foreign trude is
handled by eight State sponsored
organisations in that country.

Displaced Persons in Nainital

*g25. Shri A. K. Gopalan:
Shrimatl Parvathl Krishnan:

Will the Minister of Rehabilitation
and Minority Affairg be pleased to
state:

(a) whether it ig a fact that recent-
ly some displaced persons from East
Pakistan have been brought to Naini-
tal District in U.P. for rehabilitation;

(b) if so, their numbers;

(c) whether they have been provid-
ed with quarters and agricultural
land; and

(d) other facilities provided in the
colony?

The Deputy Minister of Rehabili-
tation (Shri P, S, Naskar): (a) to
(d). The information has been called
for from the State Government and
will be placed on the Table of the
Sabha ag soon as it is received.

Graphite Plant

928,  Shri Ram Krishan Gupta:
1 Shri D. C. Sharma:

Will the Prime Minlster be pleased
to refer to the reply given to Un-
starred Question No. 1228 on the 10th
December, 1959 and state at what
stage is the scheme for setting up a
plant to produce reactor grade and
commercial grade graphite?

The Parllamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Ehan): The scheme for
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setting up a plant to produce reactor
and commercial grade graphite is
still under consideration. The decision
will depend on the size and type of
reactors to be wused in our nuclear
power programme,

Shipping Service to Goa
927 f Shri Raghunath Singh:
* ‘L Shri Sampath:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Indian
dockers have lifted the boyeott of
ships travelling to Goa; and

(b) whether Indian shipg have also
started lifting and discharging cargoes
at Portuguese held territory of India?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Government have seen reports in
the press that the All India Port and
Dock Workers' Federation proposed
lifting the boycott on ships plying to
the ports in the Portuguese posses-
sions.

(b) No.
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American TV Experts

[ Shri D. C. Sharma:
| Shri Radha Raman:
'929. { Shrl Shree Narayan Das:
| Shri 8. A. Mehdi:
| Shri P. G. Deb:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that a team
of US educational TV experts visited
India recently;

(b) if so, whether the team has
made any recommendations in its
report;

(c) the brief details of the recom-
mendations; and

(d) the decision taken by Govern-
ment to implement them?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). The experimental television unit
of ALLR. is initiating a programme of
educational TV for the Secondary
Schools. A team of educational
experts of the Ford Foundation who
are interested in such educational ex-
periments through TV had recently
visited Delhi to study its working.
They had come ag they were inter-
ested in helping and encouraging such
an effort. They have had a discus-
sion with ALR.

(c) and (d). The team had not
heen specifically suggested by us. Nor
ig it going to give us any report.
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Their maln purpose was to report to
the Ford Foundation about the lines
on which our experimental unit was
working in educational TV and what
help they could render in this regard.
Presumably, they will be submitting a
report to the Ford Foundation itself.

Film on Mahatma Gandhi

*715. Shri D, C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Starred Question No. 908 on
the 15th December, 1959 and state the
up-to-date progress made in the pro-
ducation of a full length film on
Mahatma Gandhi?

The Minister of Information and
Broadcasting (Dr. Keskar): The
available material has been scrutiniz-
ed and arranged chronologically into
35 reels for the production of the first
part of the feature documentary on
Gandhiji's life. This will cover the
period from the birth of Gandhiji in
1869 to the year 1930. The second
part will be taken up after the first
has been completed.

Labour Welflare in Orissa

1188. Shri Chintamoni Panigrahi:
Will the Minister of Planning be
pleased to state:

(a) the amount of money which has
been allocated to QOrissa for imple-
menting labour welfare measures in
the State in 1960-61; and

(b) the nature of various measures
for which money has been allotted?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Rs. 475
lakhs.

(b) The provision includes labour
welfare centres, craftsmen’s training
and manpower and employment ser-
vice.

Violation ef Code of Discipline

1189, Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of complaints
received by Government since Jan-
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uary, 1960 from employers charging
the labourers for violation of the Code
of Discipline; and

(b) the action taken on all those
complaints?

The Deputy Minister of Labour
(Shri Abid All): Since January, 1860
till March 14, 1880.

(a) Seventeen,

(b) Action taken No. of cases
(i) Inv:stigations completed and
violations brought home to
guilty parties. 4
(ii) Investigation being made
through:
(a) Central Evaluation and
Implementation Division 1

(b) State Governments. 5

(iii) Comlplaints address d to State
Governments con::md by
parties and oaly reparted to
the Ministry for information.

No a.tion regardiag tnesc is
to be tak.n by th  Evaluation
and Implemetation Division
of th. C:ntral Government. 7

Government Requirements of Cables

1190. Shri V. P, Nayar: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) the expected demand of cables
for Government purposes in 1960-61;
and

(b) how much of this will be met
by production in Government owned
undertaking?

The Minister of Industry (Shri
Manubhal Shah): (a) The value of
cables expected to be required for
Government purposes during 1960-61
is estimated to be of the order of
Rs. 600 lakhs.

(b) Rs. 198 lakhs.
Allotment of Copper and Zinc
1191, Shri A. K. Gopalan: Will the

Minister of Commerce and Industry
be pleased to state:



6417 Written Answers PHALGUNA 27, 1881 (SAKA) Written Answers 6418

(a) the total quantity of copper and
zinc allotted to Bombay State during
1857, 1958 and 1858; and

(b) the allotment made by the
Director of Industries to various fac-
tories in different regions such as
Vidarbha, Marathwada, Saurashtra,
Kutch and Bombay City?

The Minister of Industry (Shri
Manubhai Shah): (a) Import of
Copper and Zinc was on Open Gene-
ral Licence till July, 1957. Informa-
tion available for the subsequent
periods is given in the statement laid
on the Table. [See Appendix II, an-
nexure No. 75).

(b) The information is being col-
lected and will be laid on the Table
of the House in due course.

Passports for Pakistan

Shri A. K. Gopalan;

1192. { Shrimati Parvathi

| Krishnan:

Will the Prime Minister be pleased
to state:

(a) the number of applications
received in 1959 from Indian citizens
for passports to go to Pakistan to see
their relations who are citizens of
Pakistan;

(b) the number of applications
granted;

(¢) the number of applications, still
under consideration; and

(d) the number of applications
rejected?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) to (d). The information
is being collected and will be placed
on the Table of the House as soon as
available.
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Delhi Race Course Club

1194. Shri Ram Krishan Gupta: Will
the Minister of Works, Houslng and
Supply be pleased to refer to the
reply given to Unstarred Question
No. 1250 on the 10th December, 1858
and state:

(a) whether any proposal regarding
the use of land of Delhi Race Course

Club for some other public use has
since been formulated; and

(b) it so, the nature thereof?

The Minister of Works, Housing and
Supply (8hri K. C. Reddy): (a) No.

(b) Does not arise,
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Development of Handicrafts

rShrI Ram Krishan Gupta:
1195 Shri 5. C. Samanta:
" | Shri Subodh Hansda:
|_ Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1463 on the 15th December, 1958
and state:

(a) whether Governmeni have
received the formal report from the
Japanese Handicraft Expert, who
visited India recently; and

(b) if so, the main recommendations
made therein for development of
handicrafts?

The Minister of Industry (Shrl
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Technical Training Centres in Delhl

1196, Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state at what stage
is the proposal to open four technical
training centres in Delhi with a view
to end unemployment?

The Deputy Minister of Labour
(Shri Abid Ali): There is no proposal
for opening any new Institute in
Delhi during the remaining period of
the Second Five Year Plan. Seven
such Instituteg are already function-
ing here.

Pyrometric Cones

1197. Shri P. K. Deo: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the quantity of Pyrometric
Cones imported into India in the years
1958-59 and 1959-60 so far and the
amount of foreign exchange involved;

(b) how they are used in the
country;

(¢) whether indigenous manufacture
of Pyrometric Cones can be taken up
on a commercial scale as a result of
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research carried out at the Regional
Research Laboratory, Hyderabad;

(d) the financeg that will be requir-
ed to set up an industry for their
manufacture; and

(e) whether any application for
licence has been received for their
manufacture in the country, or whe-
ther Government want to manfacture
them in the Public Sector?

The Minister of Industry (8hri
Manubhai Shah): (a) Information is
not available as the import figures of
these items are not separately shown
in the trade classification.

(b) In Pottery and Refractory fac-
tories for determining the temperature
of furnaces and kilns.

(e) and (d). Since complete
research has not yet been carried out,
it is not possible to say whether
manufacture of cones can be taken up
on a commercial scale nor to indicate
what finance would be required to set
up a unit,

(e) No application has so far been
received nor do Government propose
to undertake manufacture in the pub-
lic sector.

Hide Powder

1198, Shri P, K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Hide Powder
imported into Inudia in the years
1958-59 and 1959-60 so far and the
amount of foreign exchange involved;

(b) how it is used in the country;

(¢) whether indigenous production
of Hide Powder can be taken up on a
commercial scale as a result of re-
search carried out at the Central
Leather Research Institute, Madras;

{d) the finances that will be requir-
ed to set up an industry for its
production; and

(e) whether any application for
licence hag been received for its pro-
duction in the country, or whether
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isovernment want to produce it in the
Public Sector?

The Minister of Industry (Shrl
Manubhal Shah): (a) Information is
not available as Hide Powder is not
specifically shown in the import trade
classification.

(b) It is wused for conducting
laboratory trials for determining the
tannin characteristics of the yarious
types of tanning agents. It is also
used in place of actual hides and
skins for certain laboratory experi-
ments.

(c) The procesg evolved at the Cen-
tral Leather Research Institute has
not been patented and it is not likely
to be referred to the National Re-
search Development Corporation for
commercial exploitation. However, if
any party is interested in taking over
this process to meet the demand,
necessary technical know-how will be
given to that party by the Institute.

(d) For a production of 300 Ibs.
per annum, Rs. 25000 would be
required.

(e) No application has so far been
reccived for the production of Hide
Powder in the country; nor do Gov-
ernment propose to undertake its pro-
duction jn the public sector.

Fat Ligquors

1199, Bhrl P. E. Deo: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the quantity of Fat Liquors im-
ported into India in the years 19568-59
and 1959-60 so far and the amount
of foreign exchange involved;

(b) whether indigenous production
of Fat Liquors can be taken up on a
commercial basis us a result of re-
scarch carried out at the Central
Leather Research Institute, Madras;

(c) the finances that will be re-
quired to set up an industry for their
production; and

{(d) whether any application for
licence has been ‘received for their
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production in the country, or whether
Government want to produce them in
the Public Sector?

The Minister of Industry (8hri
Manubhai Shah): (a) Information 1is
not available as impory statistics of
this item are not being separately re-
corded.

(b) Yes, Sir. The process developed
by the Institute has been leased out
to an Indian Firm on payment of
royalty for a period of 14 years for
the South Zone comprising the states
of Andhra, Madras and Kerala.

(¢) For a production wunit of 300
tons per annum, & capital outlay of
Rs. 1,36,000 would be required.

(d) No application has so far been
received for the production of Fat
Liquors in the country; nor do Gov-
ernment propose to undertake its
production in the public sector.

Syntans

1200. Shri P. K. Deo: Will the Min-

ister of Commerce and Industry be
pleased to state:

(a) the quantity of Syntans im-
ported into India in the years 1858-59
and 1959-60 so far and the amount of
foreign exchange involved;

(b) how they are used in the coun-
try,;

(c) whether indigenous production
of Syntans can be taken up on & com-
mercial scale as a result of research
carried out at the Central Leather
Research Institute, Madras;

(d) the finances that will be re-
quired to set up an industry for their
production; and

(e) whether any application for
licence has been received for their
production in the country, or whether
Government want to produce them in
the Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) Information is
not available as this item iz not
specifically shown in the import trade
classification.
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(b} Syntans are used in this coun-
try for the following purposes:—

(1) For retanning of vegetable
tanned leathers.

(2) As tanning agents in combin-
ation with vegetable tanned
sole leather tanning.

(3) As substitute for
tanning.

(4) As bleaching agents in sole
leaher tanning E.I. tanning of
hides and skins and for pro-
due.ion of white leather.

(5) As mordants in chrome tan-
ning processes,

(c) and (d). The Institute is at pre-
sent doing work on a pilot plant scale.
1t is only after this work has been
completed that possibilities of com-
mercial exploitation and the finances
required for setting up an  industry
could be gauged.

(e) No application has so far been
received for the production of
Syntans in the country; nor do Gov-
ernment propose to undertake its pro-
duction in the public sector.

Indian Trade Centre at Frankfurt
Shri 8. C. Samanta:
1201. { Shri Subodh Hansda:
| Shri R. C. Majhi:

Will the Minister of Commerce and
Indusiry be pleased to refer to the
reply given to Unstarred Question
No. 409 on the 24th November, 1858
and state:

(a) whether an officer of the Indian
Handicrafts Development Corpora'ion
Ltd., has been appointed and posted
ut the existing India Trade Centre at
Frankfurt in West Germany exclusive-
ly for Handicrafts;

(b) if so, when;

(c) what are his duties;

(d) whether the sale of Indian
Handicrafts has increased afier his
appointment; and

(e) who were dealing with the task
allotted to him before?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Al-
though it has been decided to post

vegetable
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one officer of the Indian Handicrafts
Development Corporation Ltd. at
Frankfurt, actual appointment and
posting has not yet been made.

(c) and (d). Do not arise.

(e) Work relating to the promotion
of export of Indian Merchandise in-
cluding Handicrafts is being attended
to by the India Trade Centre at
Frankfurt.
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Pakigtani Pligrims Visiting India

1203. Shri Pangarkar: Will the
Prime Minister be pleased to state the
number of Pakis.ani pilgrims who
visited mosques and Hindu shrines
in India during 19587

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehra): The number of Pakistani
pilgrims who visited Mosques and
Mus im shrines in India during 1958
was 5248. Figures of the number of
Pakistani pilgrims who may have
' vigited Hindu shrines in India are
not available.

Educated Unemployed in Bombay

State

1204. Shri Pangarkar: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether the number of educated

(e) the number of persons employ-
ed in private industries and con-
tractors' services?

The Deputy Minister of Labour
(Shri Abid AN): (a) 2,14,058 as on
31st January, 1960,

(b) and (c). The number of
persons placed in employment in

different categories of establishments
was as under:

Category Number
placed
during
1959

1. Central Government 8,630
2. State Governments . 23,677

3. Quasi-Government and local
bodies . § .

unemployed in Bombay has increased
during the year 1959; and

(b) what has been the effect of the
scheme undertaken by Government to
reduce educated unemployment?

The Deputy Minister of Labour
(Shri Abld Ali): (a) The number on
the Live Regis.ers of Employment
Exchanges has increased,

(b) Additional employment op-
portunities have been created.

Unemployment in Bombay State

1205, Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of persons register-
ed with the Emp.oyment Exchanges
in Bombay up-to-date;

(b) how many of them have been
employed in the Government of India
undertakings during the year 1859;
and

1:374

4 Private eswmblishments . 960
ToraL . . . . 34.641
Out-of -Turn Allot t of Gov i

Accommodation

1206. Shri D. C. Sharma: Will the

Minister of Works, Housilng and Sup-
ply be pleased to state:

(a) whether it is a fact that the
percentage of out-of-turn allotments
of government quarters has risen from
10 per cent. to 50 per cent;

(b) whether it is also a fact that
persons with 10 to 12 years of service
have no. got quarlers as yet; and

(e) if so, the action taken or propos-
ed to be taken to reduce the number
of out-of-turn allotments?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to
(c). The allotment of Government
accommodation to Cen.ral Govern-
ment employees is made in the order
of priority dates in the respective
classes of entitlement according to the
allotment rules framed from time to
time. However, in deserving cases of
hardship ou'-of-turn alloiments are
made subject to fulfl ment of specified
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conditions. Applications for out-oi-
turn allotment are not entertained un-
less they are counter-signed by an
officer not below the rank of a Joint
Secretary or the Head of a Depart-
ment. Two Special Allotment Com-
mittees have been constituted to con-
sider such applications.

Even though sanctions for out-of-
turn allotments are given sparingly,
it has not been possible to make ex-
peditious allotments in approved cases
owing to paucity of vacancies. This
has resulted in the sweling up of the
waiting lists, especially in G, SF and
SE classes. Recognising the fact that
the purpose of an out-of-turn sanction
is defecated if actual allotment does
not materialise within a reasonable
time, it has been recently decided to
allot alternative vacancies in these
classes in Moti Bagh, East and West
Vinay Nagar and Netaji Nagar to per-
sons in the out-of-turn waiting lists.
This arrangement will be withdrawn
as soon as the respective waiting lists
are substantially reduced.

It is true that due to shortage of
vacancies and changes in the entitled
class some officers with 10 to 12
years' service are waiting for allot-
ment of quarters in their turn. The
exact number of such persons in the
above classes is not readily available
as the registers of the Directorate of
Estates are compiled only with re-
ference to the priority in the entitled
class or the class next below and not
according to the total period of stay
in Delhi.

As all possible steps are already be-
ing taken to see that the out-of-turn
allotments are kept to the minimum,
no further action seems to be neces-
sary to effect reduction in their num-
ber.

Industrial Estates in Punjab

1207. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Induas-
try be pleased to refer to the reply
given to Unstarred Question No, 1825
on the lst September, 1958 and state:

(a) the further progress since made
in the different Industrial Estates in
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the Punjab so far and the stages of
their development; and

(b) how far they have contributed
to the increase in production of con-
sumers goods in Small Scale Indus-
trial Sector?

The Minister of Indusiry (8hri
Manubhal Shah): (a) The further pro-
gress since made in the  different
industrial Estates in the Punjab so far
is given below:

Ludhiang: 52 sheds have been
completed and occupied; out of which
production has started in 43, 108
more sheds are under construction and
they are due to be completed during
the current financial year itself. The
remaining 64 sheds are due to be com-
pleted during 1960-61.

Batala, Malerkotla, Sonepat and
Nilokheri: Detailed plans and esti-
mateg have been approved. Tenders
have been called for construction
work and the work in these estates
is expected to be let out before the
end of the current flnancial year.
There estates are expected to be com-
pleted during 1960-61.

Factory accommodation for 8. S,
Industrialists in Punjab: Out of a
provision of Rs, 2010 lakhs on ac-
count of the above scheme, loans am-
ounting to Rs. 15'245 lakhs have been
disbursed to 147 parties.

(b) It is too early to assess the con-
tribution of the Industrial Estates to
the increase in production of con-
sumers goods in Small Scale Indus-
trial Sector.

India-Bhutan Roads

1208. Shri Goray: Will the Minister
of Works, Housing and Supply be
pleased to state:

{a) whether it is a fact that the
Government of India have loaned the
services of an Executive Engineer of
C.P.W.D. Gangtok to Bhutan Govern-
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ment to develop the India-Bhutan and
other roads in Bhutan; and

(b) how many roads are likely to
be constructed under the guidance of
the said Executive Engineer?

The Minister of Works, Housing and
Supply (Shrl K. C. Reddy): (a) Yes,
but for construction of roads within
Bhutan only.

(b) Five.

Low Income and Middle Income
Group Housing Loans

1209, Shri Jhulan Sinha: Will the
Minister of Works, Housing and
Supply be pleased to state the amounts
allotted to and availed of by the
States in respect of Low Income and
Middle Income Group housing loans
during the Second Five Year Plan
period so far?

The Deputy Minister of Works,
Housing and Supply (Shrl Anil K.
Chanda): A statement is placed on the
Table indicating the amounts allocated
to and drawn by the State Govern-
ments in respect of the Low Income
Group and the Middle Income Group
Housing Schemes, so far, during the
period of the Second Five Year Plan.
[See Appendix II, annexure No. 77.]

Factory Building Lay-out

1210. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any report has been
received from the team which had
been sent to study the technique of
factory building lay-out and construc-
tion under the Technical Co-operation
Mission;

(b) if so, the nature of the recom-
mendation; and

(c) the decision taken therein?

The Minister of Industry  (Shri
Manubhai Shah): (a) The icam has
not yet submitted its report to the
National Productivity Council.

(b) and (c). Do not arise.

Educated Unemployed in Punjab

1211. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state the number of
persons employed from amongst the
registered unemployed graduates, in-
termediates and matriculates in
Punjab during 1859-607

The Deputy Minister of Labour
(Shri Abid All): The number placed
in employment during April-Decem-
ber 1859 is given below:—

Graduates. 957
Intermediates. 532
Matriculates. 5,330
Total. 8,810

Figures for the quarter January-
March 1860 are not yet available.

D.CM. Sk Mills, Delhi
( Shri Arjun Singh

1212, { Bhadauria:
[ Dr. Ram Subhag Singh:

Will the Minister of Ci and
Industry be pleased to state:

(a) whether some employees have
been rendered jobless due to the
closure of third shift of D.CM. Silk
Mills, Delhi; and

(b) if so, the reasons therefor?

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
(a) Some workers were reirenched
with effect from 16-2-1860.

(b) Non-availability of adequate
supply of indigenous art silk yarn.

Handloom Indusiry in Madras

1213. Shri Subbiah Ambalam: Will
the Minister of Commerce and Induos-
try be pleased to refer to the reply
given to Starred Question No. 507 on
the 1st March, 1860 and state:

(a) the amount of financial assis-
tance asked for and given from the
Handloom Cess Fund during 1859-60
towards development of Handloom in-
dustry in Madras State; and
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(b) the amounts sanctioned from
the Cess Fund towards development
schemes and the expenditure incur-
red by Madras Government during
the period from 1953-54 to 1958-587

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) For the year 1859-60, the agreed
ceiling of Central assistance was
Rs. 72 lakhs as grant and Rs, 20 lakhs
as loan. Schemes amounting to
Rs. 30,54,003'17 have been receivedi
from the Madras State and technieal
approval amounting to Rs. 22,73,148'T1

has been given by the All India
Handloom Board.
®)
Year Amount Expenditure
sanctioned incurred
by Madras
State
Rs. Rs.
1953-54 79,871,400 14,89,653°6
1954-55 90.67,433 06 95-3:,9F3-5§
1955 56 1,22,02,992* 91 1,65,74,76343
1956-57  2,25,37,324°2§ 2,21,53,957 10
1957-58  1,25,50,296°72 1,35,15,77861
T658-59  1,26,39.000°00 1.33,71,727°28

Horticulture Division of the C.P.W.D.

1214. Shrl 8. M. Banerjee: Will the
Minister of Works, Housing and Sup-
Ply be pleased to state:

(a) whe'her Section Officers work-
ing in Horticulture Division of the
Central Public Works Department are
eligible for promotion as  Assistant
Directors;

(b) if so, whether any qualifications
have been specified for the said post;

(e) if so, what are

the specified
qualifications; and

(d) the number of those promoted
as Assistant Directors during 18597

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.

(b) Section Officers are eligible for
promotion as Assistant Director of
Horticulture against a fixed promotion
quota on the basis of satisfactory re-
cord and seniority. No separate quali-
fication has been prescribed in the
recruitment rules.

{c) Does not arise.

(d) Three.
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Retrenchment of Employees in Min-
Istry of Rehabilitation

1215. Shri P. C. Borooah: Will the
Minister of Rehabilitation and Min-
ority Affairs be pleased to state the
total number of employees retrenched
due to the gradual closure of Rehabili-
tation Ministry so far?

The Depuiy Minister of Rehablll-
tation (Shri P. S. Naskar): 2416 posts
have been retrenched.

12 hrs.

RE: LAYING OF CERTAIN PAPERS
ON THE TABLE

Shri Jalpal Singh (Ranchi West-
Reserved-Sch. Tribes): Mr. Speaker,
last Monday you told the House that
the communication sent to you by the
Auditor-General could not be made
available to the House as it was
marked “Secret”. May I know whe-
ther since then any communication
has been received by you that it may
be made available to the House? If
that is so, will it be laid on the Table
of the House?

Mr. Speaker: The hon. Member
| must give me some notice if he wants
, lo raise something. Anyhow, it does
not matter., I have made an excep-
tion today, If only he had sent a
chit, 1 would have been prepared
The Auditor-General originally sent
e a letter marked “Secret”. The
uditor-General is not an officer of
his House. He is an officer under the
sident. No doubt, under the Con-
stitution he ia bound to send a report
to the President and if the President
likes, he causes it to be placed on the
Table of the House through his own
agents. The Audi‘or-General never
eommunicates with the Speaker direct-
ly. Anyhow, in this case he wrote
to me and marked it specially “Sec-
ret”. Now, if on other considerations
he asks me to make it public after I
have closed the proceedings here and
he whole thing has been softened. I
m not going to place it on the Table
f the House.
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Adjournment
Bhri Jalpal Singh: Because, your
language is this:

“If some person writes to me
and says it is ‘Secret’, without
consulting him I do not want to
place it on the Table of the
House”.

I want to know whether consultation
either way, from either direction, has
taken place since then.

Mr. Speaker: After the event is
over, even if he asks me to place it
on the Table of the House, I am not
going to re-open the proceedings and
place it on the Table. Of course, nne
of the points that I urged then was:
he has marked it “Secret”, how can I
do so? Now, on further consideration,
I feel that even if he asks me to lay
it on the Table, it is my discretion
to do so or not to do so. If I do so,
there will be endless letters, Already,
I am receiving a number of letters
everyday. There is a practice, there is
a procedure, for this. Hon. Members
are aware that petitions can be pre-
sented to the House by any member
and petitions can be sent to the Secre-
tary. Otherwise, this kind of commu-
nication I am not bound to place on the
Table of the House. Now, papers to
be laid on the Table.

12.03 hrs.
Re, MOTION FOR ADJOURNMENT

Shri Hem Barua (Gauhati): May I
make a submission about my adjourn-
ment molion? It has been stated that
it is not a matter for adjournment
motion.

Mr. Speaker: Order, order. I have
repeatedly told the hon. Member that
it he is not satisfled with what I have
said, T will waive the question of
time, but I should be satisfled about
its urgency. I am entitled to come to
a conclusion not withstanding his re-
presentation. But he is also entitled
to makea representation, I have not
shut him out. Therefore, he can write
to me or see me.
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Shri Hem Barua: 1 will make my
representation here.

Mr. Speaker: I am not going to
allow it. In that case, there is no
meaning in disallowing an adjourn-
ment motion here, Therefore, if he has
anything more to say, let him say
that to me. Let him not disturb the
proceedings like this. Now, papers to
be laid on the Table,

12'04 hrs,

RE: ALLEGED BREACH OF
PRIVILEGE

Shri Rajendra Singh (Chapra): On
a point of order. When there is any
departure from a well-laid policy, it
is for the Government to take this
House into confidence. The Prime
Minister made a statement in the
press conference which was a de-
parture from the laid-down policy.
So, the privilege of the House and
the dignity of the House have been
impaired.

Mr, Speaker: The hon. Member =ays
that the privilege of the House has
been broken. There are rules in the
Rules of Procedure as to how a mo-
tion of privilege can be raised. First
of all, he must bring it to my notice
by a motion. If I agree, I will bring
it up to the House. This procedure
can easily be adopted. There is no
hurry. He can write to me even
today.

12'05 hrs.

PAPERS LAID ON THE TABLE
Annvan Rerort oF MationaL News-
PRINT AND PAPER MrLLs LimITED

The Minister of Industry (Shri
Manubhal Shah): I beg to lay on the
Table a copy of each of the following
papers:—

(1) Annual Report of the National
Newsprint and Paper Mills
Limiteg for the year 1838-58
along with the Audited Ac-
counts and comments of the
Comptroller and Auditor-
General thereon, under sub-
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ti (1) of ti 639 of
the Companies Act, 1956,

(2) A Review by the Government
of the working of the above
company, [Placed in Library
See No. LT-1098-80].

AMENDMENT To MiNes RuLes

The Deputy Minister of Labour
(Shri Abid Ali): I beg to lay on the
Table, under sub-section (7) of section
59 of the Mines Act, 1952, a copy of
Notification No. GSR 228 dated the
27th February, 1960 making certain
amendment to the Mines Rules, 1855.
[;’hced in Library. See No. LT-IBSB;‘
80].

ESTIMATES COMMITTEE
SEVENTY-SIXTH REPORT

Shri Dasappa (Bangalore): I beg to
present the Seventy-sixth Report of
the Estimates Committee on the Minis-
try of Scientific Research and Cultu-
ral Affairs Part I—Council of Scienti-
fic and Industrial Research.

1206 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Exrrosion v Hmm Dovomrre Mmves

Shri 8. M. Banerjee (Kanpur) Un-
der rule 187, I beg to call the atten-
tion of the Minister of Labour and
Employment to the following matter
of urgent public importance and I
request that he may make a statment
thereon: \

“The explosion in the Hirri Dolo-
mite Mines in Madhya Pradesh
on the 2nd March, 18680."

‘The Deputy Minister of Laboar
(Shri Abid All): As the honourable
members are already aware, the re-
grettable explosion took place in the
Hirri Dolomite Mine at 11-30 am. on
the 2nd March, 1860.

From the enquiry it has been found
that while two workers were drilling
a shot hole, the crow-bar accidentally
struck presumably an unexploded
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charge left in the toe of a shot-hole
and caused an explosion. Consequently
two drillers were killed instantane-
ously and two other persons received
minor injuries. The latter two were
treated at the Bilaspur Government
Hospital and discharged.

About 1,000 persons are employed
in the mine and the accident has not
resulted in any unemployment.

Shri 8. M. Banerjee: I want to ask
only one question. I want to know
whether any ad hoc compensation has
been paid to the families of those who
are dead.

Shri Abid All: I do not think. What-
ever was due to them according to
the Workmen's Compensation Act
must have been paid to them.

Mr. Speaker: He is not aware,

Shri 8. M. Banerjee: I gave notice
ten or twelve days before. I am aware
of the Workmen'’s Compensation Act.
That will take four months. I want
to know whether any ad hoc compen-
sation has been paid or not.

Mr. Speaker: He said that he is not
aware. The hon. Member may table
a question.

Shri 8. M. Banerjee: That will take
another fifteen days.

1207 hrs.
*DEMANDS FOR GRANTS—contd,
MINISTRY OF EXTERNAL AFFAIRS—contd.

Mr. Bpeaker: The House will now
proceed with the further discussion
and voting on the Demands for Grants
under the control of the Ministry of
External Affairs. We have got 1 hour
and 40 minutes. I understand the
Prime Minister would take 40 minutes

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehra): T think that would be ample.

Shri Braj Raj Singh (Firozabad):
May 1 suggest to you to please ex-
tend it by half an hour so that more
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members can get
speak.

opportunities to

Mr. Speaker: Out of 1 hour 40
minutes the hon. Minister will take
only 40 minutes. So, we have gol one
hour and not half an hour. I will give
opportunities to members during this
ong hour. Now Shri Thanu Pillai will
continue his speech.

Shri Thanu Pillai (Tirunelveli):
The Ministry in charge of External
Affairs, the officers and men, deserve
the congratulations of this House for
the able manner in which they have
been conducting the affairs of that
Ministry. Our Ambassadors abroad
and our men at headquarters are not
trained in the art of conventional dip-
lomacy of hiding one thing and speak-
ing another. Our people have been
trained in the traditions of our coun-
try and the ideology of our country,
oi dealing with everything above the
table and nothing under the table.
With this handicap they have been
doing a good job, and that too at &
time when from an unexpected quar-
ter, a very friendly quarter, something
extraordinary happess which is like
a bolt from the blue. It is shocking
because it is friends who are doing
this harm to the peace and trangquil-
lity of our country, and it rightly agi-
tates the minds of the nation. But,
there are problems and problems and
solutions have to be found. The im-
mensity of the problem requires a
much calmer thinking and calmer ap-
proach than would be permitted
otherwise. In Parliament there are
parties with various ideologies and
the approach to the problem by the
other parties naturally varies and as
they are opposed to us thev are also
opposed to our approach and our
ideology.

Mainly the Communist Party and
the Conservative Party, which is hav-
ing the nmame the Swatantra Party,
and many other in between like the
PSP and Ganatantra Parishad have
got their say in the matter. Their ap-
proach could be understood only if
we understand their fundamental and
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basic principles. The Community Party
is wedded (o an ideology which al-
ways uses this forum for abusing the
Anglo-American bloc and western de-
mocracy. We are a non-aligned people
and hon. friends from the Swatantra
Party and others of their hue always
eriticise  and abuse Russia and the
Communist countries. They say that
they are endorsing non-alignment.
But they do so with a lot of reser-
vations. They are emotionally and in-
tellectually aligned to one or the other
of the blocs. The Communists are
aligned to the Russian or the Com-
munist block and the other rightists
are aligned to the capitalist group or
the Anglo-American bloc. With that
bias they approach these problems,
apply their mind and criticise our ap-
proach.

The |present  difficullies  on our
borders are also made use of by the
Opposition for furthering their oh-
jective and approach. People who do
not accept non-alignment only pre-
tend that they are non-aligned. They
are supporting non-alignment to the
extent that India is not aligned with
one or the other of the blocs. To that
extent they are giving their support
in a way.

There were objections raiscd to the
invitation extended to the Chinese
Prime Minister. Hon. Members, Shri
Mahanty and Shri Imam, raised the
question whether the policy has been
reversed or changed. The hon. Prime
Minister in his letters has never said
that he will not meet the Prime Minis-
ter of China. He has never rejected
the offer of a meeting and negotia-
tions with the Prime Minister of
China. He had only suggested that it
would be better if certain actions were
taken  before they met. There
was no ultimatum, There was
no condition. It was only a
suggestion, If all the suggestions of
our hon. Prime Minister could be
acted upon bv others there would not
be this trouble. Because they do not
respond to our suggestions it does not
mean that we should not speak to
them or invite them; nor does it mean
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that there is a reversal of policy or
approach.

Another point was raised by an hon.
Member belonging to the PSP, Shri
Dwivedy, that it was an invitation by
the Government of India and not by
the people. He made certain obser-
vations. 1 beg to submit that those ob-
servations, namely, that he is not
wanted and is not invited or that he
should be the guest of the State and
not of the nation are not in keeping
with the culture, tradition and dignity
of our nation. It is not our practice.
They very often quote Mahatmaji.
He never said that we should even
think of the adversary or the oppon-
ent or of a man who has not agreed
to our proposition in a different way
than of being very friendly with him.
In our epic, Ramayana, you would be
knowing, Sir, that Rama told Ravana
to go and come the following day
when he was completely disarmed.
That is our tradition. Even to the
enemy we are very kind. The Chincse
people and the Chinese Government
are not enemies, though we have got
differences of opinion with theem.
From that point of view I would like
to submit that the hon. Prime Minis-
ter can take credit, in spite of all that
is being said by the Opposition, that
the country is completely behind him.
Wherever we go we find that the peo-
ple are anxious to see that this ques-
tion must be solved and solved peace-
fully, possibly excepting the few who
think that if there is war or if there
are possibilities of war they can earn
a little more through war situations
and contracts.

On the question of settlement of
disputes with China through peaceful
means hon, Members yesterday ex-
pressed some doubt as to whether a
policy of non-alignment will hold
good any further. But they are not
categorical in saying that we must
give up this non-alignment policy.
‘They were siraining their nerves to
say that situations have changed, the
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conditions have changed and there-
fore we must look to the other sides
and receive aid. Why this fear com-
plex? The Party to which my hon.
friend, Shri Imam belongs criticised.
Government for having received eco-
nomic aid. They said that it will lead
to a sort of moral obligation or morai
subjugation. Today they say that the
time has come for us to go whole hog
and not only take economic aid but
also military and other aid. What does
it mean? They do not want us to
take only economic aid but take all
kinds of aid. Have they come to the
conclusion that the independence of
India is no more feasible and there-
fore we must become the trucks of
other trains for them to travel in
them? I wish to know whether that
policy of non-alignment is being en-
dorsed by them or is being opposed
categorically. They should not mince
words.

We are at the moment being sub-
jected to a test, We were telling the
countries of the world whenever there
was a dispute that these disputes
should be scttled by peaceful means
and not by resort to violence and war.
Now Goa and Pondicherry, Pakistan
and China are problems which are a
test to us. In Pondicherry we have
won through peaceful means and Goa
is a problem to be settled yet. Some
hon. Members think that in the case
of small countries we can be non-viol-
ent and friendly and a peaceful set-
tlement is possible but in the case of
big countries it should be the other"
way about.

12.18 hrs. )
[Mr. DepuTv-SPEARER in the Chair]

You would remember, Sir that re-
garding Pakistan there were many oc-
casions when people shouted that the-
Government of India is very weak
and too soft, Ultimately it has now-
been proved that our softness, our-
modcration and our friendly approach.
have paid dividends and good divid-
ends too. Therefore in the case of
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China also the only possible way is
peaceful negotiations and settlement
through discussion. Now they say that
they have not agreed and they have
occupied our territory. If there was no
intrusion and if there was no aggres-
sion by China, where is the question
of disputes? People who were sup-
posed to endorse the policy of non-
alignment and who advised other
countries to resort to peaceful means
now come here and say that China is
an aggressor and so praceful means
will not settle the problem in so far as
China is concerned, resort to some
other means, What the other means
are they are still at a loss to know
or they do not have the courage to
say that we must go to war.

The approach to this very problem
from the two sides has been very
wonderful. The Communist Party of
India who have claimed themselves
to be the defenders of democracy have
passed a resolution regarding this pro-
blem, They say:

“It is unfortunate that in the
Eastern sector of this {frontier
there has been no mutually ag-
recd border while in the Western
sector the traditional frontiers are
vague and actual frontiers have
never been clearly delineated. In
these circumstances, charges and
counter-charges of aggression have
no meaning” etec.

It is an able exposition of the case
of China that the frontiers had not
been delineated properly. Then, they
E0 on 1o say:

“As regards what is generally
known as the MacMahon Line, it
has been stated by the Govern-
ment of China that the Line is ille-
gal because it was the result of ex-
change of secret notes and was
moreover never recognised by any
Central Government of China, The
Government of India, however,
takes a different view of the
matter.”.

So, to them, the view of the Govern-
ment of China is more important and
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positive, and the view of the Govern-
ment of India is rather a ‘different
view' which is not perhaps the cor-
rect view. With that atlitude of a
party in our country, we have to deal
with this problem, They have been
creating a certain situation in  the
country where, so far as the other
countries and their aproaches are con-
cerned, these people's pronouncements
are creating some sort of difficulties
for the Government of India, because
those countries do feel that therc has
been this sort of approach, and some
people are here like these.

My. hon. friend Shri H. N. Mukerjec
yesterday mentioned that our Ambas-
sador in America made certain obser-
vations, He remarked that the Ameri-
can Government had said that the aid
to India was to ward off the com-
munist menace, and he took objec-
tion to it. Supposing Russia says that
they are giving aid to India to ward
off the capitalist menace, over India,
will he equally take objection to that?
Well, their approaches and their un-
derstandings are based on their likes
and dislikes. Equally so, the other
side is critical of any of our dealings
with countries which are not capita-
listic.

In between the two courses, our
approach is in keeping with nur tradi-
tion and our ideology which are based
upon faith and fearlessnoess.
I hope the country and Parliament
will stand by the Prime Minister as
one man and not make him feel that
he is going with a weak support from
the country., He told us in the last
discussion on this question that if he
was to be used as an instrument for
the policy of this House, then ihe
instrument should not be made blunt.
Not only will it not be made blunt
but it will be sharpened, and sharp-
ened 1o the core That ix very
necessary. He can  take courage
from this House that though we do
not make much noise and create
some dust now and then in the coun-
try and make use of the situation to
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creale a war psychosis, wvet, our
courage and our capacity in carry
the nation with us will not fail us
at the right moment.

I hope the Prime Minister's en-
deavour to find a solution at the
forthcoming mee.ing with the Prime
Minister of China will be  wvisited
with success.

st Wo me mfce (swq  AdT
FEHT) . wwma fedft =t AT,
AT H TEW § W e & asirimrem
®T IH AEY FIW 9T AT A AT
W fegema ¥ Amw & v 2,
Hatforars &m g1 & wwwar g s
IET I F ooF mat ¥ W &
TATATAT FTTH qeF H AT AT qTEA
2 &7 J9797 & W17 98 IW 99 F1 GACGH
g ¢ fE odr uF A T ooaw v
fomd &1 a1 g aga & g
T wiforw % & e og qeAeE A g
qu #@T wE g fr qro-—dfE
FEAT BT #T w—ar § wwa §
fFomaaega A am ) o Fuwea
g fF tq A &1 A9 w7 A7 ghwrs
w®Td &1 9F & wfqw & fFogA
HEF F AATHIAA F ETGN FT, IAF AF
q1faz ®1 ATFTR TAT9T 9w | AfEE
Tgl fgmeata & @A A=l #1 awaw
¢aoag T 2 W X AAmA £
T R FmoEm #

4 TA AN ¥ UF gl
Heq7 § T W AwEq AN fwa
FAAAATAT, A AF FHAT & 7HA FT
aEAE g, Ag WA FE AEAT A F 0
A fggem #1 fgeam a1, 98
fergema w1 femm &1 wfeem &
agrr arfrar & wfy frgh 277 77
g1 47 fF T F1 A1 gy OTH OF
qwIT #, IAE wAET A w1 qEE
tggeana 7w &7 qvar & fegem
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AT TH AW FT ®1E g A &%
TIHAT g O FT wFAT E A 48 4R
& ¢ fr oifrem s s & fR
gfra & s <, mifsar o fege
7\ et g g At
F4 ifgd fF Fmfe w1 &l 57 %
T U A & FTHIT F AEA |

TF v deT ATE A T 0qE
# gegfaeama 57 fas Gerar o gw AEr
e # % aifdsn & seeedt qTATa
¥ g@a § | Afew gw a7 o A wmed
& fr gfm & w1 #) fom 27 A5 AR
gW TEAT AT, g AT I@ATH! "EX BV
TIHFT IT A gH AT FE | W TR
g e & SA% o S A A
forrarss faar wmg arfEeam & Ta
a7 faa 77y & fafugi &1 faar anar 2,
qurfagi ®1 fem smen @ oo @®A
®Yi ®1 &g sar 2, @1 osEE &8
qat adt & | ge{frer & HreT arEeng
gm % famA fegeam @ @i
qraATEr #1  Farae Fr ¢ W fagrad
fergrama &1 A"
foma vt Fa%1 $47 AGY qF TFF
% gw ug 9Aq ¥ fw oegfaema €1
M wAE H @@l ¥ AT A A,
FAFT wrary & AW 4 wWed 3 fr g
FavHary A fegr a1 afEs mfeea
#t nF qfet &, 77 Faw A afFE 2,
aegz #) arfast & 2t gAEr gaden
aifeam § FmeRe ¥ fear w9 e
wo At a7 fwar &1 arfeeara ¥ fag
i 7 sgfraa w1 s fasew

o TR E
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mar § 91 gfean & Swi & gaw faw
7% & 7ggA fFan §, wEEy aA Sm
qgaT TR 1 ¥ w1 g wgi H A
T qufeq 3 a7 arfgam @ w@w
1 g f5 qegfAeA w1 FEAr wrE
WEEET AGAT G & | 4@ F A4l A,
gl #%, ganfedt # fach o snfger
t 5 o fopmmee fer g &
aifeear # ante a1 T W ¥ @R
E 4

T ox afefaet fefaas & ot
fax suman & 1 gd w1 ow Ad & T
AT Wi # ag uw fefaww 2
o gawl fas gwfag @ m oA
f& o afd gfrm ¥ ok g%t
fergeama & weaeel g @, fee
1 gt &, fegeam & fgmeft st
¥ arfew frgr o 1 S serRaTaT
## fagras wwAT & Mg FEA TEA
fragem s A1FA AT §
* AGY T @i A A g
srfaaa &) a8 91 Y ssEATE av )
FHi4 78 Fg7 fF €3 71" T T a9
T afsfady fedrm & fog g9 fn
T ¢ W TEE ¥ g AT wE fAd
ATl 9T @ el ad # ) ag sarfaga
IAAET AEAEAE & | U T fae
afey vt omeY & e aree & Tewi
fergram &Y fanfeam &, fgrgeam
& cfam &, femgeam & greva & afew
fear am Afe IRt UF JeAT THER
fod TEETEl 07 @9 3 & A1 mEET
RIEEAARIAI T ARA £ 1 r AA
d 3w A A FyAATET 97 @Y g1 W@
2 IR S

Shrimati Lakshmi Menon: How
does the hon. Member expect the in-
formaltion officers to work  without
salaries? I would like to know
that,
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Mr. Depuly-Speaker: He says that
the amount is disproportionate, not
that it should not be spent.

Sbri A. M. Tarig: 1 may refer to
what the hon. Deputy Minister her-
self has stated. She stated yester-
day:

“For instance, in 1956 or in
1958-59 or in 1958-60, what is
the total allotment for publicity?
It is only Rs. 93 lakhs. Imagine
that Rs. 93 lakhs is all that is
available for the information
department of the Ministry; out
of that Rs. 71 lakhs is spent on
salaries.”,

Mr. Deputy-Speaker: She has not
doubted the figures. Therefore, there
is no need to read them out. She
admits the figures. She only says
that without having these salaried
servants there, that publicity can-
not be carried on.

Shri Ansar Harvani

(Fatehpur):
But what proportion?

Mr. Deputy-Speaker: 1 have al-
ready told the House that it is a
disproportionate figure, and that s
what is being objected to.

st wo Ho mfewr: 7 o Wy
& @ ar fF foq aw g9 mifeeam
T AvF W § A fad wrefrr /o
AT 1 qET FY GARTHIA F7 ey
2, a1 fecdt =T amgw F oy framan
g & &z aga & qawm gu &mn €,
fegeam # @A ATy AW Y wefta ar
Taraw g@T @ 34 97 fow ave o«
ofsmrdmim aart wrfr & 1 &% orfeeam
*t aferdorm ®7 2y 3, el @, wrewy
# a¥ gfaar # aarm gaei 70 9w
Tz & gav fam o oA TEw W
T afarA i A T Ew €3
AT § A 0% A ETH s avreagl
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T &F F7 a%a § a1 {67 adT o
& g FATE HTRA WA & A A% 0
2 5 g affemdr wx, gu sfasma 9T
g T TR A A
s wiriaa  ferdr  fafrew
et ¥ ww gz & 13w A
wz7 e afsfadt w1 feae 9T
vz gwt 7 wRiE ¥ o w9 e
R @ TF a=dt ) wT ud gy
Tzt # @1 T A EE wTHA FW
&3 &7 wfax 78 39 9rhE #1, 99
Fefams, I AT &1 Fdor & R e
T ¥ Fegaer ol o @ A w-
faez qrét & faars qard o & 1 ofew-
fadt ®1 waT a9 g g 1 W
afsafadt &1 wa< 7l a1 91 71 T
41 @ 5% & T woe # oo
feftors ®1 H@w TW, AR FA
ot O § & w7 o f5doT w1 A
7o ¥ @ 1 59 feato w5 fadh gw
T ¥ g T e fggem ¥
qIT H, 9T 74T AT A WGy § AT
¥ g, TET F qenl w1 sl fRar
qq 1 AT F el § afefadr &
faa, w77 Wl &), I @ =
1, g A7 &1, F @ e & JmEr
¢ | ofenfady fedioa &1 T 9g ot
e A ¢ fr gt gwaran g
e & e et maers frard
s gyt # 1 frger wde @ fFad
arm g€ 2, 0% w9 a9,
g “dfer wgE” W dRd “d@e
e’ | WX qfefidr fedtwa #
afsafedt #t mwad T, ofemfadr
#1 FAA AT, T gAT a7 TwAA
geaa fegram M Afew § 3@ W@
SN W AT | W TRTE WwAw &
FF@IA A IAT AN ™
ga ¥ & fF ag a0 74 & 5 -
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e ofefwdr fedom oF s
& 1 W wAfR A 8 Ay war wrE
w8 7 3w & wifaeeq # awey
Fr F87T 3, offrd # gaRd @
TEET & |

IR WENEW ;T A & S
& <t aFr @ T & A forw F 70w
1 AT A g ?

WtWo qo mfes : § fas frarr
F a9 wgr F

IqTCAN AFERT : IH F N @i
L HETOT £

st ®o Ho A : A FaT 7T
% adt =i 4, @E Ffag | gafag

Tt wwdt ¢ 5 frgme fgm &
a9 z9 7 fedrsa s7 q=79@ )

# Tg qgwg NANT T/ AT
feamr svgar § 1 it frger i @ey
T X AER ¥ uw Egw
Ft #fgam & e fear g W
T F AR F7 | F OF Fwd
Fr tfema & o AW awawr g
# o g fF g WX AT & A
a7 fra aeg afeenfagt 1 fommaa
FY WX qfFerar S # FaeT w51,
w fre g fefmm, fagoes ok
FEt T ¥ fggemfal & ae
w1 framr s AT o 6¥ S s
Fer Fgfeaa & W 9 geawaTe
& 3% A8 & | F "wwan g aeie
AR FT T G 999 34T AR |

™ & WA F AR AR
T Wt qaewg ferr AT g Wit
T | gW wRET ¥ Zer §, gw 9wy &
e weiiwr A1 ae @), g Wy £
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fif waET T o g WAR 1 ©
g, a8 e #T | ga 37 v A
F1 FTq9 @ WX I B G 1245 |
Hfps 2i gz o @ar & fF g Ax
s ¥ fergeandt agfeat w0 qeasias
Wt Qe gY, 37 & Faer weg @,
3% gt #YE @A A G 1 FG A,
fora &1 s 38 qew & Fawran 9 @
t wdver W fegenfant ¥ aia
aFT FET T F FAqA A §T | AET
2 fiF gWTR I T W S ¥ 99
T ¥ W g aegeE d]
7%, 7 fad ggaat § AoqEE, IAw
fergeam & mefeat &, o1 a3 @ &
W aT & AT A oW e & A
dar L |

T F wAmEr § g faqedz
F awE agerg frarm AT § o=
¥ a% g fF qmdE ga e
¥ uw & § a7 & "age & fag wmt
® qEute =rfed, I8 qEGE Ad
faamr, sk gg @w1 w1 W faw
I &Y frE §@ & I qmee
fast ST & 1 g AR WS FIH
ATH A aqowg A TfEE | qrAEiE
femditz & att & gg 9w # @ 7
TR @t Frawar g

‘g TR W AAAR w A
g &,

i wt A frean, it wfae
adf fasrar ("

¥ NWAl @aew : qE el
FCHTED |
Mr. Depuiy-Speaker: There should
be no such remarks, It is not a public
meeting.
st o qo afew: & aoi wromw
AT qavAg W 7% W fEAwT e
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g fr zard amar agE = 0w § W
& g7t wF guamdr s oA
aga w=grf %1, ¥fea fag @ & 9
¥ @ 1 @At g @ fegem &
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The Depuly Minister of External
Affairs (Shrimati Lakshmi Menon):
How does the hon. Member expect

the information officers to work with-
out salaries? I would like to know that.

Mr. Deputy-Speaker: He says that
the amount is disproportionate, not
that it should not be spent.

Shri A. M. Tarig: I may refer to
what the hon. Deputy Minister her-
sell has stated. She stated yesterday:

“For instance, in 19856 or in
1958-59 or in 1959-60, what is the
total allotment for publicity? It
is only Rs. 93 lakhs. Imagine that
Rs. 93 lakhs is all that is available
for the information department of
the Ministry; out of that Rs. Tl
lakhs is spent on salaries.”

Mr. Deputy-Speaker: She hag not
doubted the figures. Therefore, there
is no need to read them out. She
admits the figures, She only
says that without having these
salaried scrvants there, that publicity
cannot be carried on.

Shri Ansar Harvanl (Fatehpur):
But what proportion?

Mr. Deputy-Speaker: I have already
told the House that it jg a dispropor-
tionate figure, and that is what is
‘being objected to.
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Mr. Deputy-Speaker: There should
be no such remarks. It js not a
public meeting.
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/Mr. Deputy-Speaker: There is one

point. I would be able to give only
15 minutes to Shri Vajpayee and then
10 minutes to Shri Jadhav. Shri
Vajpayee,

oY wrwId (FATHYT) ;AT
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aoﬁﬂﬁﬁwmwmwﬁi.m
q 7T H WY maAE #r o A ) omar &
g far d FE o a5 39§
IHEAT FTATH FT TAATH AFT fFAT
31 & ATq 7TE 7w pnfad o T
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formrdt Pl gt & mr% zamt
mEaa g M mmmg fFeE
AT AT T B WUA weq A7 gl
TE wUw a%a | 59 faare # faeelr #
€1 are fosaeft F97 # g =1 gt
¥ WH 7z 3w T g g & Fe gl
Fee A fatig ¢ gAY wu AT A
I HAGA F TET F WA AT
arfee #Y & 1 97 o oy & 6 ag #9990
FAAT R HIT T BT T@T & | A & 7
T 7mw fasad & wfa wq9 &d=q #1,
T W Fr AwAn Aawar ¢ fE faea
% wfa garer Afaw woen war &) fadelt
nanft & frrem gam owm s
¥ sfa gt mgrpyfe & swdtwor
A A AL &F qEwAT A AY AG [ATH
FwE HoowE 91w E 1 Ay A Y
amaE o T, & 9% eror feen f
fr o famma, Qeyo & S WY Fam &
&/T 0 T FET AT | F IT ¥ WA #
Fre F7 W/IE :

“It is not right Ir:n' any country
to talk about its sovereignty or
suzerainty over any area outside
its own immediate range.... It
is a right and proper thing to say,
and I see no difficulty in saying
it to the Chinese Government,
that whether you have suzerainly
over Tibet or sovereignly over
Tibet, surely according 1o any
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principles, principles you proclaim
and principles I proclaim, the last
voice in regard to Tibet should be
the voice of the people of Tibet
and of nobody else".

T 5% AT AEY AT AEA WG TR
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BATE T T A WY ammeTan
sz Jufadmare ¥ fasg qaq 73 721
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T, fermamr #7 ST £ 7R 7 AHAA
T T AFF @ & qwwan § o
AT &7 FAAT UF HEHAT FT HETAA
&t o Bfrard sl 29 oY -
Afe fosqa & @y § swr wTET
TR, NI FAAFAIAF e
SlY AT Y A e e i
wefae qf &t Aif7 g aw A
# agifs o Fwafaee ot wrw faom
& wfusre F71 AT T § W fom
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F1 77 avg fire amar g Ife &
wrea & fga § af & g%

JuTemE WEET gWTE WWH HAT
¥ faweror @7 S & U AT AT
wrig &1 gw A o f fe s
93 39 § ATt g it it aw A
w1 %1€ srare Fafera w8 fear man 2
TZ®r w7 o a1 fr 3w & F 4 A
e A€ w1 W wT AT R
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FH | g meew # feww e
ft goor TR F I WTTW A AT A
wofy fr F7 = faevaAr wmgaT g 9
FER ¢ AN #1 fEmAr # feaEn
FEA PR K e w7 @ —

“Addressing a large public meet-
ing under the auspices of the
Hyderabad City Congress Com-
mittee, Mr. Menon said that in
view of the impending visit to
India of the Chinese Prime Minis-
ter, Mr. Chou En-lai, he would
speak with restraint........

“Mr. Menon added:

‘While we shall not suffer a
violation of the integrity of our
country, and while we shall not
be humiliated, we shall not be
so weak ag to say that we will
not talk. While we shall not
allow anybody to think that we
can be intimidated, we shall
negotiate but not bargain"”

‘We shall negotiate but not

bargain'.

@ ®g war gqrfe & 9w 2w
az A= i s Fa@ a1 R
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e F1a7 A¢Y 347 wrfeq A1 wfa=w §
warifa IR FTF F FTOT I AT |
e e Ft ATAT § i OF FoEe
U # 91 muTR X 5 Cl & W A
§ | W apga faedt # & @ @
feeeit %1 sfoge #mdor &1 efaera
3 feedt w1 sfeme e ¥
ravna F1 Lfaama 1 ow AT afEeEE
& WutA §AT WE § FEIC WU AAY
¥ fawam q wfr qdf ama & frgel
FT A7 IAF WeATAT HT FAT 7 GIE
fagr | grd @@ for ofFeE &
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Y9 WA Wil qg awardr afaa &
& a1 @ g, T oA @ g AR
&t fr ag 91 919 T | 6T OF &1
frr qifemar & &m fafread 4
ag gufon w2w & oiw aw & ;e
qMEd G | WA i F qu W o'
2 w1 & I ag e qfeww #
Bfirr Fr T Far F1E o QAT FEET
" g sl @ aEEE dw oA
wfaer & sfoga & swwveT 2
% fea¥ & wforwer g), Wik & wwwem §
TATE S At Y R wrEAr ¥ w=dr
qwg ofifaq § Wi amd| & g
# w1 & | gafy gETT IAY AR
2, afea st o Y W & ae
% arasfa w73 w1 gy @, TOT A
=t =13 v a1t & Ay quf favare &
Y AT HH K GG AT 6§
5 arq 3w o 8§ woEl W
qfeore St grT, JU% WET §W AT
wfafsar w¥e w40 wr Wi =
qTAT § gfy e w7 § R ag
FAX NUM WA o A oA §, g
suT w4 3 w1 af|m & W Jm
AEATH & YT AEO &9 F
amwmead F |

# uF faqe Wit Fm o A 91
o =7 #1 frw S#TT v fear o
0 art ¥ it w=i gf & | & wwwar
THH, I Tmar & ek o o
freaor g o @ 1 &few tewe &
=it feee =13 nA AT 9 W A 1e%o
Fafrrraws oo @ E A
HAWAT § AT HOETT AT BT 4R
AR 1 wifw € w60 fF ag adr
frz 13 wa =T § S aq teuy ¥ v
4 | Y A & 9 ¥ forsam o gt
g€ am 3% framft ¥ 8, &1 2w
F e & 1 1 e MR g S S
i Y frar & A9 A OF § Ww
EAF a8 TRRTC FTT & 9909 A€ g
424 (Ai) LS.—4.
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wrfed fr 2w oar # wrael
WA ¥ O ETE & a4 9 gn
¥ wiferw T 7 @ fe W w A
#& | fawet a13 uF avg 1 gk weE
¥ Tregafa AAT a% & AT AT " B,
agi Y Al w o7 wwdr & Afww
B T %1 6T F7 & JATAT FT 5HLLT
&C ¥ figedt it amd k& At A,
7 At @ aw Aft & weaT o aw fw
AT ® {7 = &1 wrwnw
¥ 1 9w ww T T ATRRT AR WY
Wfa o $EW 3, FAT ¥ 9y Fa fw
A WTFAUMET § @O@ WL, @ 39
& sfaest & s @Y g 1 W F
Fwwar g aTET 6 WA W s
¥ T

W FAAT &Y FAT UL |

«ft v Rerer v QTN ) < FATSIN
HEWEE, AT, FOET, qgrw & A,
1T 99 g aEr AHT 9% fevwe &
wq aF Fr a sfage &, ar = fadwr
warew Y sratfafy &, g7 9a% Ao
%1 39 ot AT% FgAT TFW fE wiw w7
fazm #ifa v wr & 1 fadw A
O q ¥ FEC anear fye fE o
& qg WA 4, Star avay ar ST,
I o ¥ fegram &1 I W
qTA F2T FL TF AT I T aTF AT
femr & Wt ag fggeam & gam aft
=t FgF ¥ quw faxy o 919 o7 Avf A
W TRATEMY YW W W I
% g9 A fasen W fer W
fegem 3adt @ & wfewa &
e X IAW AT ¥

fre, & wrea #r fazar Aifa s
SAET TATAT E Iewr w7 e g ?
wqe w1e0 ag & fw fggem #r Afa
fagim fagm, wmw, wEAE st
saferardy W 8 1 e wew fggrna
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[ = &aw qrad]
TET WHET @I | AN AT ;T
U, S § g HTEHT T FATH Fav |
oY FEATC & FATH F § 99 @ AT
IAH Y sufera o AT pa
¢ 1 fegem W1 WY &1 A F
a1 Ta o fet oY o 7 wfvw
wr fr ag T fggea @1 arfeee
¥ fady ar e @ | AT 5W STAE
TET FEHIT & #graon 7 fegeam
* A9 WOAT FRY IS w9 8
ST &1 foar oY fee gwa wam Wy
war Gt f& a7 &g o fe o T e
T F FAAT FEAT T T G AF T
aeqei fom Al §rm, a7 9% & w
 fog foomr gm0 gER o
st grizded %1, M g wA F Faedr
e 4, Fro 91 | WY WL @A
afey arz A v g @ fe &
T G4 & gy e w1 w1
ET A T ATG | TH AT A STHIC H
aTee ®1 sfas @qt § 7 faar

T AT SO & AgS § a4y
41 fis FRETC 9T fgrgeam 1 e w1
UF GG AA F FAA 7 FLF FEAT
a1 mfwrgt & = gt Y, I3FE o
fegmam & wama wf 4 A ww @
W gEL T AT, W W AgE
AR g A N Fg s ge aF & |
Iaw oF sgfer & fi 7EAT T™

3IF ATE § WY A & FAe
W | T g% AT A AG gaT a9
a% gw fggeara 1 avqul &9 7 wr
T TR wwd | 9T T faday ZmTE
9 & o9z & | TH FaAre & 1 Wi
2 fr fadw w0 w9 @ & 1 9w
aq AZT FY A7AT A IS4 A FAferw K
Y 9T waw i IERT Srearg faam,
IqET AUz T sy fagiw
¥ Hgr 5 g7 o Ty 9 & U
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wa3 arx &, mf & 37 € 99 =
wrggf & F gET agEr g
Y91 #4Y AR & R 39w g fagi
AT A FT A I IS 4T &) IHEY
9 FTA ® AHT FFT A7 | A AT G
FT 9&T IBAT & &Y agr ® SWT 0T M
1 aYgre #1 arar & 1 AfE Ay wror
gAT & wfgw # &, 9\ 77 g
1 ga19 W § @t mft Wi sfgar
% gart &Y Y & mfe Y wfgar
TE g AW 8, AfeA fam awe R
ifrr Wi wigar gart dge amga far
W E I A gw wwere W gafae
#r & mf wrx ufgar 729 |

TATH FT FATH W A | AR WA % qF
Eq ¥ ey AR Y q & | A A Ay
I araw giewt @ gk @ 1 v qg
qATH T30 W 4 Al OF 4T T AW
& oy W gy g @ I @ w,
A dEr w1 WA T wfawEe )
I & gfrsqo £ gErl GvE EAr
o Age § wag "nar faar & wifEs T
7 e # fasum & s A9 &
AMEFTT gaT AT W AFR FaT W
&t Y o afexw ud faema w1 A
T OF W WA feamr | AT AR A
A9 ¥ 9gAT TAGT ag W | AG AF AW
F qEL &R ar FEd St 4 afeat
FEETH §, TElA o W 9T @Ay
FgR Y, W fom @i 7 ag war
fs < 7 ot fasa 92 wiwwsor faar
&, wfawre somar § ag oy goam &
AT & AT A7 arr for amd o Sy g
e fedt av4 &1 T ST @R,
al ITHY qg g FT aa19 fHar 747 fF
7 fergea o s & fod 1 famme
® g1 ag ager aadr gf 5 freaw
9T & &7 wiww wrn om0 fesaa
F At & gg #gT fF ag 9 w1 ww
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T §, g | foea ey wr g,
Wi sfgre # w0 @ ¢ar @ gwv @
fir oy & ey & Fearror v frar &4
W W foewe wey gen o oaw
N wreAw W gwen gat WEA
T Wt 1 A g ¥ e frw
waTeg 7 ¥ § wg oy ¥ v auF foeww
® AT 7 W e

13 brs,

TH¥ aE A9, tewY # gw @A
f+ fegmm ¥ it S wrk ok
&) T & W g W T E Leny
¥ @ B g A o9 S ow
afewo g eI @I | gEM
™ OF tewy ¥ ¥ OwT  jeuR
AT T AT FT 629 & 9T AW q aOw
fgamo @ f& ifawt § ara & 39
ufermm fear & 9@ w0 e
oA ¥ §g wHm wEet g e oA
AT & g qman feg A Ae €
aeF wm faamn fr fggeam & 1.
#r 9 F FT F wewra fraw o
1, @ ag Fam 2 faar mn fF & QoY
T O & T & U A § W

¥ AR F g g o e
fame @ #1 ga@x a@ faem
15, &F & uaet a€t gt

afiw,
mfisr o fF 3 qrEgaEr W
&

4

A wfas afaa 41 fF fggeam
F o wm a # fremd Mo §, 7 g
TG M A G F wge AT
§ & g o i wam A& o
SuTH HAY §ET 7 AT o6 qEA
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v Wit gy & gy qEAT e
g fr iR sz wr At wamn A,
afer ox At § pene ¥ A ¥
texe oF & T "= guw @ W
@, o I w f, IR O
i A, 4g w1 wR @, I w1 fadw
i, 3 # qwrE, I ¥ o wrie
e WY wdiorg fearddz & & Wy
FCr L, AT ®T T AL wE )

13.81 hrs.

[Mr, SPEAKER in the Chair]
drar AT A R oA
¢t ¥ fe I Tom ar A waEr—
Tg G #t ara &, wwor wfed a—
afew @ ¥ wgegel e ag § e g
wm frar

wia fosag W A9 & woA w0 X
T gt AW F WA Ag F A
¢ g oo oW oo 2w A
AT €T ATLFAT & FWT RT T E,
& FFE@ AW & I §, IE A
FET FETAT A 8, WifE IW F
W e g e v A e
w il &1 Fgfee gEf g
WG @ W W R
wq S-wEr) ®7 FErE gf, aw aw
gav fadfoat & oo & ®9 fFar Wi
Ia g fggram # Sarar § w-
Frér et i s ¥ gy W¥ET 1 W

@ omre & WAS 0 o wgm
£ fo e % ot 3
£

&5 3
F-1
e
m
o«
a
£
%
a
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[t T & ar=A)]
A WA, A g aTadT wgey
* @ 7 safel & faem ¥ fag
gw a7 femr 1 wr aw § wE A
¥ 7 @R § | N F s
gt § e o afeqi @ e s
2 dwm oA g e o A
FiHg  qET—aaTEg Tq— ¥ fyE-
T &0 T gr—aw ¥ TE el
IH  § W\ A g% qure aely
2 TR A g A Y
w1 feqr am@ | W sy e  fs
sa 7At & g wwEw feg @
# &Y g g f5 v T s g
g #A #® wHA fear o W
T F P9 A9 A FE AfRq
waqy far A g A, o W
w1 A AW TTEA FHA AT R
W S FT AFEAT Awar & Ag
frar o1 &waT & 1 W W oW
WEHTAAT gl ¥ g g a%ar g |
T T FT FEAT WA E ogwar
&) 5 3§ JEg FOE AN R ST

/O W FHAIC R | WA &
A ® A & fead @ agw
wedt ¥ 1 Afewe & ow AT @

aifeat # w6z § , 78 frd A fm W
A wmg § a-faad s §, afew
W fog fF aer &t sar I
AT 1 IEEEAT EW qm & faar
qgdr & W1 a3 awar § W T AW
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Y SrAT A IIEEAT wr A & fog
S1f yaw A feqr mr &

a1 ¥fF 99§ v g
R W d am § fF ol s
T AHAT 7 {TF T TAT, Tg7 TG HAT
Y w=g wrEdy  #Y 97 FT 99 G AF
g sy @9 F A W 9w
9 w1 & A H, fggmm
F o St ade wEet 4, e
aredT &, SEEr QA-TAT F g A
g fFag  sER awEd &
qAEE FT W1 gw @ T oma g,
T TATATT FT GG 9T A FU GANDAN
AN TFCATEE ®TA WY IART FITEA
AT W q@ W 9T &,
fagre, ®waor s faoet &7 wfga
T FEAT FLA FT AG &1 T IAE
feamem &1 I7@T qEEAT HaAE A
aff fFm W mmar §1 W
9% v oAt fgmEm owm w® &
WAR T & 75 4 Fgm fF5 I
EEE E AT g 4T 3% AT W\
@l fear g, dfF & gy Tw
Fgm IR fE w@l aw femgE
g Fiw & frwr e W
fomaa Wz 2§, q@ A fggeae w11
St # dyay dewigs AT g Ewd g,
afer v fosaa o ag ST
W g g &, a@ fegemw W@
i A fmr gdfe  Tggy &
& AFar & §H ag # AT HHA
AT g # AT T AnfEw

WM WAT  WErRW A e,
fafers YT F9re Y T €1
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AT g, FACT & g9 § qiE A 67
AT A T gEEd T T AN g,
9 TG WAT g1 FHAT § | WA A
F W TET TN E | AT F WA WA
A AE F AW arEd g1
TE A F T AT AT FEA & W
=it fege Fom #1) F T g
fr o afer a1 Fa= @ e wm o
7g Aa g 7 & fF we fggem
WA & 9§ A &1 FaTe g,
A1 g awar & fF o = & A A
W, €9 I FETg A 9y | F AEm
fe gam wft  wgew W@ s
g1 BT ATF w0

s fegea &Y s SEEE
¢ IW FErfET 1A A% I AR
fFar a1 a%ar, d@aF fegww &
9T qGA WETA AET & | ¥ FEer
FY R AEEAT ¥ g 7 %, qfew 3T
fer 3 g qr @19 | ot 913w arg
yuuw WA FY S aal geiy, § A
ATt fe A w41 grm, Al g,
et & qum wwEw g f& oam oS

for Grants 6478

aaf wwew 1@, W du oo
fegem fiogs §v wimgwt &
fag, arqd g # fag, o
w1 grn—azwa fog T fvar 9 @
¢ AT ST W AEENT NTR S
F e wn e ow i e g ?
w1 qlwr @, faw & e € gganr
T T o g ¢ 7

weifar o ft gaw &1 WRw
FCRTL AEAT@T H1 Afaowa g0
—FTH SATF TTHFL——F] ATGAT 7
Ffaqg faa® g 7 T fs @
aoF AT e famr @

wgi TF TR A 9 aEw %
warw g, & wgm fE afewfat &
TeE  Agd A § SR e
[ ST § | AR 9T A0fEY |

AR § A9 F A AAT ¥
Tgm & o mETem 47 S
g, g 7w dEw ¥

Bhri Jawaharlal Nehru: Mr.
Speaker, Sir, not very long ago, 1
had occasion to address this House in
regard to an important aspect of
foreign affairs in the debate on the
President’'s Address. I am afraid I
toock a great deal of the time of the
House then and I do not propose to
tax the House's patience to that ex-
tent on this occasion. I hardly think
it will be worthwhile for me to re-
peat what I said on that occasion,
more particularly about one of the
major questions before us, that is, the
troubles we had in our frontiers be-
cause of Chinese .incursions. We
have discussed that on many occa-
sions, rightly, because it is an im-
portant and wvital matter.

Now, certain developments have
taken place to which reference has
been made. The Prime Minister of
China hLas been invited by me to visit
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India for certain talks. He has ac-
cepted that invitation but yet the date
has not been fixed, except vaguely
about the middle or the third week of
April. Some hon. Members have ask-
ed me and pressed me to say how
these discussions will take place,
what are the particular subjects of
discussion and the like matters.

Now, I would venture to say that
it is hardly possible for me or desir-
able for me to speak in this House or
anywhere, in fact, in public about the
manner of taltks or the manner of
carrying on talks that we might adopt.
That is not the way that diplomatic
conversations or any like talks take
place.

In the final analysis, one puts for-
ward in the House or in public broad
policies firmly, and it is for this
House or for the country to have or
not to have a measure of confidence
in those who speak on its behalf

Now, the position of the hon.
speaker who spoke just before me is
perfectly clear and understandable, be-
cause he thinks he has not any faith
or confldence. Maybe, others won't
have it either, but he has expressed
himself with great clarity and said
that the best thing for India would
be to weaken the present Prime Minis-
ter and to rely on the people
With, of course, the second part, I
suppose, all would agree but, perhaps,
others may somehow doubt the fact
that the hon. Member, Shri Yadav,
as he sald, represents the 40 crores
of India. Perhaps, some others in
this House have also some claims to
representation and, perhaps, when it
comes 'to calculation and statistics
those he represents might mnot be
easily wvisible without a magnifying
glass. But however that may be,
whatever argument he may put for-
ward is worthy of consideration as
every argument should be.

Now, with regard to the many
points that have been raised, my col-
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league the Deputy Minister has dealt
with a number of them. In regard
to this particular very important
matter of the frontier incursions by
China, that has become, and undoub-
tedly is, the major issue before us,
before India, in regard to our foreign
policy, because anything that affects
the integrity of a country must neces-
sarily be the most vital issue for that
country. After all, the foreign policy
of any country concerns itself pri-
marily with the protection of that
country, with the protection of its
freedom, of its sovereignty, of its in-
tegrity. These are the first tests of
a foreign policy, and in so far as it
is unable to do so, well, it has failed.
Whether it hag failed because of
wrong approaches or whatever the
reasons may be, in that measure it
fails. I am prepared to accept that
definition, that conclusion.

Therefore, in this world today
which is tremendously agitated over
great problems of war and peace, in
the course of a month or two it is
said that some of the great ones of
the earth are going to meet at a
summit meeting to discuss the future
of the world one might say, be-
cause behind their talks lie not only
the immediate questions which they
might discuss about Germany or
Berlin or that very vital matter, dis-
armament, but ultimately the future
of the world does depend not finally,
but it will be affected by those talks
or by subsequent talks because I do
not imagine that this process of talk-
ing will end with the first summit
meeting because if it ended without
success, then the future would be
dark indeed.

It is not for me to prophesy what is
going to happen there, and I have
lately said in this Howse and else-
where that the prospects are some-
what more favourable than they had
been in the past. I believe in that
and 1 hope for what I believe in. It
is not merely wishful thinking—of
course, it may be so because I so
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earnestly desire that some good results
must come from these talks and what
follows—good results in regard to
disarmament, in regard to stoppage of
this horrible thing, production of
atomic, nuclear weapons and their
tests.

I hope so. Yet, I am constrained to
say that some recent developments
have rather damped my optimism.
Some forces appear to be at play
which remind one rather forcibly
of the days preceding the Second
World War. | hope that these forces
are not strong, and I do believe that
the forces for peace are very much
stronger. Nevertheless, it does cause
one anxiety to realise that in spite of
the two great wars, in spite of the
public realisation of the terror of
these hydrogen bombs ete., still there
should be harping back in some peo-
ple’s minds on the ways and methods
and thinking and actions which led
to the Second World War, with this
difference that the Second World War
is supposed to be rather child's play
compared to the war that might des-
cend upon us in this age of jet air-
craft and nuclear weapons. That is
the broad outlook in this world, an
outlook of hope, but, at the same time,
tense with a great deal of apprehen-
sion.

On the other hand, one sees power-
ful movements, also full of hope,
moving the millions of Africa, new
countries arising there in their inde-
pendence, new leadership, new urges,
new passions, sometimes new con-
flicts. We talk about Algeria, and
with Algeria, with their struggle for
freedom, we have sympathised and we
have sent them our good wishes. But
it is not Algeria alone today but the
whole structure of the African conti-
nent that is changing and something
new is emerging, something new thai
will undoubtedly have a powerful
effect on the future of the world.

I often wonder what this world will
look like in the next 20 years, 30
vears or by the end of the century—
it is not far o™ ihis period. It will
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be very different. We have seen
great changes in Asia taking place,
continuing. We see now this emer-
gence of Africa on the world scene
with a tremendous bang—it has not
come slowly, it has come rapidly and
rather noisily—and no man knows
what the effect of it is going to be,
because Africa with all its story of
horror and suffering for centuries past
is a country full of wvitality, and a
nation whose people are full of vita-
lity cannot be sat upon too long.

In Africa also one sees the most
flagrant example of a policy proclaim-
ed to be a policy of racial supres-
sion, racial antagonism, racial dis-
crimination, & policy of the master
race, pursued by those in the south of
this continent of Africa, a policy
however much it may perhaps have
sympathy from some people in some
countries, which at any rate, hardly
any person in other countries openly
accepts or sides with not even those
who may be considered the conserva-
tives of the present age. And yet,
there it is, and it is an amazing sight
here in Africa, these countries rising
up with all their strength and vitality
and passion, and anger too semetimes,
and there it is still, the continuation
of this policy in the far south.

What is going lo be the result of
all this? These two things are
mutually antagonisticc.  The great
new independent African States can
never agree to this kind of discrimi-
nation and racial antagonism which,
in the ultimate analysis, is continuing
insult to them and indeed to every-
one concerned. So, we see this. I
do not know how things will develop.
But I am merely pointing out to this
House these tremendous changes and
upheavels that are taking place so that
we might see our own problems, im-
portant as they are to us, in this
wider picture and wider structure.

Behind all this lies this technelogi-
cal development which has produced
atomic energy, atomic bomb, the jet
mircruft, the space age and all that
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coming up with rapidity which we can
hardly follow in our minds and which
obviously are going to change the
shape of things in the world and the
shape of human living and all that.
That is the world we live in. It is
a good world for those who dare, who
are not afraid, who can look ahead
and are not lost in petty squabbles
and petty arguments. It is a bad
world for those who do not realise
what the world is and where it is
aiming and are continuously looking
at their own feet instead of locking
sometimes ahead, into the distance
and to the stars. Whether it is a
good world or a bad world, it is Lhe
world we live in and we have to face
it with all its dangers and all its
promises,

As 1 said, we should have this pie-
ture before us but inevitably we have
to look at our own problems and the
major problem for us in the foreign
field is the problem of our frontier,
There is no doubt about it, and
some of us may not speak in the high
key of some Members of the Opposi-
tion, nevertheless, it is obvious that
everyone of us iz gravely concerned
about this problem not only in the
present but in the future that looms
before us; gravely concerned, not
merely because it has taken place—
it is where it is—but because of all
manner of implications attached to it,
all manner of forebodings.

I ventured to point out on a pre-
vious occasion that what has happened
on our fronlier is bad enough but
the real historical significance of this
is that something new has come. All
this talk which hon. Members opposile
indulge in, of how we should be-
have on this occasion and on that
occasion, what strong speeches we
may deliver and the opposition may
deliver, as to what we should have
dome in 1950 in regard to Tibet ard
what we shouid do now, is, 1 woula
S8y WIIn all Tespect, @ Tery peuy
change in this mighty development
that has taken place, as if in 1850, if
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we had sent a different letter to the
Chinese Government, the whaole
course of world history and the
Chinese history and the misfortunes
that have happened to Tibet would
have changed.

I am amazed and astounded at this
very simple type of reasoning of
historical events and mighty forces
at play and the lack of understanding
that is shown in regard to them.
Naturally, if you ask me, I am griev-
ed at a great deal that has happened
in Tibet. I think that the people of
Tibet deserve our sympathy in every
sense of the word. That is true.
Nevertheless, the point that comes be-
fore me—not now but in 1850, 1951,
1955 and 1959—is what we as a nation
can do about it, safeguarding our own
honour, interests, etc. and helping the
causes we have at heart. We have
many causes at heart all over the
world. If we have a cause at heart,
naturally, somewhere in the African
continent, that applies even more to
the Asian continent and to those who
might be our neighbours. But the
fact remains: how do we understand
this picture and what do we do
about it.

It is easy for hon. Members on that
side or this side to speak bravely in
this House. But it should be remem-
bered that this great Parliament,
which is sovereign in India, and whose
writ runs to every corner of India,
cannot send its writs beyond the
corners of India and cannot send its
writs where they cannot be accepted
and will not be accepied. We cannot
issue an order to Africa or to the
American continent or to other paris
of Asia. Sometimes hon, Members
sprak here as if we have mere-
ly to pass a resolution here
or deliver & speech here and
the  history of the world will
change and the great forces at work
in the world will somehow climb
down because a speech has been made
«i & IES0/ution passed.

Let us De 1dealists; 1 nope we snal,
never cease to be idealists. But let
us also be realists and let us realise
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thinking that we are living in some
past age, either from the point onf
view of modern technology or fron:
the point of view of modern politics:
and the two are intimately connecred
together. With all the courage in tho
world, it will not serve us il we are
not served by modern technology in
defending our country and our in-
terests.

So, let us not go on like that. A
number of times we have heard this
repeated: only this morning, it wa:
said that because something was dorc
or said or not done or not said in 1950
by us in regard to Tibet all these ditfi-
culties have befallen us. 1 have no
answer to that argument, because it
shows such an utter lack of unde:-
standing of how things happen, what
might have happened or what might
not have happened. It surprises me
that an hon. Member of this Housr
has advanced that argument.

In this connection, may I with all
respect mention one aspect of  this
and sometimes the subsequent other
debates, which has troubled me great-
l¥y? An hon. Member on the other
side referred by name here to
member of the other House and used
language which astounded me. In
this connection, 1 think he said—he
was referring to Shri Panikkar arnd
quoting from his book In Two Chinas—
that Mr. Panikkar who was our
Ambassador ten years ago had be-
trayed the best interests of India and
that he was ashamed that he has
been nominated by the President tc
Parliament as a representative of the
Indian people. Now, apart from my
totally disagreeing with those words
that he has used, what troubles me
is this: ‘a habit is growing in this
House of referring to people by name:
and condemning them, bringing
charges against them when they are
not here to roply. That occurred the
other day in the course of a discus-
sion on education. People's names
were mentioned here precisely and
they were charged with acts which
were most undesirable. They could
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not answer. The surprising thing is
that when that poor man ventures to
answer outside, it is said. “Oh, you
dare not answer”. 1 do not under-
stand this at all.

First of all, we use the privilege of
Parliament to condemn a man and
when that poor man has to say som:-
thing in his own defence, it is said,
“he cannot do it". This is a very
surprising thing. I submit I do not
#now and I do not presume to know
what the precise parliamentary forms
and practices are in this matter. 1
am not referring to that, but I do,
and hope I know, something about tne
normal decencies of public life and the
normal conventions which shouid
govern parliamentary life. I do sub-
mit that any man whoever he is by
name should not be condemned in this
House. The hon. Member can do so
outside, wherever he likes; he is on
an open footing. Bul to exercise the
privileges of this House and to bring
those charges is a wrong procedure
and is likely to create all manner of
difficulties.

Again, if Members of this House
start abusing Members of the other
House, the Members of the other
House have also the privilege of Par-
tiament and no doubt they may use
it. And are we going to have this
kind of mutual squabbles between
iwo Houses or within the House bet-
ween Members? But apart from all

.)h‘(s....

Shri Braj Raj Singh: Mr. Speaker,
May I raise a point? This is just
criticising your authority. Here in
the House you are the custodian of
the rights of the members and when-
ever a member says something which
is not in accordance with the rules of
the House you pull him up. When
you have not pulled him up, it means
that you have permitted it.

Mr. Speaker: It was rather un-
fortunate. I do not think I was pre-
sent here when this was said.

Sardar Hukam BSingh (Bhatinda):
I was here.
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Mr. Speaker: Whoever might have
been present, it was rather unfortu-
nate. The rules are specificc. We
ought not to abuse ocur privilege, a
privilege which has been given not
for the purpose of abusing others or
saying things against others who are
not here to defend themselves, but for
the purpose of placing before the
House without fear or favour what
is in the interests of the country,
without being deterred by the posi-
tion of even great men outside. That
is the peculiar privilege that we have
for the exercise of our legitimate
rights. An impression ought not to
be created that we are abusing it.
It is unfortunate that an hon. Member
of the other House should have been
referred to by name. If any person,
whether a member of this House or
that House, has written a book, it is
open to any member to criticise that
portion of the book without attribut-
ing any motives to him. The hon.
Prime Minister stopped with saying
that the members of the other House
might criticise us. He did not go
further and say that there are four-
teen Assemblies in this country and
every member in every Assembly
may go on aebusing us. Then there
will be no end to it. Hon. Members
should give respect and take respect.
There is a definite rule that cven
when particular officers who are res-
ponsible to us have to be criticised,
notice has to be given to me so that,
if it is a proper case, | may pass it
on to the Minister so that the Minis-
ter can come prepared to reply.
With respect to those persons who
are outside, whom we represent here,
who are not in a position to explain
or defend themselves, I am devising
a method that no criticism of an out-
slder would be allowed. Unfortu-
nately some words might have In-
advertantly escaped our notice.
‘There is no meaning in saying that
merely because they have gone into
the papers so I have coneidered and
given a definite ruling that it ought
to happen. It might have escaped
our notice. Therefore, whenever
such abuses are made, it is open to
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any hon. Member to bring it to my
notice so that if I have allowed it in-
advertantly on a prior occasion [
might remove it later on. I will
have no hesitation in doing so.

Bardar Hukam Singh: Sir, I must
confess that it did not escape my
notice. I pulled him up once and he
withdrew his words, though that was

»in @ different connection. A second
time I warned him and asked him to
use more temperate language. My
difficulty was that he was quoting
from the book written by the gentle-
man himself. Even then I told him
when he quoted it and he was draw-
ing inferences and conclusions that
his views must be couched in tem-
perate language. That was all I
could do, because a book written by
the hon. Member had been quoted.
Therefore, 1 could not stop him from
mentioning the name when he was
quoting from the book itself. ‘That
was my difficulty. Otherwise, [ felt
it and I took exception to it and on
one occasion in respect of the other
contention he had withdrawn his
words.

Shri Mahanty (Dhenkanal): May
1 also offer a word of explanation?

Mr. Bpeaker:

words?

Shri Mahanty: I would like to
know. ...

Did he utter those

Mr. Speaker: Did he utter those
words with respect to an hon. Mem-
ber of the other House?

Shri Mahanty: I happened to refer
to that gentleman in his capacity as
our Ambassador in Peking, not as a
member of the Rajya Sabha. It is
an accident that he has been nomi-
nated to the Rajya Sabha.

Mr. Speaker: Did he say that he
was nominated by the President in
spite of all this?

Shri Mahanty: I said in respect of
this gentleman that it is a pity that
he has been nominated as a repre-
sentative of the people.
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Mr. Bpeaker: It is very improper.
I have no hesitation to say that it is
not right for any hon. Member to
indirectly or directly cast an asper-
sion on a member of anothér House.
It is open to him to refer to the
book and make any remarks he likes,
because the book is open to the public,
but to criticise the President or to
say that the other man is not com-
petent 1o be in that House is very
WTONg. I would mnot permit it
Possibly, it is too late to take it out
from the record. Let it stand as it
is with this explanation that this
House will not permit it.  There-
fore, it will go on record for the
future. Now the Prime Minister.

Shri Mahanty: May I seek a clari-
fication? Are we not entitled to hold
our opinions about public servants?

Mr. Speaker: Order order. The
hon. Member may hold his opinion
for himself and not give it out.

Shri Mahanty: Why?

Mr. Speaker: If any public servant
is involved in anything and we have
jurisdiction over him, there are
methods of impeaching him by bring-
ing it to the notice of the House.
‘This is not the way in which he ought
to be abused. If we have no jurisdie-
tion over him outside we have little
or no jurisdiction inside also.

Shri Mahanty: I contest it.

Mr, Bpeaker: He must abide by my
ruling. He is going one step further.
It is unfair. He contests my ruling.
My ruling is final

Shri Rajendra Singh (Chapra): Will
you give me one minute?

Mr. Speaker: No, I am not going
to allow it. Now the hon. Prime
Minister.

Shri Jawaharlal Nehru: Apart from
this particular matter, 1 have again
read that book to which reference
was made and I have been quite un-
able to understand why he drew
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various inferences from what Sardar
Panikkar has written in his book.
Of course, I have read it previously
too. The charge he made against
him was that he, as our Ambassador,
did not keep us properly informed of
developments in China. How he drew
that inference, 1 do not know, be-
cause he kept us completely inform-
ed betimes. When I read the book
I found nothing in the book which
we did not know. The hon. Member
might have found something. And,
what is more, in what he has written
in the book there is absolutely nothing
wrong, to my way of thinking, in his
approach to this gquestion. He was,
by and large, at that time in China the
ablest and most experienced Ambas-
sador of any count*y and, in fact, it
was his handling of a difficult situa-
tion which was appreciated not only
by our Government but various
other Governments also. However,
opinions might differ, of course, about
the course of events, what should
have been done, but to have said
that he had betrayed our interests
there, seems to me to be going too
far.

When we  discuss how our
Ambassadors work, or sometimes
when we talk about our external
publicity, it seems to me that there
is some misapprehension. It is ima-
gined that the best publicity is pre-
sumably to throw large numbers of
leaflets, books and other things on the
public in the other country or for
the Ambassador, shall I say, to deliver
speeches and otherwise do this kind
of work and give publicity. Now,
one must remember what type of
people one deals with. The other
Government is not an ignorant Gov-
ernment. It has its own means of
getting information from its Ambas-
sador, from its publicity agents, from
{ts newspapermen, from its intelli-
gence agents. Most important coun-
tries have all these Various agencies,
including the last named, spread out.
They get the information from these
sources. It is not correct to assume
that thev form their opiniong by the
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speeches delivered by the Ambassador
or by the pamphlets. Most of these
blatant type of propagands may
create an impression on some un-
learned gathering but it creates the
reverse impression on any person who
is normally considered intelligent.
There is a reaction against propa-
ganda of the blatant type, so that to
measure this business by the ordi-
nary yardstick of how many leaflets
have been issued or pamphlets ete.
does not help at all. I am not for a
moment suggesting that our methods
of propaganda are ideal or cannot be
improved. I think they can be im-
proved. They should be. There is
always room for improvement. But
an hon. Member suggested that they
should be in charge of experienced
journalists and not others.

We have tried the experienced
journalists and found that they did
not succeed at all. Of course, it al-
ways depends on individuals and in-
dividual journalists. An individual
may be very good. But as a group
they were not suited to this kind of
work because they function in a
different mental climate. In a differ-
ent climate they would be very well
but I am talking of the official climate
of publicity which was not wholly
suited—sometimes it was suited—to
them. In fact, we had, after our ex-
perience, to revert to giving our own
men special training in this. In con-
sullation with the Union Public Ser-
vice Commission we reverted to it and
absorbed our publicity men into our
Foreign Service so that they may not
be considered as a casle apart. That
is how we are functioning today and
I believe we are functioning better
than we used to do. But there is a
great deal of room for improvement.
1 admit it

On the one side we are constantly
being told that we must improve our
propaganda, and on the other side
we are told that we are spending too
much money on it. The two of course
are not necessarily contradictory but
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there is an element of contradiction
between the two. Normally speaking,
we spend far less on almost every one
of our activities than most countries
do on their Foreign Service and
publicity. The bigger countries spend
much more than we do. I am glad we
spend less. We should spend less. I
am not saying for a moment that I
am not appreciating the criticism made
about betler publicity but I do venture
to submit that the type of publicity
that perhaps some hon. Members have
in their minds does not help much.
The best pubicity in the ultimate
analysis is what onc does in one's
country. All the talk about it will net
convince people but what we do in
our country. The best publicity figure
that I have known in my term of
years was Mahatma Gandhi because
he did things in India. He did not
talk to the outside world. He just did
things in India which forced public
attention to India, which brought
people running to India to sce what
he was doing in India and which
brought newspapers to write about
Gandhiji and his work. It was be-
cause there was solidity behind it. All
the leaflets, propaganda, articles and
speeches in the wide world would
not. .....(Interruption).

Shri Mahanty: Why not wind it up
then?

Shri Jawaharlal Nehru: We could
not.

The ultimate analysis is this solid
basis. People are not easily taken in
by leaflets and things about any mat-
ter. It may be that about any matter
we are fully convinced of our own
rightness. Sometimes it is a little help-
ful to see oneself with other people's
cyes also and not be confirmed in a
Narcissuslike attitude of thinking that
we must inevitably be right in every-
thing that we do. Other people may
disagree. What are we going to do
about it? We cannot force them to
agree by our repeating something. We
have to convince them, win them over
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by intellectual means and not by the
bludgeon of shouting.

Shri Hem Barna (Gauhati): May I
seek some information?

Mr. Bpeaker: Not now.

Shri Jawaharlal Nehru: Sir, let me
continue.

1 am merely pointing out the ap-
proach to this question for a true un-
derstanding of it. I am by no means
defending the failure that we may
have committed.

Then the other things we are told
about are Nepal, Sikkim and Bhutan
repeatedly. Nepal is an independent
country. She is very friendly to us
and in very close relations. Bhutan
is in special treaty with us. Sikkim
is in even more special treaty with
us. But the way some hon. Members
seem to imagine that we should go
and impose our wishes, our will or
even our advice on them seems to me
a misunderstanding of how any one
country can deal with another coun-
try. Nothing is more disliked than
any attempt at imposition, even im-
posing something, which we may have
a right to impose. Even then it s
disliked, much more so by countries
who, whether they are big or small,
weak or strong, have a certain self-
respect to keep up—and rightly so—
who do not like being told to do this
or that. So the type of approaches
that hon. Members sometimes suggest
here are the very  worst approaches
that one can make to these friendly
countries, self-respecting  countries,
with whom we have close relations.

An hon. Member talking about our
foreign administrative machinery re-
ferred to the High Commission in
London which, indeed, he very right-
ly characterised as a very miniature
Government of India in the sense of
its various departments. They are
duplicated there on a scale. It s
perfectly true. But that of course
does not help us either to admire it
or to deery it. We have to under-
stand the type of work it has to do.

»
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But it is on an enormous scale. I
wish it was less. But there it s
There are more students than are
anywhere. Then there is the huge
Stores Department purchasing all
kinds of things for us for our deve-
lopmental purposes. Our Army, our
Navy, our Air Force, everything have
to have branches there. They may
cease later on.

The criticism was that a Special Re-
organisation Unit was sent there under
one of our Joint Secretaries in the
Finance Ministry and that the leader
of this Unit was recalled suddenmly
because he could not get all the people
there. It has amazed me because I
have not heard about it. In fact, I
discussed the matter with the leader
of that Unit after he came back as to
what he had done. He had gone with
a number of people and with a deputy.
He spent some time there and laid
down the method of work and left
that team with the deputy to carry on
for the next several months. He
could not afford to spend months and
months there. He came back leaving
this team behind having done good
work himself and leaving it to follow
it up. There was no question of re-
call. It is entirely what the hon.
Member has imagined. The result
of his wisit was substantial Al-
most  everything—I am speaking
from memory—excepting, [ think,
three Assistant Secretaries, all the
various proposals were agreed to.
Naturally, such re-organisation units
function always in the closest co-
ordination with the head of the Mis-
sion. That is the only way to work.
Somebody  goes from outside and
issues orders “Get rid of these” with-
out knowing the difficulties of the
Mission people and the Head of the
Mission—this kind of thing cannot
work. After all, the people who make
the heads of our Missions are sup-
posed to be good for that work. We
cannot ignore them. We cannot by-
pass them. Therefore, the whole pur-
pose whenever the Special Re-organis-
ation Unit works...... (Interruption).

Shri Mahanty: May I ask a ques-
tion?
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Mr. Speaker: Hon. Members will
note down whatever important points
they may have.

SBhri Rajendra Simgh: Will you
allow after the hon. Prime Minister
has finished?

Mr. Speaker: I cannot say.

Shri Jawaharlal Nehru: Whenever
this Re-organisation Unit works in
any Ministry or in any Mission abroad
it always associates itself with the
head of that Minlstry or the head of
the Mission. That is the way to
work.

There were, 1 believe, a number of
cases which they had recommended—
1 forget how many but it was 65 or
something like that—and on subse-
quent talks the recommendations
were varied. Some people were kept
for various reasons. I cannot go into
the wvarious details. The main point
is that the visit of this Unit there was
a very considerable success. This
type of work which is close work
study is paying us quite handsome
dividends in making our work more
efficient as also in economy.

Somg hon. Member referred to the
case of a person being appointed the
Director of the India Stores Depart-
ment in London and hinted that this
was a case of—he did not use the
word, 1 am using it—some kind of
nepotism, that is, this kind of an ap-
poinitment.

Shri Mahanty: | did not use the
word nepotism.

Shri Jawaharlal Nehru: 1 said so. 1
am saying so. He did not use the
word. I am using it. I have said so.
You may call it, if you like, favouri-
tism or what you like. He said some-
thing of which I was not aware. He
said that this man was defeated in an
election; therefore, the presumption
was, to soften the sorrow of defeat.
he was being given this particular
post. I was surprised; I did not know,
but I have had enquiries made since
then. All I knew about this man
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was that six years ago, on high re-
commendation, and if I may say so,
without revealing anything, the re-
commendation of a person, not a mem-
ber of the Congress Party at all, high
or low, we tried him in some work,
and he turned out to be rather good
at that work, He was tried in some
work, and he then became ultimately
the Managing Director of Hindustan
Insecticides, and the DDT Factory
at Alwaye. He has done very well
there. These are one or two or three
of our State undertakings which have
flourished, shown results, profits and
all that. Naturally, he went up in
our estimation. Naturally, now, after
dix years of his working there, he has
been chosen for this more responsible
work in London.

Now, about the election matter, [
have not heard, but on inquiry ] find
that he did stand for election in 1852,
that is, eight years ago.

Shri S. M. Banerjee
From which party?

(Kanpur):

Shri Jawaharlal Nehru: I am saying
that. He stood as an independent be-
ing supported by one of the parties in
the Opposition.

Shri Ram Sevak Yadav:
which party?

Shri Jawaharlal Nehru: Well, I do
not want to name or throw  about
names; it was some Opposition Party.
1 did not know that he had stood and
he had been defeated. He had come
through the normal courses, and has
ultimately been approved by the Union
Public Service Commission, and has
been accepted, and he has done good
work, and he is being given another
opportunity in a wider fleld, for con-
tinuing that good work.

Namely,

There is one thing more, 1 forget
where, but one of the hon. Members
referred to reported differences of
opinion between our Ambassador
Chagla in the United States and our
Commissioner-Genera! there. Well, I
have not heard of this. I do not think
his information is correct about it
There is no question of differences of
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opinion, because opinions in regard to
policy are not formed either by the
Ambassador or the Commissioner-
General; they are formed in Delhi,
and the implementation of that policy
is left to them in their respective
flelds.

Some reference was made to the
Tibetan refugees. [ entirely agree
with the hon, Members who referred
to them, that we should not treat
them as an undesirable burden, but
it is our duty and privilege to help
them, to rehabilitate them, because,
as far as one can see, they are going
to be in India for a long time; how
long, I cannot say. And, therefore,
they should be rehabilitated.

‘This process of rehabilitation is not
a simp.e matter, partly climatically,
partly because they come from a
totally different climate, a totally diff-
erent world, into this new world of
India, new climate of India, new
languages of India. It is a difficult
matter. And many of them, a large
number of them are monks, Lamas.
They again present difficulties. We
are trying to setile them in two or
three major localities, one of them
being Dharamsala, Dalhousie or
roundabout that area, where there
wou'!d be a colony of them, and where
we hope, within a fairly short time,
the Dalai Lama himself will go and
establish himself, surrounded by his
people, helping them........

Shri Tyagi (Dehra Dun): I thought
Mussourie was a better place.

Shri Jawaharlal Nehru: The hon.
Member says that Mussourie was a
better place. Well, that is a question
of opinion. Mussourie, perhaps the
very reason that the hon. Member
thinks it was a better place, is a worse
place, in the sense, I mean, that it is a
flashy place, it is a tourist place, it is
a place where people, especially
monks and others, cannot easily settle

down.

We had the advantage in Dharam-
sala of a great deal of accommodation,
old British barracks which are not
used, barracks of  British soldiers,
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quite good, which are not
used; and the Punjab Government and
our Army Authorities etc. could place
them at our disposal. So, we have a
good climate there, because they cam
only settle down in the hills. Some
hon. Member suggested our sending
them to South India. That would be
a tragedy,; it we did send them to the
climate of South India, I do not know
whether they would survive.

‘o TW Wym Fwg (wEgEUN):
g AT @ a1 g
Shri Jawaharlal Nehru: So, they

have to be in the hills. Here is good

accommodation, and so we are trying
to do that. It is a difficult matter.

. Of course, all their children are go-
ing to schools but we are organising
language studies for the grown-up
students.

And while, on the one side, in
Sikkim, in Dharamsala and some other
places we settle them in some num-
bers, the problem is by no means solv-
ed. The others are left over, and
others are coming stiil, in small num-
bers, but are coming still. It is a
continuing problem.

Some hon. Members opposite re-
ferred to the fact that reading our
annual report—which, I may in all
humility suggest, is a good report, that
is, good in the sense of giving as
much information as we can about
our various activities, because we
want every Member of Parliament to
be acquainted with all these multi-
farious activities in all the corners of
the world—one finds that all the old
problems still remain; there is the
problem of Goa, there is the problem
of Pondicherry, of de jure transfer,
and there is the trouble over.......

An Hon. Member: Kashmir,

Shri Jawaharlal Nehru: I am talking
about Indian problems—there are
troubles with Pakistan and so on.
Of course, he said that all the old
problems remain, and now, we have
added a new problem of our frontier
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with China or Tibet. It was perfect-
ly true. I entirely agree with him.
All the old problems remain, with
some variations. There are some
minor problems with Pakistan, which
have been settled, about some border
troubles, but major problems are be-
ing discussed; some may be settled.

As for Goa and Pondicherry, cer-
tainly, I can report no progress. Of
course, they stand on a separate foot-
ing. So far as Pondicherry is con-
cerned, we are at least there; the fact
that the de jure transfer has not
been made comes in our way.

The suggestion was made the other
day, and our attention was drawn to
certain appeals from Pondicherry be-
ing preferred in Paris. This is very
odd, 1 must say, and rather undesir-
able, and I hope that even before the
de jure transfer takes place or not,
we shall be able to put an end to this
business and try to bring in our
Supreme Court into the picture even
in regard to Pondicherry, because it is
very difficult; we have been promised
so often, and assured so often of this
matter being finally settled, by the
French Parliament or Government,
and we went on waiting but all these
years have passed and something or
other intervenes.

I shall not take much more of the
time of the House. I would submit
that in this very difficult and tortured
world, we have to take long ‘views,
and long view does not mean our not
seeing the ground before us and
merely gazing at the stars, but we just
cannot understand this tremendously
revolutionary period of history which
is today, without having some under-
standing of these forces that are at
work, forces, technological forces,
which are converted into mighty re-
volutionary urges, and these nation-
alist and other urges which we zee in
Africa and elsewhere; and in Europe
and America, there is great demand
for peace, and yet, somehow, a  re-
vival of the old militarism showing its
‘head, which is rather alarming. It
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is rather odd: if we have to play any
important part in this world, we can
only do so by looking after ourselves
first of all, understanding the world—
trying to understand it—not throwing
our weight about, but looking at
these world problems with some
humility, not imagining that we can
solve them because that is neither
right nor does it create a good im-
pression—to throw weight about and
tell them  what to do. If we can
manage our own little country with
tolerable efficiency and success, we
shall affect the world more that way
than advice being given.

14 hrs.

In these matters there may be
differences of opinion, but I believe
most hon. Members will agree, just as
this question which is a vital one for
us—about those border troubles—there
is no vital difference, maybe differ-
ences in shade and  degree, excepl
perhaps among some hon. Members
opposite who think differently. I am
referring to the members of the Com-
munist Party. But I doubt even
among members of the Communist
Party if some do not have that pull—
what you rcall a nationalist pull—
which does not lose itself in vague and
amorphous internationalism. I believe,
I have some international urges and
feelings and 1 think the next stage
in the world's progress is going to be
internationalism unless it is destroyed
before that. But internationalism
which has no roots anywhere becomes
quite amorphous and in the air and,
therefore, it does not really play that
part which it should in moulding the
world. So we have to function in this
nationalist sphere and this wider in-
ternational sphere. We can only do
good in the international affairs if we
are true to ourselves and our country.

Shri Rajendra Singh: Sir, the Prime
Minister in the course of his speech
raised a very pertinent point. He
said that some Members of this House
made certain charges against the Vice
Chancellor of the Aligarh University
and the Vice Chancellor replied to
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those charges in the press. Nobedy,
as far as I know, from this side made
any objection to that. It was the Edu-
cation Minister who made objection to
it Therefore, the Prime Minister's
duty was to pull up the Education
Minister than to have raised voice
against us. Tt is very unfair to us.

Bhri Jawaharlal Nehru: 1 did not
mention any name, Sir. I did no
wish to mention any names. It is
others who have brought in names.
The name of Mr. Abdul Majit Khwaja
was brought in the picture. He is not
a8 Member of this House.

Shri Rajendra Singh: It was your
Education Minister.

Mr, Speaker: So far as that matter
is concerned the practice is this. If
any outsider's honesty or his integrity
is challenged, he writes to me and 1
immediately send it to the Minister.
He would not have an access to this
House except through & letter., If
the Minister finds that he has made
a wrong statement, it is for him to
correct. 1 leave it at that stage. We
do not have an enquiry. The hon.

Prime Minister did not accuse the .

Opposition so far as that matter is
concerned.  (Interruptions).

Some Hon. Members rose—

Mr. Speaker: I am not going to
allow new persons to get up. Shri
Mahanty and Shri Hem Barua wanted
to put questions.

Shri Mahanty: | wanted to ask &
question with reference to the recom-
mendations of the Special Reorganis-
ation Unit of the Finance Ministry
which went into the establishment of
the High Commissicn in UXK. Accord-
ing to the Report, the recommend-
ations were unanimously agreed re-
commendations, agreed between the
High Commission........

Mr. Speaker: What is the clarifica-
tion that he wants?

Shri Mahanty: The clarification I
seek is: I would like to know why
424 (A LS5,
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the Government have left the Assis-
tant Secretary, as the Prime Minister
has stated, untouched? Why were
the recommendations not given full
effect to when they were unanimously
agreed recommendations.

The Minister of Finance (8huri
Morarji Desai): May I say that this
wis also done in agreement with the
Unit?

Shri Hem Barua: May I know whe-
ther the attention of our hon. Prime
Minister has been drawn to a report
appearing in the B.B.C. Weekly, The
Listeners, where an interview was
granted to the B.B.C. by our High
Commissioner in UK. in which she
has criticised our Constitution and has
suggested that it needs to be amended.
She has also criticised our civil ser-
vants and I quote her words: “They
are doing their best, but it is a poor
best.”” She has criticised our edu-
cational system and said—I quote her
words: “There is neither English nor
education at the moment in India."
Then, she has criticised our educated
people and said.... (Interruptions).

I am quoting her words .

Mr. Speaker: Order, order. Hon.
Member is going off the mark. This
occasion is for sceking a clarification
arising out of a discussion here. If an
hon. Member has raised a particular
thing and the hon. Minister in his
reply has not referred to it, he may
say it has not been referred to. If
the hon. Minister has not referred to
it he can ask for a clarification. New
matters shall not be introduced here.

Shri Hem Barua: May I make a
humble submission, Sir?

Shri Jawaharlal Nehru: If it is notl
incorrect for me to say so, the hon.
Member wanted to raise this in  the
form of an adjournment motion. You
were pleased to not to allow it. Now,
it comes up in another form, as a
clarification. I may add, since the
hon. Member drew our attention to it
by that motion, I read that article
and found it excellent.

Mr. Speaker: When the hon. Mem-
ber brought it to my notice in the
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form of an adjournment motion, I
did not allow him and I c¢ven adviscd
him not to raise it here. He wanted
to raise it here. He camu and saw
me and I asked him to show me the
article before I can allow it. Then he
agreed to bring the articlc to me.
What is the hurry now? Why should
he raise it immediately?

Shri Hem Barua: May I make a
humble submission? The Prime
Minister was pleased to say.........

Mr. Speaker: The hon. Prime Min-
ister |s not expected to read every
article in the world.

Now, is it necesary for me to put
any of the cut motions separately to
vote? 1 shall put all the cut motions
to the vote of the House together.

The cut motions were put and me-
gatived.

Mr. Speaker: Now, I put all the
Demands for Grants to the vote of
the House. The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
Day of March, 1861, in respect of
the heads of demands entered in
the second column  thereof
against Demands Nos. 16, 17, 18,
18, 20 and 110 relating to the
Ministry of External Affairs”.

The motion was adopted.
[The motions for Demands for Grants

which were adopted by the Lok
Sabha are reproduced below—Ed.]

Demanp No. 16—TRIBAL AREAS

*That a sum not cxceeding
Rs. 9,42,00,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
31st Day of March, 1861, in respect
of *Tribal Areas'”

Demanp No. 17—Naca Hous—Tumw-
SANGC AREA

“That a sum not cxceeding
Rs. 2,08,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1961, in respect
of ‘Naga Hills-Tuensang Area""™

Demann No.—18—EXTERNAL  AFFAIRS

“That a sum not exceeding
Rs. 10,88,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1861, in respect

Xy

of ‘External Affairs'”.

DeEmaND No. 19—STATE oF PONDICHERRY

“That a sum not exceeding
Rs. 3,1445,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1861, in respect
of ‘State of Pondicherry'”.

DeMAND No. 20—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 4,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1061, in respect
of ‘Miscellaneous Expenditure
under the Ministry of External
Affairs'".
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‘Denvaxp No. 110—Carrran OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 78,57,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1861, in respect
of Capita] Outlay of the Ministry
of External Affairs'".

14.07 hrs,

MINISTRY OF INFORMATION AND
BROARDCASTING

Mr. Speaker: The House will now
take up discussion and woting on
Demands Nos. 60 to 62 and 123 re-
Iating to the Ministry of Information
and Broadeasting for which 5 hours
have been allotted. Hon. Members who
have tabled cut motions and are de-
gsirous of moving them may hand over
at the Table within 15 minutes the
numbers of the selected cut motions.
Each hon. Member will have 15
minutes and Leaders of Groups will
have 20-30 minutes.

Will the hon, Minister intervene at
this stage?

The Minister of Information and
Broadeasting (Dr. Keskar): No, Sir.

Mr. Speaker: Motion moved:

Dxnmanp No. 80—MINISTRY OF INFORMA-
TION AND BROADRING

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 12,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1961, in res-
pect of ‘Ministry of Information
and Broadcasting’ ".
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Dxraand No. 81—BROADCASTING
Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 4,71,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1841, in respect
of ‘Broadcasting'”.

Demanp No. 62—MisceLLanmous De-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF INFORMATION AND
BROADCASTING

Mr. Speakeér: Motion moved:

“That the sum uot exceeding
Rs. 3,48,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1881, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Information and Broadcasting' ",

DeEMAND No, 123—CAPITAL OUTLAY OF
THE MINISTRY OF INFORMATION AND
BROADCABTING.

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 16431,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1861, in respect
of ‘Capital OQutlay of the Ministry
of Information and Broadcasting'".

Shri Hem Barua: Mr. Specaker, Sir,
1 have gone through the Report of the
Information and Broadcasting Minis-
try with all the care and attention
it deserves. At the outset I must con-
gratulate the hon, Minister and his
compatriots for two major achieve-
ments of the Ministry during the period
under review. One s the inaugura-
tion of the experimental television by
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the President on the 15th September,
1059 and the other is the inauguration
of the Rural Forums on a countrywide
basis. While the television is a mid-
dle-class proposition particularly so
under the existing circumstances in a
country like ours, the Rural Forums
are meant for the people and they are
bound to reach the people even in the
distant most parts of our country.
If they do not, then I feel that they
do not have the right to exist.

Now, there has been an expansion of
the media of information, no doubt
Bu! until and unless there is a philo-
sophy to guide the media of informa-
tion in the right direction, the media
would not produce the desired results.
They must give the right type of edu-
cation and entertainment to the people.
‘When 1 read the Report, one thing that
strikes me most is the fact that there
are obvious attempts made by the
department to harness the media of
information to the wheels of propa-
ganda. This raises a basic question
about philosophy., What is the philoso-
phy that guides the media of infor-
mation, and for whom are the media
of information méant? Are they
meant for the Government or for the
people? If they are meant for the
people, the people must have a sub-
stantial position, scope and opportu-
nity in the operation of these media.
But then the question that naturally
arises when I read the Report is: do
they really exist for the people?

The Keport s peared tn ons theme,
that is the theme of propapganda,
which most unceremoniously means
the propaganda of governmental
activities. The entire scheme of things
ig dominated by a single slogan. The
slogan is ‘Help the Plan. help your-
self’.

It is not that I do not want our
Plans to succeed. I want the Plans
to succeed with the co-operation of
the people, and the people must be
enlightened and educated about our
plans. But when programmes are
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framed with the dominent purpose of
bringing the knowledge of our Plans
to the people, these programmes
generally produce more often than not
a staccato and’'wooden influence. That
is most natural; it is so difficult to
raise the art of propaganda to & high
level of excellence.

Now, there is an Expori Promotion
Committee for Films which, the Report
says, met twice during the year under
review under the chairmanship of the
Minister. The film industry is a good
foreign exchange earner for our coun-
try. The Report says that during the
first nine months of 1858, the earnings
amounted to Rs. 1'23 crores as agoinst
Rs, 1'13 crores during the whole of
the preceding year. This makes it all
the more urgent that the attention of
the Government be paid to this par-
ticular industry, more than the atten-

- tion that is being paid to it at present.

During the latter half of 1859, possi-
bly towards the latter part of
October, the representatives of the
Information and Broadcasting Minis
try conferred with the representatives
of the Trade in order to evolve certain
methods so as to make Indian fllms
more popular with a view to capture
a wider world market for Indian films.
They wanted to evolve new methods
and make concerted efforts. Accord-
ingly, three Committees were sct up,
one for South-East Asia, another for
Africa and the third for the rest of
the world. The duty of these Com-
mittees was to make a study of all
the surveys that were being made by
the Indian Missions abroad. It was
also decided to organise adequale re-
gional publicity through advertise-

ments and suitable articles on the
subject.
Then there is another massive

obstacle against the export of Indian
films. That massive obstacle springs
from the fact that Indian films, by
American and European standards,
are too long. That is why a proposal
was mooted to prune them and dub
them so as to make them’ exportable.
Then what happened? I have read
the Report. There is no mentiom
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there about the activities of these
Committees. The Report is ominous-
ly silent about them. 1 do not know

.whether the department does not feel

enthusiastic about it or not. Whatever
that may be, since it is a good foreign
exchange earner for us, more atten-
tion should have been paid to it

Then I come to the recent tax pro-
posals. While it is a good foreign ex-
change earner, the Finance Minis-
try has come down on this industry
with its axe. These taxes are put on
the exposed fllms. Apart from the
fact that it is bound to affect this in.
dustry adversely, it is bound to affect
the regional language pictures more
acutely. There are three languages
in which pictures are made in this
country, Tamil, Telugu and Hindi,
which have a wide world market. But
pictures in languages like Malayalam,
Oriya, Assamese, Bengali, Kanurese
and Gujerati have a market which is
very limited. When these taxes are
put on the latter group of regional
language pictures, they are sure to
suffer deterioration, and that decteriora-
tion would mean death for them.
Therefore, my suggestion so fx_:r as
these language pictures are concerned
is; let there be remission up to 10
prints and beyond 10 prints, there can
be taxation on a slab system.

The other two varieties of films that
are going to be affected by these tax
proposals are educational fllms and
children's fillms. The educatioral
fillms are exempt from import duty.
Why is it that there is a proposal to
levy a duty on them now, because
these educational films are not a luo-
ralive proposition? This is a much-
needed thing for our country, and
when we put the axe on these films
at this stage of their infanecy, possibly
we are doing a great disservice to our
country.

As regards children’s films, govern-
ment leaders and other leaders ery
from the house-tops that children’s
films are to be encouraged. But ins-
tead of giving them a subsidy to grow
and develop, there are taxes clamped
down on children’s pictures also.
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For feature films in 18 mm. for non-
theatrical and non-commercial fields,
the levy would mean at an average
an impost of Rs, 600 to Rs. 700 per
print. This is almost the co-t of a
print. The life of a picture of this
sort is not more than 60 :croenings
because these are handied by inex-
perienced and amateur hands. These
pictures are very popular among the
jawans of the defence services and
also among our rural folks. There-
fore, when a tax is imposed on thesc
pictures, it is a disservice done to this
type of pictures, and to 'he prople
also.

I do not know whether the Finance
Minister consulted the Minister of In-
formation and Broadcas‘ing at the
time of formulating the taxes. If he
did not, that was a bad thing on his
part. If Dr. Keskar is very serious
about it, possibly he would approach
the Finance Minister with a new
suggestion to curtail these taxes on
these particular varieties of fllms at
least.

.

Now, there is the Central Board of
Film Censors constituted under the
Cinematograph Aect, 1952, In the Re-
port it is said that Government have
1ssued instructions to this Board how
to judge pictures. I feel that by these
set principles one cannot properly
judge a work of art. You cannot judge
Van Gogh Cezannc or Picasso with the
rules of geometry. That is not possi-
ble. That is why while the mere
touching of the hand of a girl by a
boy in a picture might be considered
offensive by these people—the Board,
constituted as it is—there are a aum-
ber of pictures that feature certain
things which are of a character that
does not contribute to the improvc-
ment of our standards of life—moral
or any other standards. They do not
sufficiently contribute to the improve-
ment of our standards. No survey has
been made about the sociological side
of these pictures so far either by the
profession itself or by Government.
It was left to a University Professor,
Shri Ajit Baran Bose of Lucknow
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University w make & survey of thesc
pictures, and his facts are most re-
vealing. According to his survey:—

“35 per cent of the films showed
scenes of stealing and robbery; 83
pur cent smuggling; 15 per cent
picking pockets; 533 per cent
drinking; 107 per cent gambling;
27'7 per cent torture. ...

Mr. Speaker: What remains of 100?

Shri Hem Barua: 685 per cent
murder or attempt to do so; 13°3 per
cent attempts at rape; 5 per cent
scenes of forgery; 5 per cent scenes of
Blackmail; 60 per cent various forms
of violence and 56'7 fighting of all
sorts. This is a study undertaken by
a professor of the Lucknow University
and these facts are revealing.

Mr, Speaker; Does he say that these
are responsible’ for the strikes of
students there?

Shri Hem Barua: Yet all these
stealing, robbery, smuggling, murder,
attempts at rape, violence, have escap-
ed the notice of the Board of Censors.
This is most startling, that they have
not noticed all these. I do not know
why. Does it mean that the}r have
confirmed to the principles set down
by the Government for them to judge
the pictures? It may be like that.

There have been serious allegations
made against the Government about
its policy of giving advertisements to
newspapers by the Advertising Agen-
cies Association and the Indian and
Eastern Newspaper Society. It s
said that after considerable discus-
sions and deliberations a draft agree.
ment was prepared between the parties
in 1958 relating to advertisements.
But, then, before it wa: put into
operation, Government decided unila-
terally to opt out of this agreement and
start negotiations directly with indivi.
dual newspapers. I hope Government
would enguire into these allegations
made by these two august bodies.
Whatever that may be, the decision to
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negotiate directly with individual
newspapers is going to have a perverse
effect on the freedom of the news-
papers or the freedom of the Press. It
is likely to lead to newspapers being
regimented. At the same time, it is
likely to lower the standard of ad-
vertisement also.

In countries like Japan, for instance,
advertisement has been raised to the
level of an art. Now, this policy of
contacting directly the individual
newspapers is likely to have a perni- -
cious effect on the freedom of the
Press. In support of my contention I
want to quote Dr, Ramaswamy Ayyar,
He says “I! the Union Government
dealt with the newspapers in regard
to Government adveriisements on the
basis of Government being an adver-
tisement agent themselves it will
surely jeopardise the independence
and freedom of the Press.”

Now, about the All India Radio. It
is a pity that the All India Radio
does not have an independent news
service of its own. It buys news from
other news agencies, particularly
a news agency like the PT.I. I do
not have any quarrel with the P.T.L
But, T would like to say that when
the news that is purchased from the
P.T.L. is broadcast over the network
of the ALR. there is a tendency for
the news to become stale. At the
same time, there is a tendency 1o
produce a sense of boredom. Having
spent to the tune of lakhs of rupees
in buying news from the PTI. I do
not know why this AILR has not
considered it necessary to institute or
to just instal an independent mews
service of its own which, I am sure,
would ultimately prove cheaper than
what they are contributing to the
PTI now.

Among all the vehicles of the Infor-
mation and Broadcasting Ministry, I
want at least these three, the All India,
Radio, the Films Division and the
Publications Division to be free from
governmental propaganda. Let these
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wehicles of information exist for them-
eelves, for education and entertain-
ment of the people. Let the Films
Division produce more pictures like
the Saga in Stone. That is an excel.
Jent picture. And, I am confident that
pictures of the type of Saga in Stone
do greater propaganda for Govern-
ment than pictures in which the awe-
uninspiring faces of the Ministers and
officials are projected. 1 feel like
that.

There is one pertinent point, a most
revealing fact. Some time ago, it was
divulged here on the floor of the
House by the Prime Minister that
when the news concerning the letter
of invitation sent to Premier Chou
En-lai had to be included in the news
bulletin of the AILR, the ' ALR.
approached the Prime Minister whe-
ther they could do it or they could not
do it. This is a serious state of things.
1 would rather say it is a sad com-
mentary on the working of the A.LR.
that they have to approach the Prime
Minister.

The next morning when this news
appeared in the front page of all the
newspapers, the news bulletin of the
A.LR. was ominously silent about it.
In a living organisation there is
always more than one voice; in a
graveyard there is only one voice; it
s the voice of the owl. In the orga-
nisation to which our Prime Minister
has the honour to belong, there is only
one voice; it is the voice of Shri
Ne_hru and, possibly, it is because of
this that these people had to approach
the Prime Minister for permission.

1 would rather say just a fcw words
about the Central Information Serviece
and finish. I must congratulate the
Minister and the Government for for-
mulating these rules. But, in the
nperation of these rules, certain ana-
molies have crept in. As a result of
this people at the top with shorter pe-
riods of service have gained while
people in the lower cadres of the ser-
wvices, with longer periods of service
have suffered. 1 shall supply Dr. Kes-
&Kar with accounts of these afterwards.
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1 have rather a request to make, The
Central Information Service is com-
posed of people who are professional
people, with professional competence
and the standing complaint is that
whenever people want to apply for
jobs, particularly posts advertised by
the U.P.S.C, their applications are not
forwarded. I will request the hon.
Minister to see that their applications
are forwarfled because they serve the
country here or there. There is no
doubt about it. Or else, I am afraid,
Dr. Keskar would be responsible for
breeding quite a number of Dr.
Josephs in future.

Kumari M. Vedakumari (Eluru):
Sir, 1 really appreciate the services
done by the Minister io the Ministry
and to the country also. With all the
limited funds and limited capacity
also, because of the financial inhibi-
tions, he could do something to im-
prove the conditions as well as the
programmes in the ALR. But I want
to bring to his notice some of the
irregularities, disparities, anomalies
and other things in the working con-
ditions of the staff. Three years ago
1 brought to his notice points about
the salary, increments and guarantee
of the profession. But after three
years I see that the Minister could not
do anything to improve the conditions
of the staff artistes of the ALR. My
own humble submission to the Ministry
is to consider their sufferings and
their conditions at least on humani-
tarian grounds, and see how to reduce
them. 1 then brought out those
points very clearly and 1 want to
repeat some of the points after threc
years. 1 would request the Ministry
1o do something for the staff artistes
of the A.LR., because in all the other
Ministries of the Central Government
there have been some improvements.
The staff artistes are appointed on ®
temporary, contract basis. That is a
peculiar system in this Ministry. T
can understand the Minister saying
thal it is so because after they lose
their talent or wvoice or the fertility
of the voice their services should be
terminated. But I cannot understand
why this t~mporary and contract



6515 Demands

[Kumari M. Vedakumari]

appointments should apply in the
case of even journalistic work. They
do not know when they will be sent
home or what their increments will
be or even what their future will be.
That is why I said that he could not
explain for the existence of the skele-
tcns in the cupboard. With s0 many
examples I brought out that point.
In respect of the staff amistes, he
kindly replied to my question and said
that their conditions and c¢moluments
would be improved and their cascs
would be dealt with, with sympathy
wnd understanding. I want to know
what he has done with regard to
them. It seems they were promiscd
thnt after categorisation, they would
be given some increments. Categori-
salion was done over four years ago
out nerements were not given. Why
shouid wyou ignore the difficulties of
the artistes who are doing such
wonderful service and who are con-
uibutling so much to music, drama,
ete. I do not know why the Minister
15 womplacent about them.

There are some disturbing cases in
this Ministry. Previously, I asked the
Minister what he would do about the
programme executives, They have
replied to me that the cadre of pro-
gramme assistants will be merged
with the cadre of programme execu-
tives. 1 completely agree with it. But
what will you do with the programme
executives who are working on a
better salary and better qualifications?
Are you going to promote them as
assistant station dircctors? The staff
artistes in the language units should
be treated on par with sub-editors.
They are also appointed on contract
basis. Some of them arc given one
year contract and some, three year
contract. After the contract they can
start with the same salary. On what
criteria are they given one year or
three year coniracts? Why did they
not try to abolish the contract sys-
tem? ‘That system can prevail in
some of the items such as music,
drama, clc. where the voice of the
artistes may be the main considera-
tion but not in the flield of writing,
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ete. It was pointed out that the
engineering staff were not given full
respect even in the shape of emolu-
ments or undersianding, as compared
to the non-technical and administra-
tive staff. I{ was pointed out even
in the Pay Commission report. I
request the Minister to treat the engi-
neers as they are in other departments
Very recently, they have changed the
name from technical assistant to shift
assistant and started with a salary of
Rs. 150. On what grounds has he
taken that step? What are the results
he is going to reap? This will make
people dissatisfied.

There are some cases in the infor-
mation cadre who are promoted.
People wonder on whal basis they
are promoted. Is it the length of
service or experience or the date of
the U.P.S.C. examination or merit?
Lot not the staff working under you
always remain under the impression
that somecthing is pgoing on without
their knowledge. Let us be clear and
try to convince the people and try
to do whatever possible to improve
their emoluments and working condi-
tions.

By a recent catcgorisaticn they have
divided all the posts into four cate-
gories. Previously some of the people
who were working in the language
urfits were promoted ad hoc to the
national unit service. After this cate-
gorisation, other people from other
departments are to be promoted to
the national news room reverting
those who are there because there is
no reoom for all the people to be
accommodated. So, they may be
reverted back to the language units
and some people who are freshly
taken from outside are appointed here.
The man who is working in the langy-
age unit and promoted to the mational
service unit is given a temporary
contract and if he is reverted, the
substitute who has been appointed in
his place will be given notice to quit
the officc. There are some cases of
people who are temporary even after
13 years of service and are given.
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notice to go out of the Ministry. Let
us try to do a little and give some
guarantee and shelter for their service
in this Ministry, which they do with
great mental agony and torture,
without knowing what will happen in
the future instead of trving to renew
the contract every year. How can
people work with a peaceful mind
and contribute their services?

14.37 hrs.

[Mr. Derury-Sreaxker in the Chair]

Now, 1 come to the capital outlay.
They are building so many new
. studios in Poona, Jullunder and other
places. I have requested the Minister
to do something for the Vijayawada
station. I am particularly interested
in a particular area, because I belong
to that area.

Dr. Keskar: It will be taken up.

Eumari M. Vedakumari: Thank you
very much. I have put all the diffi-
culties they are undergoing in that
area.

Mr., Deputy-Speaker: Now she can
go on fearlessly.

Eumari M. Vedakumari: I request
the Minister to instal a high-powered
transmitter in Hyderabad. At present
there is only a 10 kw. short-wave
transmitter there. There are more
powerful ones in the Madras =area.
This is also a bigger area, with a rich
cultural background and I request the
Minister to sce to this.

I came to know that there was m
post of a newsreel cameraman in
Hyderabad but it seems that that post
has been abolished. Why has he
abolished that post? I would request
him to tell us. The man there was
serving the whole area and publicity
was the main organ of the Five Year
Plan. Even with the limited capa-
city, he was at least able to cover
some parts of India and tried to serve
the Ministry's cause there. But the
post has been abolished in that area,
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There are some Assistant Directors
posted in areas to which they do not
belong. I do not grudge that.

What I want o point out is, people
who are posted in a particular region
should have some respect for the cul-
ture, tradition, music and other things
of that particular region and about
which that particular region is proud
of. In the report they have clearly
mentioned that they are trying to
propagatc, encourage devotional music.
That was very much appreciated
throughout the country. That is one
of the important items mbout which
many listeners are writing letters in
appreciation. In Delht we call it
Vandana, in our region we call 1%
Bhaktaranjani,

Without saying anything on any
particular individual, I would like to
mention to the hon. Minister that
people who are posted not only in any
particular area but anywhere in the
country, they should try to under-
stand the difficulties of a particular
area, they should try to understand
the culture of a particular area, they
should try to improve it and not try
to posc that their culture is much
better. It is better for them not to
try to impose their own culture, not
to scandalise the culture for which an
Assistant Director is posted in a parti-
cular area. I bring out this point,
because the people of that particular
region always look upon the Assistant
Director with a great amount of res-
pect. The Assistant Director also
should give equal respect to the parti-
cular region, to the particular station
and see that the culture of that region
is improved as well as encouraged.

Now, they arc producing some docu-
mentaries in all the languages. I want
to point out that the regional langu-
ages should also be given equal import-
ance as we are giving to Hindi and
English.

Shri P. K, Deo (Kalahandi): They
are giving importance to Telugu all
right.
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Kumari M. Vedakumari: The deve-
lopmental works which are going on
in a gigantic way should also be
screened. They should bring them
out in such a fashion as to enable
evervbody in the country to know
from the Films Division the gigantic
irrigation projects and industrial pro-
Jects that sre undertaken by our Gov-
ernment. Many people in the corners
of our villages may not be in a posi-
tion to know whati iz happening in
the country. They may not under-
stand when we tell them, but when
they actually sce on the screen what
is actually happening in the country
in such a gigantic way they will
certainly be able to appreciate and
cnecourage our activities.

The last point that I wish to bring
out is about the external services. So
many languages are represented there
like Tamil, Kannada etc. I think
Malayalam is also given due import-
ance. I would request the hon. Minis-
ter to give some importance to Telugu
.also, Many people have scen me
personally on this point. They have
also sent in their representations.
They say that in Malaya, Burma,
South Africa etc., where they are,
they want to hear some Telugu music.
Why not include Telugu songs also
when  you are broadcasting other
South Indian languages?

With these words, Sir, I request the
hon. Minister to examine, at least to
understand some of the points that I
have made.

Shri N. R. Ghosh (Cooch-Behar):
Mr. Deputy-Speaker, 1 have gone
through the report of this Ministry
which is almost a revelation to me.
People ordinarily think that this
Ministry practically caters to the
‘broadcasting of news and information
and as an extra gives some talks and
music. But, even if one cursorily goes
through the report one finds that its
jurisdiction, its field is very wide, it
is much more than what strikes the
eve.

There are many things that actually
<oncern the whole nation. The activi-
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ties of this Ministry not only per-
meate through our cultural life but
also influence our taste, our knowledge,
our information, our education,

Now, turning to the Films Division,
1 say that propaganda has come to
stay in our life, and this is the most
powerful means of propaganda and
one of the best and cheapest methods
of popular entertainment. At the
same time, Sir, I must say that the
censorship is rather poor—it seems to
be too soft and too yielding. Films
can do a lot to ennoble our nature, to
educate, nourish and foster what is
good in our life, They can do a lot
to improve the society. They can
also do a lot to debase the moral of
a nation. Specially, Sir, it can do
immense harm to the young people,
to the young men and women, by
depiciting before them alluring pic-
tures of erime and sin.

The greatest culprit in this direc-
tion are some of the Hollywood films, I
do not know how the censors could
pass many of these ilms which actual-
ly cater to the lower instincts of
human nature by alluring sex appeals,
by covert—by effective—appeals to
crimes and destroying moral values.
It is & very great danger. If the State
takes precautionary memsures against
such infectious diseases as small pox,
cholera and influenza, I do not know
why they do not take any effective
measures against such films which are
practically undermining the morals of
our young hopefuls and devastating
our time old culture.

The hon, Minister is aware of this
danger. It has been brought to his
notice times without number. He
knows that all sorts of amorous pos-
tures like open hugging, close
embracing, kissing and other things
are openly displayed especially by
some of these Hollywood pictures.
The same thing is now being imitated
bv some of the Indian films. They
even go a step further. Take their
stories. There is practically no lite-
rary merit in those films, and when
they are exported they do not bring



6521 Demands PHALGUNA 27, 1881 (SAKA)

any good name to our country. I may
mention my personal experience—
when 1 was touring through Russia,
one of my guides asked me about a
particular film, which was shown there
whether that was one of the first-rate
films in India. He made some dis-
paraging remarks about it. I had to
tell him, thaf the films of this type
were not at all of the top class and
not held in esteem in India.

Shri P. K. Deo: What is the name
of the film?

Shri N. B, Ghoesh: | should rather
not mention its name: 1 choose not to
mention it

Shri C. K. Bhattacharya (West
Dinajpur): He would write to the
Minister.

Shri N. R. Ghosh: That I may. I
would submit that in Bengal there
was a high standard in quality and
taste mainteined by the Bengali films.
One of the reasons was that the story
selected was good. ‘The films were
based upon the best of the books.
You know, Sir, Kabuliwallah, and
other Bengali films which gathered
Jaurels in India and abroad. That is
a story of Rabindranath. Then there
is Pather Panchali, Apur Sansar and
Aparajito of Satyajit Roy. These are
based on one of the best novels of
Bibhuti Bhushan. Jalsa Ghar 1s one
of the finest products of Tara Shankar,
Unlese you get good stories, unless
there is literary merit and the story
is absorbing end human you cannot
produce & good thing—you cannot
build a Taj Mahal out of mere straw
and mud.

I would submit that the Ministry
can do a lot in this direction. The
West Bengal Government—Dr. B. C.
Roy—practically dissovered Satyajit
Roy. It was he who commissioned
him to make a film out of Pather
Panchali st the cost of the Govern-
ment. Now if is a very profitable
thing for the Government, it is earn-
ing a good dividend. All these films
which have earned a good name for
India are based on books which have
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preat literary merit. [ say that those
films which cater to the demands of
the flesh, where there is only & super-
nbundance of leg show and nothing
else—which only corrupt our thoughts
—ought not to be passed by the cen-
sors. My humble request to the Minis-
ter is that he should be more vigilant
about this matter. There is not only
the Censor Division but I believe there
is article 17(2) of the Constitution
which gives very wide powers in this
respect.

In this ‘connection, I would ask the
Minister to consider the matter very
seriously. Our food is adulterated
and we seem to be helpless about it,
and now, our morals and culture are
also being adulterated, should we be
looking on helplessly? There should
be some protection against this.
These sorts of films are the best sales-
men of false values. I would request
him to see that the Central Board
should have feature films in Hindi and
other regional languages and should
commission promising talenis and
good proudcers. They should pro-
duce feature films of good type and
that will earn a good reputation even
from abroad. This will be a move in
the right direction.

Another thing which has been men-
tioned in the report is about songs,
cspecially devotional songs. That is
a very good thing. Tagore's songs
are fcatured, but I have not come
across his devotional songs, specially
his patriotic songs being featured.
Kirtans should be popularised. The
Kirtans have built up our national
morale and our culture and they have
a strong popular appeal.

About the Publications Division, I
have a few suggestions to make. The
Ministry is doing a lot of good work
in this direction. 1 would ask the
Minister to consider whether Raja
Ram Mohan Roy's writings which
depict dawning of Indian Renaissance
could be published by the Ministry.
It is very heartening to see that
Netaji's speeches are going to be pub-
lished. I do not know whether his
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broadcast speeches from abroad are
being included and whether any
attempt is being made to collect the
recordings of those speeches from
abroad. They are wery important
from our national point of view.

As regards Sanskrit programmes, I
have a suggestion to make. In Cal-
cutta, the Gita and Chandi are recited
by eminent scholars and artistes who
have got a special aptitude in that
direction. These are very popular. [
think the Minister can do something
in this regard from the All-India
Radio from Delhi, Not only the Gita
and Chandi but also the suitable por-
tions from the Upanishads could be
featured. Some of the mantras of the
Vedas and some dohas could also be
catered in this way.

1 would like to submit one aspect
about Calcutta Broadcasting Station
Unfortunately for us, we cannot hear
Calcutta. It is drowned by Delhi. We
can more easily hear Dacca. I do not
know what sort of transmitter is
there, but I find from the report that
a 100 kw. transmitter for Delhi, a
50 kw. transmitter for Tiruchirapalli
but only 20 kw. transmitter for Cal-
cutta are being installed. I do not
know whether for Calcutta this will
be sufficient or not, but the Minister
knows the importance of the Calcutta
station's broadcasts. I emphasise
there should be a transmitter in Cal-
cutta which is powerful and strong
enough so that we can hear Calcutta
more easily. At present, it is almost
impossible to hear Calcutta. That is
all T have to submit.

I congratulate the Information and
Broadcasting Ministry for its good
work and specially for the excellent
report which it has published.

Shri P. K. Deo: Before passing the
demands of the Ministry of Informa-
tion and Broadcasting, I would like
to make certain observations. This
Ministry deals with the various media
of publicity, but instead of dilating
on all those subjects, T would like %o
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pinpoint my observations on the twao
wings of the Ministry—that is, All
India Radio and the Films Division.

The sccond Plan envisages the ex-
pansion of listening in the rural areas
and that every village with a popula-
tion of 1,000 and over would be
supplied with a radio receiving set.
That is a very ambitious programme.
Thaugh four years have elapsed—I
speak from my experience in my
State—I find that only the panchayat
headquarters are being given the sub-
sidised community listening sets,
These facilities have not been extend-
ed to villages having 1,000 or more
people.

It is needless to reiterate here that
our national literacy is only 16 per
cent and that too is mostly confined
to the towns. In the villages, the
incidence of illiteracy is very high
and the ordinary villager does not get
a newspaper or a book to read. In
such cases, the radio is the only
medium of education to the villager
and so all facilities should be given
for the education of the villagers
through this medium. The education
may be in general knowledge, may be
on improved methods of agriculture,
may be on combating the epidemics
and so on and so forth.

From the report, I find that as elec-
tricity is not available in many of the
villages, this lack of electricity stands
in the way of supplying the radio
sets. If the Ministry will consider
that nowadays the transistor radins
are easily available and the mainten-
ance charges are also very small,
they could try to supply the transister
radios to the wvillages. Instead of
supplying the villages the wusual con-
ventional type of battery radios or
the other types of electric radios, if
the transistor radios could be supplied
to the villages, they could be easlly
maintained at a low cost.

Now, coming to my own State,
which covers an area of 60,000 sq.
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railes, there is a miserable transmit-
ting centre at Cuttack and that too in
a corner of the State. It is very diffi-
cult to have the news from the Cuttack
Station audible to the western districts
of my State, and so 1 beg to submit
that a powerful transmitting unit
should be set up at Sambalpur which
will then cater to the needs of the
western districts, as they have done
by setting up a station in Ranchi to
serve the area of South Bihar. If a
“unit could be located at Sambalpur,
it would be good, because it is a tribal
area and many of the tribal folk songs
could be broadcast, such as the Chait-
Parva songs of Koraput district, or
the Ghumra music and songs of Kala-
handi district or the Dal-khai and
Rasarkeli of Sambalpur district. These
are all folk music and they should
find a place in the bromdcast pro-
gramme if the transmitting unit is
located at Sambalpur,

Regarding the covering of the news
and views by the All India Radie, I
beg to submit that the presentation
only represents a  partiqular wview-
point, mainly the view-point of the
party in power.

15 hrs.
An Hon Member: Question.

Shri P, K. Deo: The way things and
views are cxpressed one feels that a
systematic process of indoctrination is
being carried on upon the illiterate
and the credulous Tndian masses to
one kind of thought, which is very
dangerous for the proper functioning
of democracy.

Shri C. K, Bhattacharya: What is
that thought which is very dangerous.

Skri P. K, Den: Only one side of
the picture is given. So, 1 beg to
:ubmit that all view-points of all the
parties, with their manifesto, with
their ideologies and programmes,
should be broadcast through this
powerful medium of publicity so that
the people weuld get the viewpoints
of all the various parties.
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Shri  Narasimh (Krishnagiri):
Will the hon, Member give an instance
where they have not done it?

Shri P. K. Deo: 1 beg to submit
that not & single member of the
Opposition has been given facility to
broadcast from any of the stations of
the All India Radio to place his politi-
cal viewpoints before the public
though that demand is there for a
long time. At the same time, we
always find that the covering that is
being given to the AICC meeting or
the annual sessions of the Congress is
much more than what is given to the
other parties of the opposition.

Shri Ansar Harvani: But the crowd
is also not much there.

Shri P. K Deo: [ cannot understand
why the suppression should be from
the Government side of a particular
viewpoint. Whether the crowd is big
or not, it is not for the Government
to decide in this party line.

Shri C. K. Bhattacharya: Govern-

ment has not put any restriction....

Mr. Deputy-Speaker: Is this also a
crowd? This is a regular debate.
There can be interruptions but not so
frequently.

Shri P, K. Deo: Coming tuo the
Films Division, it is most gratifying
to know that 310 fcature films were
produccd last year and that some of
them got international recognition.
Some good work has been done by
some of the films in the emotional
integration of the country, in the pro-
pagation of the national language and
even as a messenger of goodwill
depicting the wvarious aspects of life
of this country to the outside world
They have done splendid work in that
regard. At the same tiine, [ feel that
some direction should be given by the
Ministry to the film industry specially
to the directors, not to confine the
theme of the picture to the most
common place and most cheap subject
matters ie, “love” which of course
appeals to the strongest libido of the
human beings. [ suggest that they
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should cover a wvariety of subjects,
depicting all aspects of our life, at the
same time, solving the various social
and other problems in the country.

Dr, Keskar: Are you referring to
feature fllms or documentaries?

Bhri P. K. Deo: All films.

An Hon, Member: [ never thought
that love was so prominent in those
films.

Pandit K, C. Sharma (Hapur): He
iz allergic to love!

Shri P. K. Deo: Another defect
which we find in the films is that as
a plot develops and reaches the
climax there is a sudden outburst of
a song which looks so untimely, un-
natural and unrealistic at the same
time nauscating. Some improvement
must be made in this regard also. We
rarely find these defects in any of the
foreign pictures. 1 think some direc-
tion should go from this Ministry to
the producers of various fillms, whe-
ther in the public or private sector,
for the remowval of these defects.

Coming to another aspect of the
film industry, the imposition of the
contemplated excise duty will have a
disastrous effect on the smaller units
producing films in regional languages.
I lay stress on regional languages,
because their market is restricted and
they do not get an all India market
like the Hindi films which sometimes
even get world market. For Oriya,
Assamese or Punmjabi films the scope
is limited within the four corners of
that State. So, some impectus should
be given to them so that regional
language films flourish and are pro-
duced in more numbers, and that can
be done by giving some concession in
the imposition of the excise duties.
I request the Minister to use his good
offices with the Minister of Finance so
that something good comes out of it
and more films are produced in the
regional languages.
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Coming to the Publicity Division, I
draw your attention to Appendix VIII
Last year many publicity materials,
books and pamphlets were published
in regional languages. From the list
I find that last year only one pamphlet
was published in my regional langu-
age, that is, Oriya, whereas as many
as nearly twenty were published in
Malayalam, though there are much
less number of Malayalam speaking
people in this country. Probably, this
was done beeause of the then impend-
ing re-election in Kerala State and
this material might have been used
for Congress electlon purposes. I do
not know. I feel that there should be
a probe into this matter.

Coming to the film industry again
1 want to point out that every year
Rs. 2 crore worth of raw films are
being imported into our country. We
have put many questions to the Minis-
ter of Commerce and Industry on this
subject. It is most gratifying to leamn
that very soon we will have a fllm
factory at Ootacamund. 1 hope that
sufficient progress has to be made in
that direction. If sufficient progress
has not been made by the private
vompany, the production of raw films
should be taken up by the Gowvern-
ment in the public sector so that we
could save this good money.

Coming to television sets, it is very
popular in Delhi. But, as the receiv-
ing <ets are not easily available in the
market, [ do not think the very pur-
pose for which television is being
introduced here is properly served.
So, I request the Minister to see that
more television receiving sets arc
easily made available in the market

shwt T Az (")
wfeT fafret ¥ o aF wgww &
T 0 sprfer oy arert Y 8, & e
wrgw 7 fafrdt ®Y sa% fad qareras
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“aim at imparting information
and instruction through entertain-
ment and at discovering and en-
couraging talent among  the
middle-class, house-wives, uni-
versity students and working
women ,who form the main audi-
ence for these programmes.”
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AF | AR FT AT FATL qAwAT H
T g m @ fEowrr g g@ a
™ fERET T 1 oww AR @
mE R

@ & gt § Fr g oA W
ffet e re R B W
awg & f fadmT o a9 A
wfge | ®H 7§ ¥ wifgg fe ot
freit gat g W & oA T g fe
gart wm & faegw & g &1
# gg 7 oz v nw gL aw OF
T T fE owe wvEer & faar Wk
Tg +t ATw 7 g | ST § oy v
g § fF garo Fewe fad W
e § 7Y ¥ 1 g A fafer
*T AT TAAT & W s fre Tl
# Fr ot ot s ¥ orage & I
g argT AE |

o9 A & wrewfen € =i
€ 5 o w1 aga wHr arEwIfeET
g 1 F et g Fe v a<g ¥ wowy
A fafegn & faw s som wfge
wifE & o fafegn &, aiie gamAy
& WY I AT H AT FGT | AWA
fafs & afi = & "W & A

facga awe g

% AR § fafaezw Aga 1 o5
@ W A EEr g 1 &= Tl
#1 oF AmiA Xar 91 | I4E AN
fas 3 | Sad &% woa fafeed ®1
waf et | TwH faar & fe ogart
fafaeztt ¥ T sTar wuy Fxfam
uATdE o @« fEar @ 1 AfF IEE
W= OF AT q@ [AT | IAH foer
¢ fr sAwrdem Wi arEfeen
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fafezs & wo,ueo wwaT wqw Fafam I% WY § |0 [ WA g w7
UHEE 9T &Y fear ) gz 3w oET A L1 PPN

ar g wE | & At fr fafer IqW WEEE ;WM Al

AgE 79X WA % At da fF g
Zafom waEw wT o dw 2 W@
&% ag W g qrw A€ ge. g
fea & ag o g & g T &
fr faadit 97 Adeag 2 w0
F0w ¥ T @ Fafew oemew
g AT & 1 A 77 A gt AT
ATE gHT w1fET |

TR 7 F7 FLH qga-Aga GqT
T oW Ewy W & A g e
g A g ¥ gz A W
g e & 3 foedt gaTe @@ W |
it fafeeer @ oA & FLar §
FYE g AFT Ee i gETL ATSHITEET
fafaez, wrga &1 #41 7 #fadz iF =1
9147 AT )

qa we fAo @gnw (AT :
SETW fAET AW & 9T R WeA
frame T AT AT SR E

H A98 9gd FATaEd wgfaw ¥
e § %7 AT @A F | EW
siewTe 39 & fou g% 7 e i e
swymEAqaR @ wivst
T ¥ A T gt IuE o
&1 q@ Wt drAFE ST AT 41 | g
# 7 =y fF wfage w1 0% T R
ot agi #t oF & fich T &
% St § vF wTw Sr aw § @ 9w
TR TEE | EH TH MR &
TR WY T T KT WA 377 170
arfe & <o Fow T g ATe )

U g HrEET W 41 AT |

'@ Wo fe qgmwr : #w AY
a3 AT |

A = ATy &Y A9 F wvowT o
FATE &z W I & oA of
feemr =gar § 1 g ww o @A
vl wla g wrd ) wer R
FOT 2 | (T 0% & wrow & fR o
AT T T WY T § IR A
Y o TET & 1 W IR SteTeT
fear 1w v @ T wifiedt Y for st
FaazAgtEm

AT @Rl He wqw ¥ deE
% ax mfas wifaw aamn mrn o
AT Az FET Ffan a7 fF J@r
BT T ATA% AW fRE AR oA
foma gw o= AW w=d A A
AT % | ¥EE GO T g3
ORI F 7g gAE 2 gFr & ag g
wifawr 1 T Afaas & oF v
fs amdm &1 aHeEE & 1 IR
T # gWE g AW Arfew
afan gw 39 Fifaw &1 & agr 39
qTEATC & AT H E |

§ e q@aEr wgar g &
sHaT F qEE ¥ @ amed wNE
&, @Y SR 59 AT w7 oww w faar
qr e awrr F wr§ ot sl ma e
Ju aWT &9 AL AGH AT & W A
& | IEE! AR F AHA ATAT ATAT
4 W AwE g e saiee
@ @ g fe s gard o afifa
aalt g o a1 o § I a=mr
aifgy | @ IF aATE qWEA arer
Tfielt & wtar § o IEE g
g ¥ q oAyt wrwra § 1 A a@
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safery =T wger § s gure et
N JTw EY fF ZwrY wwi few oaE &
T afe &

% AT qAE © F47 qg7 AFET
froes @

I WEPAU . AEAT wEE
[ #1 wawa 47 @ @1 fr =i s
* fowr =@ 48 ww § | THm
W & o wET ot §

vty wWo fwe wgme : wmr
w fag ava am@w ¥ wmar @
JgwT aftar 7@ gwr fFowmgwm §
oy oot W oW g MU A I
WA T KT R TR R F e
o F e o o amr @ @
® I 3z fewr w9 mar o oaw &y
T & wgr o fFoqu we e
et W gL AT HATHT | A A
A e qE e, fomwr wfon o
a9l Y agd ¥ 9y 9 W, WK I
A ag i ofr s foamd o # e
of | &9 AT A IEE T § AT
fm & amdm & st 9% &
A gaTt 7 T T ofF | fedt wfa
3 3% & ww 2 5 oww fafft &
woa & #ré fagr won fEan s A ag
W FEAT E 1 AN H W AT ATgar
i e & o afefrai wgi w | W
I fram W st R & | e
st @1 rav & fis
AT AR § 9§ S0 5w A a6
7w, ¥f o Ay v F favaw
fis @ ga AiF ot & W o oFr
fa &Y w6t § 1 WY 2F PR g
gt MW AT X T T g § B owr
aW T 9T IEA A TOT mar a
feary a3 w1 @ T NYS gy
ama &

Shri Harish Chandra Mathur (Pali):
1 wish to remind the hon. Member
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that he is not speaking now on the
Demands for Grants of the Education
Ministry. The Sangeet Natak
Akadamj is not under the Ministry of
Information and Broadcasting, but he
is speaking about it.

Sardar A. 8. Saigal: That is not
the duty of the Sangeet Natak
Akadami. That is the duty of the
Information and Broadcasting Minis-
try.

Mr. Deputy-Speaker: | presume that
the hon. Member is speaking of some
drama, and that is part of the activities
of the Information and Broadcasting
Ministry.

waT Wo fiwo wrw W & S
wfos & ar? § gg Fg g0 § A
fr gaT? | & Sa & Avg werfe
far smar & 1 IEEr A T g AT

% a8 g @ver T § 0 W omw

SR 7eg giw AT A ¥

& &% =foaw & fagr 9 & &

=Ten g 6 g ama wr WA, 39T

ot fagre & A=t #1 o T wfe=

FTH AT FLO |

# ag ff w FT wwar g fx
gra sfear Hemrar fafaw uredm
sam # & @ e 7§ gmfa fer
AT TET R AT ARG ET W& 1 AW
wEit A amm  fF wEd (eue A%
T o yorar ¥ 08 g o fRe,
fomeft deqr avav, reue A% FOA
W FATCET T & 1 THA 94T ST 2
fs ag s fromr @i @ o)
AT gy fead T g g

TGN A ATAA N FT AR
g fov § = foomr o 32—

“Efforts to promote the iinguis-
tic unity of the country and to
bring about its emotional integra-
tion have continued. AIR’s
Natiomal Programmes are organis-
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[weare = fao wgnd]

cd with a view to familiarising
and developing the appreciation of
the literture, ete. etc”

TH d¥a ¥ § qg ®gAT 9ea g e
TH JUTH 1 91 I2W §, 99 W A
s Ffdguamsg T @i
i At ®t afas e e
o Y ufew aw faar O, arfe
I & ufeF ¥=T g g% | 9y ¥
T & 1 & qg o Fgw g § B
quTe ¥ qaATet F1 A T4 fagT ATem §,
Q@A FAE | gEiAd F wst w0
smgar § fr mwei Wl w@ aew oY
o g

W STAE e B ¥ wrewTE
frar o & W g TS FOF S0 H
e g aam gaT & 1 %
SaTe fesraer el § grav &, dfew
9 ¥ @19 & a1 ag 7 TEHEy §
Y gz ST g T | WA w5
2 & 9o fF g #r TeEe
# faa s fean T @ 0 3 W
wrqn ¢ f& faamr famr s afe@
o7 famar 37 1 wAr g Srfed,
Tz 48 g | W17 gEfaw gErew
% Wi A1 AT & P A TR AW O
BT F¥qF I®C g1 w1fgg, oEr Ay
uTTor 1 & AEF Aear i oo wEe
TH A K HAT FE AT T &7 1 21 AT
¢ fF gard S grma &, =W A7 AR
TQ g TEr A v Ty, sfaw @
wqd fama 4 za w1 = fr oEew
¥ UF ©2U9 FUT FAT 2

e Ffadl faafan &m ¥
sria ami & tee guTe e A
2 W T w e g o &, faas o
9 8F% FHE qEL AT g W
e madie W1 g & fawe |3 99w
g 9dz farmm 2 & 1 W 34 fF
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FATT W T AET ZW Y, TH A gW
¥ @ B & vl feaar s
FEra @ oY Wt &1 fEeer wmeEr
gur ¥ 1 %\ "vaey 7 faaw ey g
I FT FEGT F1 4G4 A AT @R,
Wit Gt sarer g1 faeran § 1 wafaw
W A ¥ arf 7w audtor fwrat
qEfr |

g aF adr wmeda 1 @9
8 & wgm wmgw g fr 0w et &
% fad dzg o0F W@ & SwEr § W
T I6T afean &, sar gwm § 8
ZEq & @ 9@, @ 39 & o @
w4 G o qEr g 1 tede F w0
0 15,5, Yo fafim eat amedw
fait mr & 1 o e 930 TR A WA
fHa &1 &, 9% &1 GH 4% 9 T
# st g, Sfew s 3 ofan §,
IqY g § gET Az TET A, A IW
# frw Irf wwar A AR § 1 WS
feafa 7g & fs ux anfdd /1 130 o@
& Weat dz g7 A7 | T qIA B
$r 3 o3 | F9 HEATE S g
&w ¢ fa=me adff =7 % 3 =7 91
&n fegr @ 7

W § Freg qfeAfeEr & are ¥
Fg T TigAm § | WA ¥ fRwaw
F8YR T "WEEd gfAgE 7 11u%e
Tt 9 & fdar, 13,34 feew
ot feam o WY gy, Yye MW A
TE AT ¥o& IH @F AF | Hfea &
srFE AR (fErm A REF
a1 faraar @ ag=an wnfegd, saan
ATH I TEAR AT 2T A A7 ST
sifae #¢ ¥ frgorr afgd | Iow
2. %6 FUT TR 1 §F T Hraam gg=0
£ 1 fFa AR 5T AEET T A
97 faut &t f& fegem it aga-
Tl 7T § W o wow wT @
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ag 39 & fad g § ar 7 Wit wre
Fgmma g fr agdmr , @ s®@ W
o wfos aqd & % ww faar
arar Jfed

qga @ gEwT & oA s fawar
w0 e W faRr A pworne
TR FT FEET FAT & |

fey 2dfgee 4w 7 faeelt WR
IqgT F fqAF WA, 1848 ¥ FH O
= < faar s oy, wees, arort
T gz § Srarw wifefay §, ST F
are ot fr e o sEw &v
faar mr § 1 % ag fAagT ST W@
f s 2o, fom 7 aroramr e
W@ W AN w9 AT af
frae 53 faed v d &, o F
¥ & yar Gegr A Tifg@ o

ftfaaw wfaw faesft & smo-ama
Wy el o< fawreE F g a0 g
) wH e aRm e 2 g
w ¥ frr—vefa Y agma faar st
& o w7 gar g 5 i gt fwr
T & AT H1 Y &, qgi 9% i
afaw &7 $7 N maEn W ITW
oYX gAER ¥ @ A W geng & ok
fegw Sragrar 2

WAt ¥ ot w fear & W
I ¥ WAHEU A v & ¥ ¥ fag
ot gagA F14 far §, & 39 #F wwEr
TV PAT IT B GAIR TG N
g & ¥ agt 9T @& &, § s s
§ & T ol 97 9 g A
ST |
Shri Muhammed Ellas (Howrah):
Mr. Deputy-Speaker, Sir, every year
this Ministry comes for more and more
money and crores of rupees are be-
ing sanctioned by Parliament to run
this Ministry. This Ministry controls
most of the media of mass communi-
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cation in the country. This ycar also
they have asked for Rs. 10 crores,
These moneys are being sanctioned,
but the work of this Ministry is far
from satisfactory.

First of all, I shall deal with the
All India Radio. It is a matter of
preat regret that the All India Radio
1s more and more becoming the mouth-
piece of the ruling party. I shall not
only bring this charge, but at the same
time I shall bring lot of examples to
show how the All India Radio is pro-
pagating the policy of the Congress
ruling party. Sometimes even  the
speeches made by the Prime Minister
are suppressed by the All India Radio.
Recently he criticised the manifesto of
the Muslim League ‘n a Press Con-
ference, but the All India Radio did
not give any coverage to this. Because
the Congress aligned with Muslim
League in Kerala. In this way even
the speeches of the Members of Parlia-
ment which sre made here are also
not given proper coverage in the All
India Radio. Sir, in the All India
Radio speeches of all important
personalities must be given full cover-
age apart from their political opinions.
This is not being dome by the All
Indla Radio.

With regard to the treatment
towards the artists, it is only those
who are ‘yes-men’ of the Information
Service and the Administration that
are given chance. The famous
writers and the famous scholars are
not given any chance on the All India
Radio. 1 shall bring one instance.
Sri Teevanandum is a well-known
Tamil scholar and a recognised autho-
rity on Tamil literature and history.
This is recognised by all thc Tamil
people who have got knowledge of
art, literature and history of Tamil.
But he is not given any chance to
give any talk on the radio because
he happens to be a Communist. There
is another famous Tagore singer in
Calcutta, Shrimati Suchitra Milra.
Every Bengali knows her how beauli-
fully she sings Rabindra's songs. But
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because she has got a little bit of con-
nection with the Communist Party,
holds progressive opinion and some-
times criticises Government policy,
she is not given proper chance. Then
there is one technician by name Shri
Ranjan Roy. His father happens to
be a Communist. So he, a very good
technician, has been removed from
service,

Mr. Deputy-Speaker: He has made
some allegations. But if he is to
continue to do so one after the other,
it would be construed as if he is put-
ting in a representation on their
behalf. That cannot be allowed.

Shri Muhammed Elias: No, I am not
putting in any representation.

Mr. Deputy-Speaker: That will be
consirued as such.

Shri Mubammed Elas: From the
other side, they want examples. That
was why 1 gave one or two. I have
got a lot more of examples with me.

So 1 request the hon. Minister to
look into this matter so that all
venowned  personalities, best singers,
best writers and so on are given pro-
per chance in the All India Radio, so
that they can contribute to the pro-
grammes of ALR. in various ways.

Coming to the information service.
this work is also not at all satisfac-
tory. Take, for example, the March
of India published by the Central
Information Service. Such journals
are not at all appealing to the people;
nor do they reach the people. Last
year, the Government circulated a
questionnaire to the wvillages. The
primary teachers and others replied
that these journals did not even reach
them. So I request the Minister to
see that these things are improved.
Our writers should be approached to
contribute to such literature.

Then 1 shall point out how the
Information Service behaves towards
the Opposition parties and how the
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Press Information Bureau works in
such a way that it supplies news of
the Congress Party only. 1 have no
objection to the Bureau giving full
coverage to the Congress session, but
at the same time, I shall ask them to
se¢ that the activities of all political
parties should also be given publicity
through their service. Here is a
circular letter issued by Shri P. N.
Khosla to the stations:

“The P.LO. has asked me to
circulate point summary of the
Congress Resolutions passed at the
Bangalore session given below for
vour information”.

Then follows the summary.

I want to ask whether the All India
Radio or the Press Information Bureau
is the property of the Congress or the
property of the Government. If it is
the property of Government, then
reports of the activities of only the
ruling Party should not and must not
be circulated. It should not be used
as the mouthpicce of the Congress
ruling party. I hope the Minister will
inquire into the matter and take
proper action.

In the advertising department, the
Government policy is to give advertise-
ments to various newspapers and
journals on the basis of certain
criteria, namely, circulation, regularity
and quality of publication, coverage
of readership and area of circulation.
But if we scrutinise the papers to
which advertisements are pgiven, we
shall find that these considerations are
not all followed by the department.
There is discrimination practised.
Here we find that Jana Sevak a
Bengali paper, mouthpiece of the
Congress, is given all advertisements.
It has not got a large number of
readers. It has not got a large cir-
culation. The quality of the paper is
the worst, Even then, all the adver-
tisements are given to this paper.
Then there is another journal Thought.
It is called an American journal. All
advertisements are given to this
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journal, but papers run by Opposition
parties are not given advertisements.
Take for instance, the Deshabhimani.
It has pot a circulation of 30,000 in
Kerala. Swadhinata, of Bengal, has
got a circulation of 18,000. Janasakti,
a Tamil daily with 16,000 circulation
1 not at all given advertisements.
Visal Andhra (a Telugu paper) has
got a circulation of 20,000. Then there
are papers like Janayugam and Nav
Jeevan. These are very old papers
and they have a vast readership.
But they are discriminated against and
no advertisement is given to them.

Shri Ansar Harvani: Is it proper to
plead on behalf of individual papers
on the floor of the House?

Shri Mohammed Ellas: ] am refer-
ring to the policy of Government in
the distribution of advertisements and
showing how that policy is not follow-
ed. Advertisements are not given to
papers which have a large number of
readers. Papers of Opposition parties
are discriminated against. Some Minis-
tries have independently started giv-
ing advertiscments to some papers.
The Director of Advertising and Visual
Publicity has secretly circulated a list
of papers which should not be given
any advertisements. 1 want to know
from the hon. Minister. .. ...

Mr. Deputy-Speaker: How iz it
secret when the hon. Member knows
i1?

Shri Muhammed Elias: I have got
the list with me and if the hon.
Minister wants, I ean give it. I am
speaking authoritatively on this point
because 1 have got the information.

Mr. Deptuy-Speaker: That means the
hon. Member is also having a secret
service.

Shri Muhammed Elias: The Con-
gress has got secret service. So also
the Communist Party has. Why should
we not have it when the Congress
has it?
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Coming to the grievances of the
employces of the publicity department,
here also serious injustice has been
done. Some of my hon. friends have
already spoken on this subject. They
are kept temporary even after a long
period of service. They have been
agitating for their confirmation for a
long time. On the 1st March of this
vear, the Government in the Ministry
of Information and Broadeasting
announced their gradation. In this
gazette notification we find that many
old and experienced employees whe
are working for the last ten years
have been demoted for the sake of
giving some opportunities 1o some
favoured persons. So there should be
a re-screening. I request the hon.
Minister to recons.der the wmatter.
This notification of 1st March should
not be taken as final.

1 could give many examples of how
some persons have been recruited and
given special favour. There is the
case of one photographer. 1 am not
mentioning his name, though it is here.
He is not even a journalist. He has
been taken as a journalist on a salary
of Rs. 1,000 per month. There is
another case. The Deputy Director of
Publications was recruited about two
years ago from a merchant office of
Bombay on a salary of Rs. 1,000 per
month. I doubt whether he is even
a graduate. This post was not adver-
tised in the newspapers. Again, he
has been given promotion. 1 do not
know how this is happening without
the knowledge of the UPS.C. So I
would request the Minister to see that
proper justice is done to all these
employees. ‘Their gradation should be
done properly.

Then I come to the film industry.
This industry produces more than 310
pictures a year. It eamg about Rs. 30
crores. It also gives Rs. 10 crores to
State Governments by way of enter-
tainment tax. Government have got
no proper policy for the development
of this industry. This is the only
industry which reaches vast numbers
of people in our country. Nearly 20
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crores of people in our country see
films, But we find due to no proper
policy, this industry could not be pro-
perly developed.

Recently, a new tax has been
imposed. Due to this new tax, the
regional language films will be killed
because they have not gol any market.
The Bengali films have lost 40 per
eent. of their market due to partition
and if this tax is imposed on the
exposed films, then, they will be
absolutely ruined. The regional
language films producce best pictures.
They have got world recognition, as
the hon. Member, Shrimati Uma Nehru
stated. She has not stated the names
of the films. Apur Sansar of
Satyajit Roy has got the best prizes
of America. It has got the first two
prizes of the American Motion Pictures
Association. The two David Lawrel
Prize were never given to any director
of any other country in the past. It
is the best prize of America. We
should be proud that India has got all
these prizes. No country for the last
few years has got all the prizes simul-
taneously as Satyajit Roy has won.
The films of our country are getting
world+wide recognition without any
help of the Government. The Gov-
ernment should have a proper policy.
Even in the Third Five Year Plan
this film industry has got no proper
place.

Not an inch of raw film is produced
in our country. The proposed factory
which is going to be started in the
south should be cxpedited and Gov-
ernment should see that good raw
filmeg are produced in this factory.
Otherwise, it will be no use producing
raw fllms in this country. If they
have to bring raw fllms from foreign
countries, it will be a big loss to our
country. So, before constructing this
factory Government should sce to it
that good raw films could be pro-
duced.

This industry employs thousands of
workers and technicians. But, there

MARCH 17, 1960

for Grants 654K

is no proper legislation to regulate the
conditions of service. A few people
take all the facililics because there is
no such legislation. For instance, the
front-rank actors and actresses take
nearly Rs. 4 lakhs even to appear in
one film. They openly say that they
have to be given white money and
black money. On some portion of the
money they get they pay income-tax
and on some other portion they want
to evade income-tax. In that way
they force the producers to give them
money. As a result, the other gside
and extra actors and actresses do not
get their minimum necessities even.
The Ministry should look into this.
We are very much proud of our top-
ranking actors and actresses; but, if
they behave in this way they should
not be taken by the directors and
producers to appear in their films.
Some co-ordination should be there
between the producers and the Minis-
try and the Ministry should take full
responsibility.

With regard to the legislation on
drama. Still the old British rules are
existing. The dramas should be pre-
sented before the police officers first
and if they pass it then it can be
staged. This thing was discussed in
this House and the hon. Minister
assured that he will try to remove
this and that proper action will be
taken.

Dr. Keskar: This should be taken

, up with the Home Ministry. This

does not come within the purview of
this Ministry.

Shri Narasimhan: It is & State
subject.

Dr. Keskar: It is a State subject
also.

Shri Muhammed Ellas: [ do not
know. 1 am giving one exampie, One
of the examples is the drama. That
is why we are asking the Ministry of
Cultural Affairs and the Ministry of
Home Affairs also......
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Dr. Keskar: The hon. Member can
take it up with t¢he Ministry of Cul-
tural Affairs.

Mr. Deputy-Speaker: This is not the
concern of this Ministry.

Shri Muhammed Ellas: It is also
interested that drumas should be pro-
duced.

Mr, Deputy-Speaker: Ile must have
information because the Ministry is of
Information.  (Interruption.)

Shri Muhammed Ellas: Sir, some of
our friends from Ferozepur district
wanted to stage a drama in the month
of May last. That drama was quite
good; the police did not intervene
beforehand. But just at the moment
the drama was to be presented, and
the people were anxiously waiting to
ses it, the whole group was arrested.

Mr. Deputy-Speaker: That was done
by the State Government.

Shri Muhammed Elias: Yes, Sir.

Acharya Kripalani (Sitamarhi):
That was part of the drama.

Shri Mohammed Elias: I did not
axpect that I shall be given so much
time.

Mr. Deputy-Speaker: Then, [ will
ring the bell.

Shri Muhammed Ellas: It was very
good of you to have given me so much
time. I did not expect it. I have
finished all my points. I only request
the hon, Minister to see that the
regional language film industry does
not die. He should impress upon the
Finance Ministry to withdraw the
tax which is being imposed on the film
industry.

Shri Ansar Harvani: Mr. Deputy-
Speaker, Sir, I consider the Ministry
of Information and Broadcasting as
the most modern and important insti-
tution of our Government. It is
equipped with some of the most
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modern equipment of publicily, pro-
paganda and information like the
Radio, even Television, Press and film.
But, I can say that, at present, Lhe
Ministry has been functioning not as
the Ministry of Information, but, more
or less, as the Ministry of Duplication.
Most of the activities that are being
carried on by the Ministry of Infor-
mation are being duplicated by the
other Ministries; or, most of the
activities that are being carried on by
other Ministries are being duplicated
by the Ministry of Information and
Broadcasting ~ The Ministry of In-
formation and Broadcasting has got a
Publications Divisicn; so has the
Ministry of Commerce and Industry,
the Ministry of Food and Agriculture
and probably the Ministry of Finance.
The Ministry of Information and
Broadcasting has got a Press Infor-
mation Bureau; so has the Exter-
nal Affairs Ministry got the External
Publicity Division, doing almost the
same sort of work which is being done
by the Press Information Bureau. It
is unfortunate that all this work is
being duplicated. It is not only
causing waste of public money but it
is also causing inefficiency in Infor-
mation and Broadcasting Ministry in
this country.

I will urge upon the Minister of
Information and  Broadcasting to
exert his influence over colleagues, in
the Cabinet, to exert his influence,
the great influence he has on the
Prime Minister, to see that this dupli-
cation goes and all the activities are
co-ordinated so that India can have
a really modern and efficient machi-
nery of Information and Broadcasting.

Now, 1 want to say a few words
about the Press Information Bureau.
In this country, apart from the
question hour in this House, the great-
est forum of information has become
the Press Conference of our Prime
Minister. Not only the Pressmen of
this country but the Pressmen all over
the world look forward to this month-
ly Press Conference. There they
elicit information about this country,
on its various activities, development
plans and other affairs and foreign
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policy. It is a great, monthly affair.
I wish that some sort of that activity
is carried on by our Minister of In-
formation and Broadcasting also. I
am not suggesting that he should
duplicale the Press Conference of the
Prime Minister but that he should
create closer relations between him-
self and the Pressmen in this country.

It is a pathetic sight for most of us
to see in the Central Hall Pressmen
running after the Minister of OQil to
get some information about the oil
refineries or after the Minister of
Defence to know something about the
Defence Ministry.

16 hrs.

Dr. Keskar: Why is it pathetic?

Shri Ansar Harvani: 1 do not object
to their doing it but I heard from
them that the Minister of Information
and Broadeasting is not so approach-
able as the other Ministers are. Ti
may be wrong but that is"what I have
been told by a number of Pressmen
in this country. So, I request him
to come into closer contact with the
Pressmen.

When the Press Information Bureau
was created and the posts of the
Principal Information Officer, Deputy
Principal Information Officers and
Information Officers were credled, the
incumbents were given the salaries
respectively which  would compare
well with the salaries given in the
most respectable and well-paid news-
papers in India. The position of the
Information Officer was almost on &
par with the position of a special
correspondent of a newspaper and
that of the Deputy Principal Informa-
tion Officer, with that of the editor of
some of the news dailiess. 'What arc
the activities of the P.1.B. at present?
In the aflerncon, some of the corres-
pondents just walk into the corridor
of the Bureau and collect the han-
outs from there. But if he wants
some clarification, the answer is that

MARCH 17, 1860

for Grants 6552

it may be a matter of policy and so
he should sce the Deputy PILO, in
charge of that Ministry. When he
goes to him, in the usual bureau-
cratic way, he is shunted on to see
the P.1.O. and the P.I.O. also often
shirks his shoulders and says: *“I
cannot tell you anything more; it may
be a thing at the Cabinet level or at
the policy level and I am not going
to say anything about it It' may
be all right and it is understandable
in the old bureaucratic days but not
now. These officers are meant for
the Press and they should be capa-
ble and have complete power and con-
fidence of the Ministry to take the
Press inte confidence, (o briel them
properly and give any background
material so that our various projects
and activities mayv get proper publi-
city and coverage not only in the
Indian Press but abroad also.

1 shall now refer to the Publications
Division of the Government of India.
I have no doubt that it has done very
useful work and brought out some
very fine publications and it is doing
good work. I know wvery well, while
replying to the debate, the hon.
Minister will say that it is one of the
best publishing houses in this coun-
try. © But I may inform him that
publishing houses in this country do
not have a very high reputation and
therefore, to compare this division
with those in the country is not a
very complimentary thing. Some of
our best authors and best writers in-
cluding our great Prime Minister look
forward and arrange the publication
of their books with the foreign pub-
lishers and not with the Indian pub-
lishers. So, I would like our Publi-
cations Division to be on par with the
publication houses in other countries.

Now, this Division brings out
certain cultural and social journals.
They publish the March of India
which unfortunately does not march
much. We find in many shops and
on pavements journals like the Soviet
Land, China Today along with some
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U.S. magazines but we will hardly
find a copy of the March of India on
the pavements or in the popular
book-stalls of the Connaught Place.
That speaks of the popularity of our
publication. You can go to any
housge in this country.

Mr. Deputy-Speaker: If we find it
in the pavement, it would not be
marching vet.

Shri Ansar Harvani: It would be
eold. If you go to any house, you
will find a good stock of books—
Soviet publications and Chinese pub-
lications and even American publica-
tions. But the publications of our
‘Government have not got that popu-
larity. There is something wrong
with our sales organisation or with
the publications themselves. There-
fore, the Ministry should look into it
and do something about it.

I want to pay a compliment 1o the
great work done by the Films Divi-
sion of our Ministry. It Ras done
wonderful work and I salute the
workers of this Division. Some of the
finest documentaries have been pro-
duced and they can compare with
similar documentaries produced in
any other country. We are really
proud of their work and on behalf of
this House I think it is my duty to
congratulate them. But at the same
time I would say that film production
is not the only activity of the Minis-
try of Information and Broadcasting.
It has to look after the film industry
of this country and I say that it has
completely neglected it. I do not
hold a brief for those undesirable
people who come to the film industry
and want to play on the baser ins-
tincts of human beings by producing
vulgar pictures. But there are produ-
cers with high idealism who want to
produce films which can raise the
moral, social and cultural standards in
this country and it is the duty of this
Government to give them some en-
couragement. The hon. Minister will
point out that some awards are given
to the best films, the best actors and
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actresses and directors. That is mot
sufficient.

Shri A. M. Tarlg: These awards
have nothing to do with the Ministry;
They are film fare awards.

Shri Ansar Harvami: The Ministry
also gives them. The film producers
have been told for years and years
that a film finance corporafion would
be created by this Government and
that there is going to be a film insti-
tute. All these talks have been in
the air but nothing had been done.
Instead of encouraging the film pro-
ducers we have come forward with
an unbearable excise duty on the
film industry. I do not hold a brief
for those producers who give money
in black or who waste money on
certain aspects of production But cer-
tainly I feel that this excise duty will
do great harm to the film industry.

In the report there is some talk
about the export promotion of fllms
and I think the Ministry has done
very little about it. We get 300 films
per year from America and some of
these films completely degenerate our
social and moral outlook. But what
steps have we taken to send films to
America? The time has come when
this Ministry should press the Com-
merce and Industry Ministry to enter
into trade agreements with the foreign
Governments that only that number
of films will be taken in this country
which are taken by that country.
Let that be done on a barffr basls.
1f America wants to give us 300
films, it should be prepared to have
300 films from us. Otherwise, we
should not have films and waste our
hard-earned foreign exchange on
them. Certain countries do not like
Indian films at all. Some people in
our country may say that our films
are not worthy of export, But I can
say that some of our films favour-
ably compare with the films produc-
ed in any part of the world and at
least those films should be allowed in
other countries. 1 would request the
hon. Minister to look into thaf matter.



6555 Demands

[Shri Ansar Harvani]

One word about the All India Radio.
1 am glad that some sense has dawn-
ed on that organisation. Sometime
back thry wer:: crazy about the classi-
cal music and they were thinking
that they could impose music which
they liked on the people. But now
sense has dawned on them. With
the coming in of Vividh Bharati, with
the increase in coverage of popular
music, it is doing quite well. I am
also glad that the All India Radio is
undergoing a slight change in their
language policy also. Some time has
been increased in respect of one
language which is more understand-
able in Delhi and round about Delhi.
I do not object that a high-flown
language should be imposed on the
people through the All India Radio
by way of education, but I am sure,
particularly in the News Bulletin
which is giving us information, the
national language of All India Radio
is hardly intelligible to anybody.

An Hon, Member: Urdu is there.

Shri Ansar Harvani: I quite agree
that it is done in Urdu also, but the
Hindi which is used there is hardly
Hindi, it is like Akash Vani which is
understood in the gky and nowhere
else.

One more thing, Sir, and that is
about advertising. We have got a
huge organisation for advertising, but
what are we doing about it? We
have got artists there, media men
there, a huge organisation is there.
At the same time, we utilise the
services of advertising companies in-
cluding some of the foreign owned
advertising companies. What do they
do for us? Nothing except collecting
our bills for which we pay 15 per
cent. to them. I hope and_trust that
the Ministry will look into this ques-
tion and completely revise its ad-
vertising policy. Please don't have
any thing to do with these companies
or abolish the huge paraphernalia
which you have got. It would be
better if we do not have anything to
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do with the advertising agencies. In
that case we need not have to pay 15
per cent. just for collecting our bills,
just by way of collection charges.

With these words, Sir, 1 support
the Demands for Grants relating to
this Ministry.

Shri Narasimhan: Mr. Deputy-
Speaker, Sir, there is a chorus of ap-
proval of what the Ministry has done
all along the period. No doubt, there
have been friendly and healthy criti-
cisms, but the facl fhal tThere = a
general approval ig not a little due
to the strong hand with which the
Minister controls the entffe gubject
under his Ministry. The Ministry,
no doubt, has contact directly with
the people through the radio, through
their publications and fhrough the
films which they control and which
gives entcrtainment to the people.
Therefore, it is not an easy thing for
the hon. Minister to have his own
way. Notwithstanding his predilec-
tions he will have to adjust his tastes
and outlook in consonance with the
reaction of the general public. That
brings about a lot of clashes. There
is the question of film standard,
literary standard and wvarious other
standards. There are our objectives
and our objections. If the standards
come down by popular whim, it be-
comes a very difficult task for the
Minister has been doing wvery well.
this difficult task, on the whole, the
Minister has been doing vrey well
He has managed to maintain a high
standard, notwithstanding the pres-
sure to the contrary from various in-
terests.

But | must also say that a portion
of the credit could go to another
body, namely, to this very august
House ijtself. This House composed
as it is of a little more than 500 Mem-
bers continuously keeps itself posted
with the activitips of the Ministry
through questions, debates and such
other things. That is why I think
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the Ministry is able, in general, io
=atisfy the public.

Occasionally, suggestions are made
that the All India Radio, for instance,
should become an autonomous body
or the like. 1 fear such a catastro-
phe. I am not one of those who
wants guch a thing.  Actually, our
expericnce has shown that sometimes
these autonomous bodies fail to
achieve the objects for which they
were created; they just achieve the
object of autonomy and nothing more,
and they go on as they like. Such
things make one feel a bit afraid
of these autonomous institutions.
!  hope the Minister will usc
his influence to see that such a
catastrophe does not happen to the
All India Radio. The fact that the
Minister is in complete control of such
an institution and the fact that the
Minister is under the control of Par-
liament goes a long way to keep it
within popular will. Otherwise, the
so-called autonomy is only to get
away from the parliameniary control
vither in day-to-day administration
vr by way of exchequer. The Minis-
1¢crs, of course, or the Cabinet in some
form or other keep on their control
on these autonomous bodies. They
may be autonomous theoretically, but
the Ministers manage to have their
conirol. ‘The only loss will be, there-
fore, to Parliament. The Parliament
will lose its control if the All India
Radio is made an autonomous body.
Tha' is why 1 am in favour of
its continuing as it is under a Minis-
ter and through Demands for Grants
under the Parliament itself.

The other day. answering some
questions about pre-censorship the
Minister said that owing to various
Jegal complications he is not able to
achieve it. The Film Enquiry Com-
mittee has strongly recommended
such a step The Minister's stand
cevms to be that, because the film
rrodurers fray that once they have
undergone a precensorship they do
not want to be censored subsequently
for a second time, the Minister wants
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to retain that right. The producers
seem to dislike double censorship, wnd
the Minister does not secm to give
away the right of ultimate censorship.
A way should be found To solve this
problem. If pre-censorship is com-
plete in all respects, the necessity for
a second censorship will be very
limited. Therefore, really there is
nothing much to fear. I hope the
hon. Minister will use his good offices
and arfive at a settlement with the
film prbducers go that pre-censorship
is achieved. It will help the film in-
dustry also. A lot of bad pictures
that are complained of may also be-
come obsolete,

While going through the Ministry's
activities, it is a pleasant thing to see
that educational broadcasts have in-
creased and the increase has been
ncarly three times compared 1o the
preceding year. In addition Yo scnosl
broadcasts universities are also being
attempted to be covered. They are
increasing steadily both in quality
and coverage. It is also pleasing to
note that the rcvenue from sales in
the Publications Division has beén
progressively increasing. While, more
or less, the Ministry's publications
are modest in get-up and cost, ft
is rather very unpleasant to ses some
of the semi-automomous institutions
coming out with publications of a
very costly nature even in the matter
of balance-sheets. T would pecom-
mend the attitude and the standard
adopted by the Ministry to these
autonomous corporations. 1 saw the
other day a balance-sheet giving mere
facts and figures printed on art paper.
One can understand art paper being
used for pictures, but for a balance-
sheet which nobedy will care to see,
which contains only figures, additions
and substractions, costly paper is
wasted. I have seen more than one
case of this nature in respect of these
semi-autonomous institutions.

The news-reel documentaries, and
other things are becoming very very
popular. They ere appreciated. The
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mobile exhibitions are also very
popular. I am of the opinion that the
existing arrangements in the wvarious
States for Plan exhibitions are notl
adequate. A year ago I requested the
Ministry to participate in a particular
exhibition. 1 was simply told that
the man-power in the southern side
was not adequate for the purpose and
they were engaged elsewhere. The
Opposition also has pointed ®his out,
that the general tendency seems to
support some of the exhibi-
tions where the V.V.LP's go or
which are opened by very important
persons, and to ignore other ordinary
exhibitions, If some exhibition is
going to be opened by a VVIP,
they say that they cannot spare their
unit for ordinary exhibitions. I hope
this attitude will not be persisted.
Modest exhibitions, public gatherings
and other small functions should also
be supported; not merely those exhi-
bitions where the authorities concern-
ed manage to invite V.V.LPs. The ser-
vice which the Ministry has done for
current literaturc and music cannot be
overestimated.  But for the timely
support which  this Miinstry has
given tp many artists and writers and
the dramatists, etc., there would
have been a kind of arrest in deve-
lopment. The Ministry has given
them steady =upport. It is a pleasing
sight to se¢ some of the dramas and
listen to them—at any rate the lan-
guage dramas played through the
radio. I have seen a number of child-
ren very intently listening to the plays
which are becoming very popular. My
only regret is that these plays are
begun at 9 in the night and continue
till 11. It is rather not pleasant to
see children listening to the radio
during these hours; they should rather
go to sleep at these hours. I hope that
the authorities could slightly make a
change in these broadcast timings—
some more convenient hours for such
Aramas—which are quite popular and
by listening to which muech advant-
age is gained by the children.
But these need not necessarily be
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broadcast during late hours. They
could be broadcast much earlier than
9 o'clock in the night.

Some of the finest programmes like
senior musicians’ programmes are
nowadays broadcast early, say, at 7-30
or 0. They could be pushed back
to 8 o'clock and may last till 8-30 or
50. They are listened to generally
by the elders and go, a little change
by starting them a little later would
be better.

It ha: been complained that the film
industry has been levied some excisc
duties through the present budget
Nhviously the spending Minister can-
not have much say with the revenue-
earning department of the Govern-
ment: He poes to Finance only to
ask for grants. Therefore, his pull
in this respect with the Finance
Minister will not be much, I know.
But still, I hope he will sec that at
least for educational films and child-
ren’s films, this excise duty will not
operaie. If he can persuade the
Finance Miinster to this effect before
the Finance Bill is brought here, there
will be some relief in the case of de-
sirable films.

Mr. Deputy-Speaker: The hon. Mem -
ber is now looking elsewhere. He
has finished his notes, I hope'

Shri Narasimhan: [ had skipped
over some points and am looking into
my notes to find them. When you
ring the bell I will sit down. No
doubt the Ministry is trying its best
to fulfil the task of emotional integ-
ration of the country. In the report
it is mentioned. It is not a mere
mention, but they have been doing it.
The radio and the newsreels do bring
the entire country to the patrons,
either the film-goer or the listener of
the radio. The entire country is
brought before one's eyes: the man in
the South sees Kashmir and the man
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in Kashmir sees the river Cauveri.
So, in  such matters they have dome
very well.

Some of the commentators have
done very well and are doing very
well. They have become very popu-
lar. The radio commentators and the
news-reel commentators have done
wonderful work. Particularly, when
I listen to the English voice through
the commentary, when the commenta-
tor depicts the Hindu culture and
assembles the wealth of our art and
such things, complete justice is done
to the task. One fecls very happy.
1 congratulate the Minister for help-
ing such talents to develop and such
tendencies to grow.

Shri Mahagaonkar (Kolhapur): Mr.
Deputy-Speaker, Sir, in 1857 I had the
occasion to speak on the demands of
this Ministry and I particularly spoke
about the film industry. Even today I
would like to express my views on the
film industry. In my last speech, I
suggested to the Minister to bring out
some legislation for the working classes
in this industry and also to nationalise
the studios and leave the producton
to private producers. I do not know
yet what steps the Minister has taken.

This industry. as I said on the last
occasion, is the second largest industry
in this country and in the world and
as my hon. friend said, more than
60,000 people are engaged in  this
industry which gives the revenue of a
Aum of 20 crores, (Interrun®en )

An Hon. Member: Question.

Shri Mahagaonkar: In his desperate
search for moncy, the Finance Minis-
ter has imposed taxation on the film
industry which is going to cripple this
industry in a short period; and parti-
cularly the regional film industry such
as the Marathi and Bengali film indus-
try is going to be ruined. I have got
here some representations also and I
would like to relate certain facts
about this industry. Many Members
here expressed the view that the pro-
duction value of films is much less than
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it is to the average liking of the com-
mon man, but nobody has stated what
the film industry has to suffer, and
how much trouble the people have to
take to produce a film. The ordinary
man thinks that by throwing some
money, by throwing Re. 1 or four
annas, he can see¢ a picture on the
screen. But behind that, there is a
great team work. A great work lies
behind it. 1 am proud to say that
Maharashtra which firsi produced a
film in this country even today got the
the best talents and the best men in
this industry. I would like to say that
this new taxation that is going to be
imposed is going to harm the indusiry
in this way. Out of the total sales of
tickets, 30 per cent. will go to the State
Government by way of entertainment
tax; 50 per cent. will go to the exhibi-
tor or the theatre-owner and out of the
balance, 50 per cent. to the distributor.
The distributor takes his commission
leaving barecly 25 per cent. to the pro-
ducer. Many people think that the
producer, out of the glamour of this
industry, makes tons of money. But
actually, in this industry, the facts are,
the producer—except a few whn can
be counted on the finger-tips—is gene-
rally at the mercy of the distributor
and the money-lender. He is financed
by certain capitalisy elements in the
country, and the flnanciers takes his
interest which is more than 60 per
cent. This is how a producer is at the
mercy of the distributor and the
financier. In 75 per cent. of the cases,
the producers, in the production of
their films, have to practically gamble
with their lives. Not only that. Along
with them, the workers who work with
them also have to gamble and depend
on them to produce a picture.

Actually, a producer has to take
three months to produce an average
picture of 13,000 ft. length and jf it is
a box-office hit, then only the producer
can survive. Otherwise he is finished.
The guarantee is also finished. Hence,
last time I suggested to the Minister
that he should take some suitable steps
in order to ensure a guarantee for the
workers in this industry.
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1 would like to point out that this
.new taxation will cost a Marathi or a
Bengali film Rs. 20,000 or Rs. 30,000
.more. Already, views about this mat-
ter have been expressed by many
dailies. Actually, a picture requires a
.capital of Rs. 2,000 to Rs. 20,000 de-
pending upon the area of exploitation
which again depends upon the langu-
~age in which the film is made. Now,
a Marathi picture will cost Rs. 30,000
more. A picture which was generally
produced within Rs. 1,20,000 will now
«cost Rs. 1,50,000 or more. Already, 1
am afraid the Marathi film industry is
in a crippling condition. There is
little market left for the regional
language pictures. They say that the
regional language pictures are so good,
but yet, I do not know how many peo-
ple would appreciate the troubles the
people have taken in this country to
produce the films and what difficulties
they have to face in this matter.

I would now like to give you some
ideas about this industry. Except
Mr. Shanta Ram in Maharashtra, the
rest of the Marathi film producers
today are in danger. They do not
know where from they should get
their finances. I do not know. 1 was
happy to learn last time that the Gov-
ernment and this Ministry were pro-
posing some scheme tp finance the
small producers in order to produce
pictures. Somchow, I learnt that later
on this idea was dropped. I would like
to read for the benefit of the hon. Min-
ister what the Bengal Motion Picture
Association has stated. It says:

“The length of an Indian film
varies between 13,000 ft. and
16,000 ft. The number of prints
required by the producer for exhi-
bition may wvary from 5 in the
linguistic areas up to 100 for Hindi.
Caleulating on this basis, the
increase in the cost due to imposi-
tion of the new excise duty will be
between Rs. 30,000 to Re. 1 lakh
per film. This is a 10 p.c.|]20 p.c.
increase on the present cost. In
order to make up for it the pro-

MARCH 17, 1860

for Grants 6564

ducer must be in a position to add
to his earnings to the extent of §
times the increased expenditure. In
the existing circumstances, this is
impossible. The incidence of the
taxes that the producer already
bears, viz., the taxes on raw stock,
on equipments, machinery, chemi-
cals for processing, the State tax
on entertainment, sales tax on raw
film, etc. comes to an exorbitant
amount. Any additional burden
can only wipe him out of existencr
and throw out of rmployment
thousands of workers engaged in
the wvarious branches of fllm
making in studios, laboratories,
distribution agencies and motion
picture theatres. With production
virtually ceasing, the Government
can scarcely hope to derive the
benefit to its Treasury that it
expects to by imposition of thix
new excise duty.”

This is how it is going to affect the
film industry tomorrow. I would like
to repeat what g paper has already
stated, namely, that our Finante Min-
ister is trying to get the golden ¢gg by
killing the goose itself.

There are so many things in this
industry which are, not looked after
well by the Government. As I did last
time, I would again request the Min-
ister to bring some legislation for the
workers in this industry in particular
as their services are not guaranteed
and as their income is not regular. Of
course, there are a few people who are
supposed to be the business magnates.
Then there is the second category of
people, the top actors and actresses of
the film industry. I do not know what
the income-tax people are doing about
them. There are persons, who are the
top-ranking actors and actresses in the
field, who demnnd Rs. 5 lakh or 6 lakh
for working in & picture. This is also
one of the reasons for increasing the
cost of the picture. As one of the pre-
vious speakers has pointed out, this
money is obtained in the black market
whereas while signing the agreement
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they mention only Rs. 50,000. There-
fore, as my friend has pointed out, i
is a fact that there is really white
money and black money in this indus-
try. Then, there is the cream of this
industry who are capitalists, who are
known in Bombay, Calcutta and other
places as financiers. It would really
be interesting to know for what per
cent. of interest they give loans to th:
producer, how much money they give
to the producer, what are the condi-
tions of the loan when signing such
contracts, etc. I know that it is very
difficult for the Ministry of Informa-
tion and Broadcasting to detect and
completely remove the black-market-
ing in this industry. But, we must
remember that this industry has deve-
loped right from 18937 up to 1960. In
the old days, there were not even talkie
films. Now Indian films have come to
a stage when even cinemascopic films
are produced in this country. We must
remember that cinema is the cheapest
entertainment in this country. Tech-
nicolour films are also produced in our
country.

An Hon. Member: No technicolour
films are produced; they are not pro-
cessed here.

Shri Mahagaonkar: They are pro-
cessed outside. I hope you all have
heard of Guru Dutt’s film on cinema-
scope. So, all these technical changes
are taking place. I am very happy to
know that our Minister has formed
this association. (Interruptions.) I am
told that they have purchased a studio
in Poona. It is a wise step, I should
=ay, that these technical facilities are
offered by the Ministry, I am sure
that the younger generation and
younger talent in this country will
definitely take advantage of this insti-
tution.

At the same time, 1 would request
the Minister to follow his old idea
about financing all the middle class
producers and the new talent to whom
money is required. Because, today the
banks do not give any support to &
producer by granting him loans. So.
if there is some arrangement whereby
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financial assistance could be given, the
talent that is available in the country
will come forward to produce better
pictures. In the days of prohibition,
it is the only cheapest entertainment
now left for the poor man when the
money market is tight. These excise
duties and other imposts are bound to
remove even the small entertainment
which is now available in this country
for the common people.

Then I would like to say something
about the way in which censorship is
now working in our country. I do
admit that you have appointed a com-
mittee consisting of persons of know-
ledge, persons whe know about it.
Yet, 1 find that the working of the
Censor Board is not satisfactory. I
have heard from one of the members
of the Censor Board that without even
knowing and seeing the picture, he
blindly certified a picture which was
actually not up to the standard. 1
think the Ministry should take care in
not appointing such persons on such
boards.

Then, 1 would like to =ay
something about the Films Divi-
sion, which is producing documen-
taries. As many of my colleagues have
stated, they are doing excellent work.
But what I would like to say about it
is this. With such facilities at your
command, with such technical aid at
your command, you are producing
good documentaries. But while you
are producing that, I also want to
know your cost of production per
film. I have heard—I cannot vouch-
mafe for its authenticity and I am
aubject to correction—that the Films
Division have recently divided them-
selves into producer and administra-
tor. These are the two sections in
the Films Division which are con-
ducting the work. Because of this
arrangement I find a lot of difficulties
are experienced by them, The admini-
strator who comes from the Govern-
ment branch knows little about film
making or its technique, Recently, a
friend of mine who is working in the
Films Division went to a particular
place to produce a documentary for
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the Government on an important
subject. While he was doing his work
he had to engage labour there and he
said “I require so much lubhour”. Then
official files started moving to and
fro. They said that in Bombay a
labour is paid only Rs. 2 whureas he
was demanding Rs. 4 It was some-
where In upper India where because
people were engaged in the field for
harvesting it was very difficult 0 got
labour, According to the orders of
the Government, my friend had : to
complete his picture before a sepeci-
fled time. He wrote back and it took
about twenty days for him to gel the
answer from the official circles.

In this Report you have stated that
you have produced so many docu-
mentaries. But you have not stated
the exact amount spent on each docu-
mentary. Just as in the case of a
commercial firm they have to mention
the cost of production, why not the
Government also submit to Parlia-
ment a statement as to how much
they have spent on each documentary,
so that every member will come to
know exactly what amount Govern-
ment spends on a documentary. That
will give us a clear picture of the
return that we get on the money
spent by Government.

Then, because of these differences
between the administrator and pro-
ducer, a lot of difficulties are cropping
up, I have seen the name boards of
s0 many directors in the Films Divi-
sion. I would like to know how much
work exactly is taken out of them.
Though some good documentaries
have been presented by the Govern-
ment, I would like to see that work is
extracted from those persons that
have been employed in the Division.
That information should also be given
in the Report from next year
onwards.

1 come from a place which was
formerly a Princely States and where
the Government was running two
studios. Ongce the Government
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appointed their official people. The
ottigials were asked to go und take
stock of the film in the studios. These
officials went and measured the un-
exposed film. That was the funny
part of it. They reported to the
higher authorities that the film was
two feet less in length. But the un-
exposed film was exposed by them in
the course of measuring. This is the
experience, This type of thing should
ngt happen. At least these admini-
strators should know something abeut
the technique and importance of films,

Then 1t was said that songs in the
film re not up to the mark. The hon.
lady Mcmber said that filmy songs are
there, Regarding. the artistes in the
film industry there should be a social
outlosi which is something up to the
mark. | know that when the Con-
gress session was held in Bangalore
some artistes took part in the enter-
tainment there, Many papers refer-
red to that as a grand tamasha. I do
noi know why this sort of an attitude
is adopted towards the artistes in this
industry, Why do they think that the
dignity of the artistes who work in
the picture is below that of the
average man and the average politi-
cian? I do not know why this sort
of an outlook is there towards the
film industry and particularly, to-
wards the artistes. I would say that
they are doing a great work. As you
say, there are certain films that are
educative. But that needs something
else also. Try to change the outlook
and the angle of the society towards
the film industry and the artistes.

I find even good papers also write
these articles. I tell many friends,
while discussing it with them, that
our country has to learn much more
from the foreign countries, I know
our social outlook is quite different
from others. I know that even today
it is something of a mixture that we
find. But do you know that when a
parson takes money as loan on a high
rate of interest while producing a
picture he has also to keep up his
prestige in the market? Somebody
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just now said that there are songs and
dances in the pictures. I know there
are certain defects. Some western
tunes are mixed up in the songs of
our pictures, But a producer in mak-
ing a picture has to see the market
value. He has to see that he should
be able to get the money invested,
Unless there is some protection for
the industry from the Government,
the producers will not change this,
Then they cannot do any business.
That is why I would like to urge upon
the hon. Minister that at least they
should be exempted from the new
excise duty. At least there should
be no duty on the small producers I
request the hon. Minister to move in
this matter and find out what the
results will be on the film producers
and the industry of this, It will affect
not only the producer and the distri-
butor but the entire industry which
is the second largest industry in the
world.

At the same time I would like to
point out that even for the theatre
management and the theatre em-
ployces there is no legisintion. Some-
thing should be done in this matter
also,

Then the next thing is that not only
the theatre and film people but the
technicians also. who work for these,
and the playback singerz and others
as ulso the new talent that is coming
today in this industry must be
encouraged.

‘The next point is about the ewards.
1 am very sorry to see that for the
year 1958-59 the children's film award
was not given to anyone according to
the Report of the Ministry. I do not
know why there is such a difference
between these awards and the awards
of Filmfare, According to the papers
one is a popular award while the
other is a Government award. [ would
like that the hon. Minister should also
take into account the public taste.
While selecting pictures they may be
invited to take part in such competi-
thon.

PHALGUNA 27, 1881 (SAKA)
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Mr, Deputy-Speaker: The hon
Member's time 15 up,

Shri Mahagaonkar: One minute

more,

The last thing [ want to tell you,
apart from the film industry, is about
Kolhapur, my constituency. [ would
like to request you on behalf of the
people there that you should try to
establish a radio station at Kolhapur.
This is an old demand of the people of
Kolhapur. Kolhapur has not only
encouraged the artistes of Maharash-
tra and elsewhere but it iz also a
place which has given birth to  so
many great artistes of this country, I
urge upon the hon, Minister to look
inte the request of the Kolhapur
people.
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Mr. Deputy-Speaker: The Members
may now move their cut motions to
various demands for Grants subject
to their being otherwise admissible.
Effect of excise duty on erposed

cinematograph films on the film

industry

Shri P. K. Deo: I beg to move:

That the demand wunder the
head ‘Ministry of Information and
Boradcasting be reduced by
Rs. 100. (351),

Crisis in the film industry due to high
price of film

Shri §. M. Banérjee: I beg to move:

That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100, (473).
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Need for formation of a film Corpora-
tion
Shri 5. M. Banerjee: 1 beg to move:
That the demand under the
head ‘Ministry of Information and
Broadcasting' be reduced by
Rs. 100, (474).
‘Service conditions of the employees
working in Radio Stations
Shri 8. M. Banerjee: [ beg to move:
That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100. (475),
Procedure of giving advertisements
Shri §. M. Banerjee: | beg to move:

That the demand under the
head ‘Ministry of Information and
Broadcasting' be reduced by
Rs. 100. (478)

Need for popularisation of folk songs
and dances
Shri S. M. Banerjee: I beg to move:

That the demand under the
head ‘Ministry of Information and

Broadcasting' be reduced by
Rs. 100. (477),
Need to popularise Kirtan through
ALR.

Shri 5. M. Banerjee: 1 beg to move:
That the demand under the head

‘Ministry of Information and
Broadcasting' be reduced by
Rs. 100, (478).

Need tp give more opportuiities o the
members of the Opposition Parties to
give talks on A.LR,

Bhri Mohammed Elias:
move:

That the demand under the head
‘Ministry of Information and
Broadcasting' be reduced by Rs.
100. (53T)

Need to give more opportunities to the
members of the Opposition Parties to
contribute articles in Government
publications

Shri Mohammed Elias:
move:

1 beg to

1 beg o
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That the demand under the head
‘Ministry of Information and
Broadcasting’ be reduced by Rs.
100. (538).

Need for better wages and working
conditions for workers

Shri Mohammed Ellas:

move:

I beg to

That the demand under the head
‘Ministry of Information and
Broadcasting' be reduced by Rs,
100. (538)

Promotion and confirmation of staff
working under the Ministry

Shri Mohammed Elias:
move:

That the demand under the head
‘Ministry of Information and
Broadcasting' be reduced by Rs.
100. (540)

I beg to

Need o give facilities to the film pro-
ducers producing films in regional
languages

Shri Mohammed Elias:
move:

I beg to

That the demand under the head
‘Ministry of Information and
Broadcasting be reduced by Rs.
100. (542).

Procedure of giving advertisements

Shri Mohammed Ellas:
move:

That the demand under the head
‘Ministry of Information and
Broadcasting be reduced by Rs.
100. (543)

1 beg to

Need to popularise the folk dances and
songs of the various States
Shri Mohammed Elias: ] beg to
move:

That the demand under the head
‘Ministry of Information and
Broadcasting' be reduced by Rs.
100. (544)
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Need for exporting our films to other
countries to popularise the Indian
culture

Bhri Mohammed Elias: 1|
move:

That the demand under the
head ‘Ministry of Information and
Broadcasting' be reduced by
Rs. 100. (545).

beg to

Servire conditions of the employees of
Ministry
Shri Mohammed Ellas: [ beg to
move:

That the demand under the
head ‘Ministry of Information and
Broadcasting' be  reduced by
Rs, 100. (546).

Need for forming g Film Corporation
Shri Kodiyan: 1 beg to move:

That the demand under the
head ‘Ministry of Information and
Broadcasting' be reduced by
Rs. 100. (559)

Method of giving Government adver-
ti ts to papers

Shri Kodiyan:

That the demand under the
head ‘Ministry of Tnformation and
Broadcasting' be reduced by
Rs. 100. (560)

Need to organise publicity for the Plan
in a more effective manner

1 beg to move:

Shri Kodiyan: 1 beg to move:

That the demand under the
head ‘Ministry of Information and
Broadcasting' be  reduced by
Rs. 100. (561)

Need for taking steps to eradicate
black-marketing in newsprint

Shri Keodivan: 1 beg to move:

That the demand under the
head ‘Ministry of Information and
Broadcasting' be reduced by
Rs. 100. (562)

PHALGUNA 27,
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High price of films and its repercus-
sions on the film industry

Shri Kodiyan: I beg to move:

That the demand under the
head ‘Ministry of Information and
Broadeasting' be reduced by
Rs. 100. (563)

Need to introduce Radio Rural Forum

in West Bengal
Shri Aurobindo Ghesal: I beg to
move:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (411).

Need to invite eminent persons to par-
ticipate in the radio programmes for
celebration of birthdays or death
anniversaries of men like Netaji,
Gandhiji, Rabindranath Tagore
Shri Aurobindo Ghosal: I beg to

mowve:

That the demand under the head
‘Broadcasting' be reduced by
Rs. 100. (412)

Need to arrange a special programme
every week for publicising the his-
tory of mational struggle

Shri Aurcbindo Ghosal: 1 beg lo
maove:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (413).

Need to introduce a special feature of
Parliamentary news exrclusively for
one hour daily when Parliament is
in session

Shri Aurobindo Ghosal: 1 beg to

move:

That the demand under the head
‘Broadcasting' be  reduced by
Rs. 100. (414)

Need to arrange debates on non-
topical subjects by M.P.s once in a
week in all Radio Stations
Shri Aurobindo Ghosal: 1 beg to

move:

That the demand under the head
‘Broadcasting' be reduced by
Rs, 10C, (415)
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Need to supply free radio seis tu
schools, kisan organisationg and trade
union organisations
Shri Aurobindo Ghosal:
move:
That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (416)

Need to give more powers to the
Board of Advisers of different Radio
Stations

Shri Aurobindo Ghosal:
move:

That the demand under the head
‘Broadcasting' be reduced by
Rs. 100. (417)
Need to include M.Ps, in the Board of
Advisers of different Radio Stations

Shri Aurobindo Ghosal: 1 beg to
move:

That the demand under the head
‘Broadcasting' be reduced by
Rs. 100. (418)

Need for abolition of radio licences
Shri Aurobindo Ghosal: I beg to
move:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100, (419)

Manufacture of cheap radio sets
Shri Aurobindo Ghosal: I beg to
move:

That the demand under the head
‘Broadcasting' be reduced by
Rs. 100. (4200

Selection of artistes
Shri Aurobindo Ghosal: I beg to
move: . 3
That the demand under the head

I beg to

I beg to

‘Broadcasting’ be reduced by
Rs. 100. (422)
‘Palli-mangal’ and ‘Mazdur-mandali’

features of Calcutta Station
Shri Aurobindo Ghosal: I beg to

move:

That the demand under the head
‘Broadcasting’ be reduced by
Rs, 100. (423)

Need to disseminate scientific instruc-
tions of agriculture and cultivation
through ‘Palli-mangal’ feature of
Calcutta Station
Shri Aurcbindo Ghosal: 1 beg to

move:

17, 1960
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That the demand under the head

‘Broadcasting’ be reduced by
Rs. 100. (424)

Need to disseminate simple techmical
education through ‘Mazdur-mandali’
feature of Calcutta Station

Shri Auarobindo Ghosal:
move:

That the demand under the head
‘Broadcasting" be reduced by
Rs. 100. (425)

Need to introduce a regular talk on
co-operative farming in the feature
for rural people
Shri Aurcbinde Ghosal:

move:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (426)

Need to fir up the feature of 'Palli-
mangal’ after dusk
Shri Anrobindo Ghosal:
move:

That the demand under the head
‘Broadcasting' be reduced by
Rs. 100. (427)

Need to adjust the time of 'Mazdur-
Mandali’ feature of Calcutta Statiom
with the recess time of the working
hours of mills and factories
Shri Aurobindo Ghosal: I beg to

move:

That the demand under the head
‘Broadcasting' be reduced by
Rs. 100. (428)

Need to stop the programme of Hindi

1 beg to

I beg to

1 beg to

coaching through radic from Cal-

cutta Station

Shri Auorobindo Ghosal: [ beg to
move:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (429)

Need to arrange school broadcasts at
the tiffin time of schools
Shri Aurobindo Ghosal: [ beg to
move:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (430)
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Need to stop the programme of broad-
casting to the Universitieg

Sbri Aurobinde Ghosal: 1 beg to
move:

That the demand under the head
‘Broadcasting’ be reduced by
Re. 100. (431)

Failure of the Community Listening
Scheme in West Bengal

Shri Aurobinde Ghosal: I beg to
move:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (432)

Need to instal radio sets for the public
in important places in cities

Shri Aurobinde Ghosal: 1 beg to
move:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (433)

Need to arrange radio programmes of
birthday anniversaries of Tikendrajit
and Paona, heroes of freedom strug-
gle of Manipur
Shri L. Achaw Singh: | beg to move:

That the demand under the head
‘Broadcasting’ be reduced by
Re. 100. (522)

Failure of the Commaunity Listening
Scheme in Manipur
Shri L. Achaw Singh:
mave:

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100. (523)

Meed (g set up an Advisory Committee
for sclection of artistes from Manipur

Shri L. Achaw Singh: I beg to

MOVE:

I beg to

That the demand under the head
‘Broadcasting’ be reduced by
Rs. 100, (524).

Need for allocating more funds for the
Community Listening Scheme
Shri Kodivan: 1 beg to move:
That the demand under the head

‘Broadcasting’ be reduced by
Rs. 100. (584)

FHALGUNA 27, 1801 (SAKA)
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Role of A.LR. in eradicating the evil of
untouchability

Shri Kodiyan: I beg to move:
That the demand under the head

‘Broadcasting’ be reduced by
Rs. 100. (585)

Desirability of giving impetus to the
film industry in Orissa for the pro-
duction of more Oriya films
Shri P. K. Deo: [ beg to move:

That the demand under the head
‘Miscellaneous departments and
Expenditure under the Ministry
of Information and Broadcasting’
be reduced by Rs. 100. (357)

Scarcity of newsprint in the market
and its effects on the newspaper
industry
Shri P. K. Deo: I beg to move:

That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced by Rs. 100.
(358)

Working of the Central Board of Filmn

Censors
Shri P. K. Deo: [ beg to move:

That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced by Rs. 100
(359)

Need for reconstituting the Central
Board of Film Censors with mem-
bers representing each regional
language
Shri Aurobindo Ghosal: 1 beg io

move:

That the demand wunder the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced bv Rs 100
(445)

Need for showing documentary films
in the A.ILR. auditorium in Calcutta
Shri Aurobindo Ghosal: 1 beg to

move:

That the demand wunder the

head Miscellaneous Departments
and Expenditure under the Minis-
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[Shri Aurobindo Ghosal]

try of Information and Broad-
casting be reduced by Rs. 100
(448)
Failure of mobile van publicity in West
Bengal
Shri Aurobindo Ghosal: [ beg to
move: ’

That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced by Rs. 100.
(447)

Delay in the publication of Netaji's
speeches
Shri Aurobindo Ghosal: I beg to
move:

That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced by Hs. 100.
(448)

Need to start Television Centres in
Calcutta and Bombay
Shri Aurcbinde Ghosal: I beg to
move:

That the demand under the
head Miscellancous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced by Rs. 100.
(449)

Failurc to stop black-marketing in

news-priﬂt aa

Shri Aurobindo Ghosal: I beg to
mMove:

That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced by Rs. 100
(450)

Inadequate quota of newsprint to

Indian language newspapers
Shri L, Achaw Singh: I beg to move:

That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced by Rs. 100.
(525)

MARCH 17, 1860
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Failure to stop black-marketing in
newsprint
Shri L .Achaw Singh: I beg to
move:

That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting be reduced by Rs. 100.
(526)

Need to instal a 2 KW. Short Wave
transmitter at Sambalpur to cater
to the needs of the Western districts
of Orissa
Shri P. K. Deo: | beg to move:

That the demand under the
head Capital Outlay of the Minis-
try of Information and Broad-
casting be reduced by Rs. 100,
(353)

Desirability of making the All India
Radio erperimental television service
in Delhi, daily instead of bi-weekly
Shri P. K. Deo: [ beg to move:

That the demand under the
head Capital Outlay of the Minis-
try of Information and Broad-
casting be reduced by Rs. 100.
1354)

Desirability of making the Cuttack

ALR. Station more powerful
Shri P. K. Deo: [ beg to move:

That the demand under the
head Capital Outlay of the Minis-
try of Information and Broad-
casting be reduced by Rs. 100.
(355)

Need for setting up a Broadcasting
Station at Imphal
Shri L. Achaw Singh: I beg to move:

That the demand under the
head Capital Outlay of the Minis-
try of Information and Broad-
casting be reduced by Rs. 100.
(527

Mr, Deputy-Speaker: These cut
motions are now before the House.

st wo wio fradr (gfrTg) :

ey oft, § wreet s dAT F
fe oy g A w1 odhwr fore
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g gy d g e\ wEreer At
* xaré g fF W Ao & aaw
syl ¥ ST @ uF G Hwew
¢ fam® gerw § s @vomE g
® Tl frwan | oEd agw g
et FAfie &1 SToeT wre gieaT e
¥ fear o &t FTT grgeAT wumar
a7 &few Wl s s arefia
@i # fafge &1 wfow ofs amf
o quw dfm B e d sem
% fau wmeraredr ¥ wifirg S 7
T Wi qogadt §  oee
fra i wre sfear Hea & arefn
"frr #t y=a faar agt aar # -
et ® oA ZETE o o g
wafaat & At # wiv grfy o fafag
arcdft ® A & FEwT ATow 5
| & 8T AT # w7 o sy
T ¥ FW gU § W GF e
afefaa fru & fo=a wroeed i swEr
Y aga IuaTT g faedt & 9
qA #oAwe T ¥ & wwear g
s ot off o1 agT qfear w nan &
N wrwrE & quifiwrimr # @
¥ T ¥ 8 T & A T
wx fm wfa, sk a= wfa @,
¥ g gwfe & fag o qurd &
T ST G WK OF ST SR
w4 5 wieewrea swemE .o
srdww Wy off wfew gmr gEwm
oY s a5

gl @w qafewaa fefom w1
R @ IEA o aga wsT wW few
¢ vk ot qraw W geEw s §
ot gEt @At ¥ v s ST A @ WY
off S wETeAT WY & AW T W
e &1 gFEA | W g
g AaT H oft g o a9 Wt &
wo 7 qwAa oy femm ow T ¥

PHALGIINA 27. 1881 (SAKA)
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g w0 AUEHT § | 9 wmear §
AT HATAT EH WE A W AT
Fm o dar arfeg sEfeE @
wm fora 2w A fadw & aga win
21 wu¥ wfafom YT fafaw 9 2
# 3 = ¥ qft wfc swwr w2@w g )
arg Y a1g A A7 g o T agan
g wifs a3 ad & vF wawe W
aw s g8 ¥ ot o oawr
fom & wareg & ge qure i grad

W fawm ®1 A & gEenr A
ST HATEd Afe = fad & sarow
7 farw. favar mam & 1\ sETIOT AT EY
#few mgam M & A1 THEAEE w1
am g Tifge ar sarew qur gaAr
Hareg | gw YEA § fF o o ®
Ha & ogy gre Lfear et w1 wear
& mit & 1 gETm F wfus qges fa
™ & ST gEAT 31 F Agea famn
T # | ST U qIHTL OF i
at g gEaY oAt @ | quAT w7
AT WEd B o

Ao WY : HATET & ATH H A
qgw “‘gEAT’ & 36 Az “yEra

st Ho wio fpddt - Afew sw
faqE & a1 oge WAoo ¥ qT W T
faer & 1 3@ & gwAT ¥ FAQ A
fear mar & WY wETN w Sew A
fear wav & 1 & e g 5 guTe 2w
# =T 41 ST A0 wenl g g
fo e ®1 3 T AT &1 W T4 AA
&Y &k | SETw ot & ) 9T g
amT & | w9 & famer & geAr 9
S| ¥ &W 4T faar awar g | W
GIAATET %1 W EaAT AT FH L
g & Afen sl gaaT mET ¥ Ay
qguadt | # mEt & S wAr g oA
Zaar g & @1 we o a6ty drsar
9T WTH &) @, W1 Wi s e
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[ 7o Awo Fravdt)
wT @ &, I O g et d Adi g
Tg AT WIOET € TE feaEy
wawg § &fe aiEl aw 7€ qgud &
THE WA § g ) af s g

AT FET 9T Y A9 94T /Y
R E A aga wsu1 1wl aw
AR TS a7 Go7 vz @ § o fF
STARAFAT 56 a1 § o wedw =
% W WX 9 geae A Y At wW A v
@ @ qaEEl F fi oF gEAr
T T1fET | TR AT # ag AT &Y
-FFA g W T T W A 58
TR FIAT WS Y A THE! WU 9y
7 AT | EEY aga ATH ZR 1 & wewa
g fr w58 s o & | e T e
NI TN @ e F agar g
w9 HE aTE EH I |

afr o aft fafr am & 1 =g
g fiF it fag® dx § I avw wAEw
T A 7 74T ¢ | F wrran g e g @
I AT g AT 2 WTHTEAn) ¥
% § IIH! g WG 35 FF g7 T &,
afen ag wv wofa s faoe
g ¥ T Ta 1 § | el § A
@ 3% & adifs Tom & AW § A
AR & g o0 At 1 Sfea fog
&t 3 oY 3z v ifd 1 7 i
fame &l & vz &% fad o § 7 oy
ot & aawTaT fF oo Wi & FET H
st g gt 2o foa @t @1 g7
FET w2 A 23 § | FfFT § A fame
farar o wirarer & gt €t Y e T
T qead & qAr & A A A
Tq A & Wt SEmo f&@ oam
ww3 § 1 afr q@ @ ¥ Aot AE g
fir gt 9T Aiegfas @ & a1 9 vy
fret & ¥z &, a7 g7 TL e 2% .nfyd,
agi waw fai o, AfeT § ag s
agm § fF gt wfy &dw ¥ wm
—
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g 2 737 w1, 719 7 §iford =17,
ogt &7 wTR g, s W A |

AMATIT FT WY qTGT §, TE el
am g, Afww waE o gf ¥ ) fadd
W9 AT § 6 g &y Wi #7 w
T CATHT § | AT 1 oF T 7EgT
Fg ¥ | T T W Al @, qewta
2, WO &Y o AreT ) ddewE
WIHTTAT & T &5 Tg7 HACAF
&, wif¥ ag foeer gwr Ifeam f7 &
Wi ¥ @ N R @l § @
wiifs Iyt o¢ Wi & faars fady
T 91 ¥R & gy @ fF ag ewme
g e o A agiEw E A E,
7 Y=a 8, 7 fowm o sgawar @ ) agt
%G N T § )W T F 9
wre-fi & §% vt At Wi AT
T g aTE wieE & | g oA E —

Nations which commit the inexcus-
able blunder of forgetting their
national heroes gsoon sink into oblivion,
almost unwept, unhonoured and un-
sung.
ag qEwEE w7 A ¢ 5 9w A oo
ST Y A @ ¢ oA R
s e afen 39 & aw|
Rewz ¥ oF F A AT 7 9w,
qg oF € AEETE I § |

st wwaw fag (fedemme)
frw w9 # @ ?
ot Wo ATe fyAAt : T oqry IfAw

TH {2eET w7 ¥ 1§ fed oF e
Y qra AE wgar | WA g, AT
gL ¥

* Wg g ®1 @A q6rE

ar g fr g0 wre & & weard e
T & g oo %< faar @ g
ot & § ferr gw Tom s wmoi
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WATATC | AR H TG wRTeT ¥
& g9 I W TETA TE qAIEHFC
o 9§, S Ao # g e &
IR QY BN | WiET a8 aF @ A
aw ? fF 3 s i o o
T 1 Tee g F gw w9 gure faee
T3 g e g iR
&/ ag Fgn wea § & ow wrw &
T a8 a3 i o §, o & Seg Eg
I T 9 A gy w9 g, o 5\ W
TR & I T A 9 f e ag
dr arde a% & aur=T 7 ager a1
FO A% G FL F7qT O TgAT §h ¢
# Wt § 5 ag sqaedn dfte 6
wfgn &1 St 77 #Y qifeiE & @ g,
I F TG L@ FT qIANGE & 37
wfew | 59 wEa A agd ww g
W} oFaT ¥ T ®Y aga qaw far
wifs 5@ # 7w gawTe @ foe
ot &0 '

it gaT oy oft s i e
off 3 ferdt & wvarg ¥ aga  ard w4
& WoAT g qga 3 § W F S W
TG FO §, wfe oF o & o7
Fe g g o g g & g
a1 e dame A w @ § W
EE R AR o ch R S
s &ifaw weEec §, ofF ow o
Ffex 78 e @1 & W oI
o %1 gHraTe faas ¥ owfemd 80 F
feslt e ¥ g7 w2 ar feelr qEly
TG ¥ AHTHTC N W G § | A wWw
& 7w R oo Wi ¥ et
FOFTC & IIoew ¢, ar fg=r & =y
& g

w0 gt fawrge ag ¢ s aoee
# W) ¥ foad sAER @1 oawE
ar §, & qg Wi # g § W f
sudt &1 wmae el & fear omar
1 | W g T arem——A
424 (Ai) LS—8.
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Eﬁﬁr“ﬁﬁ*@%&ﬁ'ﬁﬁm
fet wraoii w1 ofr qEe W aE
g W fiRe e stam & ey
faramr & Wi &7 W@ wOr o §
arow fe=y # 1 fedr & sy o st
¥ forr fedt, g o=t o o agTE St
£ 98 g " & fam o
& | 9 wEE & oA w7 oA &
w1 Hifewar gy awdr & www H g
uTaT |

¥ T WA oA frerem e
g daww # fedy & sfr o=
T A A R R A A
WTH F § W g AL, WA w7
@ W W A el e
qHAT ¢, A IA FT HWAAT HAS AATHY
¥ iy SuTar =y it ARt ag W AR
AR AN | T AYE q weeEl @ &
w1 g weEr wfad go, afe
I AT FH TG & AT §, ITHY T
or arr & M I ¥ fR oo W
T, wfET WEET F ORI AR AT
qeF W AR § Wi A e o
gAY &, g feedt e wat & W
#F g, W09 ST M@, SEAR | W,
Bfew W Wi &1 99y a9 @,
at & st § 6 97 & a6 gy
aF 7@ 49 g | gw & & famey
fedr ama aw @, fegar awa
amr # 9T T AW W &
1 I UM S I AT AT W
afeowre wufr, ar ag sga faw aw
Hfea 78 |® awar | § A §U &N
wEaT § gu S wEem & fFoag
qEAT WA ¥ ofrer gy e qure v
fie fet # <t wgaE wTX At §, &
widEEl ¥ SuRT g wrE § /i
afar o9 #r T ShE A ¥
gt gy =fen, v & v A g
arfey | & #td fgdh arei w0 femmody
gt g ofer 9w § a7 S A
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[xfr 7o aTo frdd)
g A9al g, O "Egy s § o 7 g 32 A & faw wgr 9 fF 8 eoar

qg qag =@ & ) guer & W
o o el & s & Wi A
f& o= aF wedr s T oW g,
aw o% & fedr § o Al w7
|%aT & | agt 9% A FeER g §
o fedt W Frotfer w & 1 & WA
W & qger | mmT HAEr 7 9 &y,
a1 99 FY areeE Iaer we A gnir
#fem ey &1 ©AmwT Wit qEt
¥ #9 ety TTT gy, A wew e
Fssafarmam @ w &

At wfr & wgl gg geen
o g & | uAEE s & Ay
A WTE | 39 T UR @i Ad
wofan ag adt g€ @ | v R F
wt & F famr fF oo & @@ & =
wat 48 fomd, a7 ag aandr ¢ fr gmie
Tgl g WEE 9w AR £ | TF a<h
& T ¥ qrg e dw odr Eh
& wii= ey avw gl avwTt w grwer
gt & 1 W e G e w1 f
UEIEE W i ¥ W WEIT %Y
gy &, 39 W Gur wafy A A

T w1 g5 " YW F 7 @
a1 fr oF wERiz aEE wE o 6
ag 1 97 AT A% gt W 09 A
Fm ¥ @ng af § a1 a€l, 98 awEr
q@ HmiEg #r Foe ¥ agl faar g
W& UTgE qg w1 § w7k g
were 5§ ox Wit ey gl &
T aeq AIfg 9 9 99 aF W@
st a7fg & T | W T 9T w6
QO HAg # g §, @ @ 7=
frgr @ =ifee

ow gd & 6w Ao wRd
fir we tfedy fz awm =fgq 1 q@ am @
fis A9 T WH T@T AEAE AT

e =, A A= R A e
% gy gemewt w1 o Aee oaf &
AETEAT FIAT °1, A F oAt A
a% & fag dare 9, dfew g g5 A
gz & fe "o ® g G oA @
@t 72 Ffarsti a7 922 o Ay
# o odi" ame F1 wR AT A g9
a4, @ & fav & ymewe w
e wrAT w6 7 fifad soaE
& &1 97t 1 afg ag WA & Wi A
T wud gfvwr #1390 I Ay
g

we ¥wT - IfEUl Az aRETy T
0 g1 39 & ar7 § o=l w73 e
v fafedy w1 &

st ®wo w®o fA@t Ay samz
witafafedt 1 AvF & 917 o
ot 77 @ v v oAz gety
fafrzs 7t farmrd ¢ o A
oA & Ag & 1 " s e T
oy fax &, f o A g w8,
A ag wgdw H AT w § oft wge,
o At T FEEE AW

T & W w®H WeT ¥ g oA
% o7 w13y v 5T fag W E
A g g fR AT 1 AT & am
@ TG | AT A% TH g & Hear
¥z gua A1 ofa § 9g w® adT a
gifeez® &z 37 *Y I & @0 | AgAS
fafawsr dmrtedt ¥ oy FadeT
¥z & W qare fear @, fw ay
Y a% sqrifes &7 § Jare gen, oF
T qH AW g &

v & & gRAT 5T Y, gremEir
¥z et A, ofimdwy fefags ac
qRAT Fenay & fant # o vu-aey
AT E, 39 W IFIA A AARATENG KT
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fﬁg,awiﬁwqﬁmamgw
I A T F@T E | T AgET B
# g Wi 2 g fe afe ag e
WL FAfAES 1 F@ @y, ar
LECIE R e i ol e
Turé freet @

§t WA st (faegic)
I WERG, HIAT WY gEvOw
HATE & WA & @y § oaaT ®
Wﬁs‘rﬂ-’ralw !iﬁaamzm

17.19 hrs.
[MR. SPEAKER in the Chair]

ag wgt o @ e ot @ qfen ®
oY A wETf gt ], 99 # Lo wiaww
A T Y F q9eT ar 39 F wnew
o1 @ § W 09 3o ufowa 9@ H
wfadt & wew w § s 9w & anw
X FE a4, a1 FF Lo Sfwwa
waiE aEasl & g § e W
ATET & | 9T & &IF WO FG 9 v
¢, o s wwrTd w e
AT § | AT W 9T F oy ¥
warare g & | & wwwar § i owme
W Ta q§feT w1 g fafrey g@fer
g, & w1€ wegfa g g | & [
¥ Fw g ¥ ¥, 9 & e
w—wf g wfeg
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w AW g AN # A, A
9 & 3t o g @ 0 smaw o s
i fw m oD o § afeE ¥
RO A ar e s Ay
Fada A g 1 & gwma
P fe ot s ogfa @
g1 W M9 AEE g IE W
&1 3fea wfa wix 5fa, & wfa & a2
IF A g HA e At AW
wﬁmwu&vww:ﬂq&rﬁi
i |TEAT § s snararo & S gt
F AT FYAIA ¢ gon fafsed e &
AT g aifed /1 9y < ||
it gfe & wgayy &, ag waw yart@
gt arfed ofrw feft e o ofa
T g e

areTaATl ¥ 91 wifesr &
@ & § geamy mfer= v w7 &Y
W § W FAET WY aF W) 3% & =Y
Hraramar g dw A § g
F¥ardr wAT g1 9FT § Afew s
aroft & Ferrr & it of E3RT s
g\ O W= AT # WY 03
w17 Yo~-30 AT 7 W &7 7§ § S
fefraaw &1 TR § | A
wr f A wE & e fog g &
o gl & IweT At afeqy wdr
¥ e afom ag g & fr @ w=iy
o &, £ A Wy Y ST R 1
ITET & gfand @ far earft sty
¥ v ¥ gut moerd suwaE W
frerdt & & wifade w3 &, emd e
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[ rdver wawdt]

oY ¥ sfmm cane feo
a1, ¥ wfraw fagea fEan ar o swa
ot st foid & g, sEw sA
S I we wedy  fawifel o
TR @ WYT qg FF F IT F I
o 7t fean @ 5 § sl g
FAT A § Afeer o segr o
T i I Gt w1 e v gwd
sfaargl  frwfs off, s 9w
A w7 far g 1 o o @ e
TR FTE FHETQ AE A § g
6 T Fe & qnfas s 7 3T
ey arely oY, <Y frwr 97 T ATl
oY, ot gfaad gaw df, & oy 57 &
g A TEE | @ g F A gy
=agIT 9% A9 g @ & g ®Ar|
g1 Tifed W & sgan g foag S
SHRTLE 4T § T W AT ) qR
g 9+ 2 fF e F o fg=h
NATET § IEW ¥ W g 9K
femt & am= fog #%7 & 1 7@ & 97 Al
w1 aga a1 e & A
0% AEEET F oafaee @
AIFHT § T F I AT TEGIC
swTR wATIRE & wia g § 9§ 9%
gAEdT w@ar &1 gEwr afoms
ag gan ¢ fF St s AT TANEER
a1 faemr aoam a fewr o ag
fagm =1 T W@ FET IEET G
BWT 1 TH AT § g § fF oF 4w
FT ST AR &, 9 T F AT TR
£ 8, T9 WHTT A AieqTar 1 ararE
t ag awm= AT =ifed Wk Wi AW
B FT A1 @ &, Ig WITH! TEAT AMfgd
" g w15 g fawraen =nfed

FepT F een 47 § fr ow 9w
=X feaz feam smom st @y wT
faar mar & 1 IEH WATAW & A G
feframr & & § fd sk W6
fefaaar, srwmar faam, dte mwéo afto,
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fepw fefras afz & frmr @
ITF FHACET *Y oy wifea fwar
t 1 Ofew wud W Wi 3} Oy T
s fF o amaer g & 1 St
dfrnfedr  femma & ot faemr snfed
qrag 7 feeramn g AR gmdfe
formr o WAt & S dEE WO
fftagr el ad & 7 as &
| W= fFaT T ) gEE A ®
o ot wEreT & o wik ¥ Sfe
oF aar 7 SR I A ¥ .
R g & s g fe W e
Iq AR WA =9 |

arETET H & e g
& aga wogr w=zfear am g &, A
u=g FA¢ a4 gu ¢ AfFw e
o sfrad o wew § O e 3
TF T o e IF T T FT &1
§ FHY agT aTdl ¥ 99 W@ § | N
W9 AT w9E = w7 o g Shard
Fafd 1 FHFEE AT H
¥ A ¥ A IR FT g g R
Tg quTd g1 S1fEd | feeEr G w
eI IF A EmTE T A
ST9 OF WG G aaT a6 § W Ay
& T T g & Ag A= AwAT AT |

o wEwT: A W E |

ft T wedt © wa & qwTe
fawmT & wvamw § T9 FET ARG |
TFEAT F grEeg ¥ g A fr
st stvrar A< arelt St F aga 39 w2
B og aww # A ATOw aa AE
ff o aos @Y g Fed & R W
ST F o 9T i Y i st
=Y &7 1@ & sfew gadt wie st
WX Wq TG a1 wowr gar s fE
texe ¥ waw dtw Wy 7 9wl
gerE weTfaa #1mf Iy g qe o
afwr e ¥ femmart @ o Wit #
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g gt IR GedT 7% T 3% &
wE | gerr &Y A, WY # G OF wevaw
fe o ¥ forrer svaey gar? aelw
Sftaw & g & | @ andior &R S
& fey ar doiva wrard o A Ty
& a9 A9 He) § I gt 1wt
L A 4% amEdeAE § | WO O
geaw wudt § g A7 & forawr a0
& 'z foared g $fear ) ag o g
& TawT & AT gt a Franfaa
¥ & Wi 3 & Frad S dae awed
% 9% W oW ag & oo ¥
& wwwaT § 5 o awg o1 T g aw e
T AT AT HAew w7 A
w9 ¥ g # A AT G & I
FACET FH FH FT T eq AT
=ifedt 7 f& 391 gy agaT =fgd |
ST S A § a9r I9% A wEwEE
€ I g unE SR faeen
wifegr | s s faRe  fet e
FY AT ATgA £ a1 wasw wry faRe
HTAT # IAH G 1 AfwA I H
weT T AR g anfed o & Femw
g & o #R sarew wAem St
e ¥ &9 § ¥ w7 &, frw B
wAEET ¥ S AF 99 99 Wl g,
TTH! GUT § W FT @F A g
&, 9% W a7 F gEL A WA FEY
aifgd ok W wfgd f &
ATATHT T gErRT &1 Afuw T g
W 9 § F7 FFTA A4 A G
% g1 | w=gr at ag ¢ ¥ ag WA
wfaera w9 § sl &1 GFIE
T @ ¥ R AfF qg 0T T
W HTH FT wE AfET F ag Tar
AE FT gFaT § A el W 8
wfirs ¥ wfas e 2 1

wa & A AT AR d AL

g I g § | § 7Y aww
fs wraw AT 9 A€ graETal
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AT & ¥ & fag W s aa
w1 9t fs oF daeETd qen war
Tt &, Avet = wgre & = ¥ e
T F wwwa g fF oA
FHI FT AT TS § TEW WL WY
BF A woHt T@T w0 o ag WA
Frwfw oftaw ¥ fraw gu safea)
&1 OF G059 & 11 § A s g
4 & o= o freft 7 fedlt g @, 39
F TN, WA T FTAT TG & |
wa ¥ WG AE A gg @ fe e
AR THTO ST A7 S AR
1 ¢, T f9C Su% aga & faoamr
T gu & 4G ¥ AT IwH W §
o afcd ag =T 1 AT § 9w
fod r wrmmEar @ fF oW daw
e R wam s A wrE
=% wA &7 #7% v wfeas
& 37 0 & A TR ¥ &5 ATy
& F T T AT &= o wred §
WX g Tar F6 & fag o w07
9= ST@ §4T AT 29 frar 1 x|
< & *r§ FTAFr G & qawar g 1
g g a9 ww g fawwr gewanr
Q@ W IE %
=1fgd | # qwwar § 5 a5 W daw
AT A g GO §AF w9 A
WIE | W NFIT DAY FT4 6
FTWE | UF aE a1 gATL faw A
TRy TEd & R S g wTw
wift %1 0w & faw ag g A G
ama € W% e § e ey dam
o9 oA &, A @l o) el
HEA & AW 9, NI F AH W), W9
wa suferat #1 & 3 8, IR ey
s A wfry w1 § A e fdy o
wfiz & sfaa adf wgr o1 FFar & 4
Tg uF 1A N & e £ s v
o o wfgd 1 o oA fr 7 &
e Farss e o =gy o e wy
woer®t aqem afi fien wfegd
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[=ft =ordrer wawdt)
7 WA AAF wA F wr af g,
SR qg AT FT GG FIAT 12T
R @ 9n afgy & ag =g s @
ST THS FE FIH AT | A JqE
waTe wi0w T A Afew @A we
fedm & ®1 § 19 Fvay & 1 FF A
g wfed 1

wa § feew smamg § g #
3 FET EAE 1 g g i A
aga fawam ¥ A w9 W ¥ 9@
fremagi @ 1 feew swaam gt
@ OF AP § A g
w7 gwT wgd ¢ 3w ¥, miw gfe
&, Afaw gfee &, fesdifasr agar & o
Wy T AR i mie §, FmE
# ot fr TR o<F wral o, S
T W R A F W F AT )
wrE T A1 9% O 9w 9 S
gt 31 S ged o swH gy
oA o Femwe §, qEe W § for W
a1 Y faeem 8, & W G 4 W
9t &, W ST AT gaE ) aEa
Wi W § | T g ¥ 9g swaer
a @ froem #t W gad e 9w
R agar 91 @1 ¢ fawd 39 W
oY # @ §, W §9 99 § e
@Ry gg A9 ¢ ag =< gl
wifgd 1 v W @ g 7 ag d@
wmeat § & g AR s s
F1 AT T ST ¥ -
w0 & grae" § Frame groew s
ifgd 1 gaIt ©% AT AEEr Y e
Fart ¥ T ¥ Aroowgrd A A
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tfs o ¥ 55 grft ® grrgfe
ff wfs ¥ famafaaegi & T e o7
7% | ¥ 99 7 o7 F¢ arfrg o ™
W WO & FEEA I w1 ®
fod W & Wi & @ w6 g ?
W G 99 F FET 91, W
owiET & & AR A AT 97 A gy
AT J@ a1 5 g d6r W oa
Al 9T | FIT | F g 94 Fg
o g §w e A o 1 7
Fawan § fF 58 s S o 5 o
TN €1 W@ § 99 F1 ImAr wnigd A
AT W AT FAred ¥ A g
g & o Shr § 9T A O
¥ fd & garr 3T wwEar g W
wgET W W e ¥ w2 A
f& uF dug ¥ waei # sfafa o
afgd & w0 T A G a7 w2
AT AR TE S i S whr
2, ot ferpred wreft & 9 F §rg A
Teqd § 1 39 Famt ¥ afafyow ol ¥
s 99 ¥ 7 #Arem W A 59
Hre q% W g W SE I Ay
& SF FTW KT 7 |

=i & 4 # g T W
AT F@T f !

Mr. SBpeaker: Dr. Sushila Nayar.

Shri Morarji Desai: How? It is 5.30

now,

¥lo Fairaw AT (W) s
wgra, & w9 A aga Ay .

Mr. Speaker: She can continue

tomorrow.
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19.31 hrs.

*CALCUTTA DOCK LABOUR
SCHEME

Mr. Speaker: The House will now
iake up the Half-an-hour discussion.
Hon. Members are aware that in &
half-an-hour  discussion the hon.
Mover will have ten minutes, the hon.
Minister will have ten to fifteen
minutes and in between other hon.
Memberg who have given notice may
a=k one question each.

ft wwow fay (fedemEm)
wEIW WERd, 9% W 9 #Y =ui
ST € St F FIC A AT,
1850 W QT AT 9T, I=AT & | A
T@1 T a1 'saEFan TfE T &
® g | T9 & § g § ol
1o A, fag T a1 awe # agw A
¥ agr qv w4t & ot Wi ww 9w
9¢ qg w1 derd 4 ar fedt fafrex
ATRE A WA FATH I GO Fgr o471 :

“The criticism heard here was
art of any significance”,

Then,

“Certainly peace is very much
prevalent in Caleutta”

And then,

“Even in Calcutla there is no
trouble. The workers are not
suffering.”

7 % MW, (LN W IEA AgET 7
F@ av | afew Ifg =1 ww ¥y
o 99 & 9| W 9w 7 ¢ wi,
sExE M, FfE Swar A A o,
agi ¥ woga # A o, 37 F qanfaw
g FRA O A | T W
tfem ¥ ox wage RSO A wgar
1 uF "R Ara wHH FAvE T

Caleutta 6610
Dock Labour Scheme

W 99 ag v faar mn ff o
FEFAT TTH G4 G & gEEw ¥
qT i g FT & foE ¥
TH FHET T o0 WHFIAL FT T F
st foare &t ot | 3| foe # s
@t wg fawfar €1, g9 mTaddz 3 g6
Tamr & 7F 99 F 9 #1 s $T
forar & it gt fo & oo s o
AT &, T I T WA HOF FT A
T A1 G § | §9 Agan AT F1 faw-
fari & & w3 Arac & fawfon &
FET 4T 91 .

*The administrative body ghould
be suspended immediately and the
Deputy Chairman should consti-
tute the administrative body under
section 5(1) of the scheme."

Yo wFET #1 ¥y fawifor s
firm af o 1 W I fawfom
T tve for g1 9 F o ve
fadt & drw ¥ wowrc it ag aw A
e aé fr @ qsfafrefer ad
@R T oarh g s &
fie ®t wIT 9 9 & q@r s
fis Oefafresfer ardt ¥ 16 AT arE
¥ arq A #T qoEgd w1 w9 Yy
AT ¥o TE WM frar @ SfE
FA ¥ yafaw g ¥ oTE Ay
N # A W @, g F s
A ¢ | 99 F 17 g wAE wdy
¢ fr zfafauesh cefafrifa avdr
F1 & T 27 wifgd | Afew ooft aw
oW wAY wFEq Og TaA Y A4 A4Y
tfFdmamw i mmac @ §
ot orara fear mar o 3w A I A

g a1
“The adminisirative body was

asked to explain why it should
not be removed. Its explanation

*Half-an-hour discussion.
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[ sz fag)

has been received and is under
examination.”

T a7 FT FEAE WY AT § WK v 99
9T far=me 81 @ § | e = o e
grar @& ? W & & oF e ima
N wAd qeee A o, 9% ¥ v
o 2 & fr qefafdfea ad =
efafogeet ge1 ¥ wfed | ofafe-
T geH & A1 W 99 § 3g T
& o FF ot =t & 99 &Y smEenm ¥
AT g I # Afew T s
qT, &1 g9 HIH T & | Yo WHREL ®I
W9 39 F1 OF g9 #1 Alfeq 3, T5g
fea &1 wifew 39, s Afer |/ F
T2 ¥ IR WY & 9 9y A
waTar AiE 97 | GEfairefer aé
WY 9g & weamd § 9T # e g,
I &1 aré &, 99 =1 g o & g
foF gern wEww § mr § AR Sw
geTan AT Sfed a1 1 @ eefafrfoa
A€ 7 OET FTLaTEt & § WiE A ar
RGO H T A& W A faEt A @
9% & F1 ¥ 7eg &1 & 1 ag ¢efufe-
fea amét ot g < @ & I & FAw
¥ F wudr & A %7 F FEFA § A
werwhn fAmeaT & 99§ @ 59 foen
T WIS B NS § T 2T A E |

31 fawat § Faww & ©@IHAT
7 foar wr:

“The Mehta Committee's report
on Calcutta Dock Labour Boarq is
a shocking indictment of mis-
management, incompetence and
worse in the country's biggest
port. If the picture presented
corresponds closely to reality, it
is difficult to believe that the
Board's primary purpose is to
keep the port going by sweeten-
ing labour relations; the wonder
is that it has not, instead, brought
work to a standstill. The pay-
ment of wages, we are told, has

MARCH 17, 1960 Dock Labour Scheme
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been delayed, muddled and ex-
ploited; leave rules have been
misused; welfare work has hard-
ly started, and a hospital that cost
nearly Rs. 7 lakhs (have the
builders been paid?) is still with-
out patients; the financial irregu-
larities alleged involve among
other things the proceeds of pro-
vident funds; budget deficits and
overdrafts have pot curbed infruc-
tuous expenditure and waste; a
highly paid efficiency expert's
recommzzndations have been
pigeon-holed and annual reports
and accounts have been forgotten.

If only some of these allega-
tions are true, they would still
suggest a monumental mess. Yet,
it has taken years to discover.
How long will it take to put
things right? Is there even an
intention to do so?",

and so on.

# frdz s wmgan g f dgar wAEY
| A qv agsr | fgar & X
vt fowfal &1 w97 fowfont
# & fom fawrfoait w1 @@ ® qrT
%, 3T & At ¥ F 7 wwar § fr ordy
T g gwar &, Afew gt fawrfed
WY WEAT FALT &Y of A far a7 F SzAY
§ =% Fav 1% Wk asfafasfer andt
F gv, fom gefafaeifor adt & at
# 4% fraza fan e Fger w9
foie o fr 3@ wim #T F =fed
W t¥e fem @ & qrEwg SR W
72t e T 8, W e wiafa-
ol agdY o WY §, 97 & At ¥ w|y
foar oar wr 37 g @mEl ETewi
T oE W Awg] & fgm Hed g wifgd
o, 9w Rad ¥fgm A ed @1 @
§ o g qouw 3§, weh @
fE gw o st @ &, fae s @
g1 # frdew s 9w § 5 oaw
¥ g § g # g = A, W
& & afewrdr & fawfor T 40 @
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Tl awwa 5 39 ¥ a9 e
T fast st R ) w oW W
w1 7ar a1 fF s g W9 A de-
fafaesfea arft ®Y frger &3 2 1%
wEEEar Ag0 g, @1 fed wwdhA
& o FET A F I § FH Fq qFdT
2, A g2 gart aw ot aa w A
I# faa da = &

AgAT FHET X T fF TE A
Y& &1 97 $7 91, TN I¥ X QALY
o, Wi wq It qu A fFan At
rgan w9 ¥ foid @ e 9% gudw
W F1, THfOT FE F G B
wiusrs T =rfgd | wgia fawifar
F1 fe sa w1 § afcads s o)
srR s T a@Rmac &
TR ® HIUA FOT HT KT F@
&fF & wwea g f5 Fa & gvnm
FOA KT FIE TETT A E1 WA A
§ WAL, LELS BT ¥E AW F warfaw
TF A ATE F MEA fEFan, O T
FAT A1E H AY qEAT § IW F qgarfaw
g T a1

“A Member of the board shall
hold office for a period of three
ycars, from the date of notifica-
tion appointing him as a member
and he shall be eligible for reap-
pointment.”

f WEJEY, {848 W1 I FT g9G &;wH
g 2, 97 ¥ = ®wW @ A g,
o WA W Fgwm WA W foe
WY 21 Fgw wRE A @eWaE
gz A fo fadt 41, o fed
TR goEa g A feen fE ¢
wRET W 39 FY forat @ew g sy
o o gE A gET T fegr e
afgd1 w8 ug 6w f5 dfs
s ¥ 8w fad gz qufow woff
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. Scheme

AR | gEite gw A ¥ ufm-
famd o & afw S W W
fora o e o= % A § ofeada
7@ fiear 9, a9y &% wd A
& gatfas wiw # wfusc ofgw &)
& A1 &7 ENT @ g AW §, 39 W
fraft ¢ mgEe &t e g =
1 W @ ¥ afes sw & an
wa A Fow R @ wifgd
qr| SfeT W Qe @16, teto i
& &3 gu § Ot A s
AT S0AT @I 3T F ag aqm-
wor Y f g A fEF g Fark &
s wagd & whafafe € ow wege
gfrm &, 97 F sfaffa ¥ foar wmr
wifed 1+ o & afrrw @ e wege
g %A T afrm & ww
F go WS Wi &) Afw Tw
& sfafafe #1 w9 & wan fear gan
81 & frdea womm e § e o
w9 mf ared & e e mfer g
w1 JEeq AT Wiigd, o a7 97 ¥ awr
9% &, agaaTirsficadn &, 9w &
wagd #1 A3 g @ 8, w4 fag wy
Fam A &1 gy awder-
it sgaedT g, @72 ¥ gr0 a0 s &
ff #% @ ofrw Gt § fa szl
w1 favarm sra @, f.= 9 argar &
arft oifgd | T HaT AE &7 omew
e & fom § gy mreed €, o wrelt wagy
Fafaffusi ¥ g o &1 @
qiw wrfaal &1 gAma agt § Aepd
¥ wTm A ww ¥ ufaw G-
Ay eqgenr A ALY g awat | Afww
o9 £ A & g daad & w
Q¥ wrafadl &) EaT 9gy § A A
* sfafafudi fredee & a0 fam o
& fo it wivafraan & frs fear
w59 fl #, yy W@ se ¥
# AT € T & 5 ¥ &1 0% STET
FMAGTE I WATRE § i
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[t waar Fag)
4 fravd &1 fF Y %o aveaTg a1 &1 aradt
wagdl w11 foe § ag wgr v

“Interi: + dearness allowance of
Rs. 5 p.au. paid to workers in
pursuance of the interim recom-
mendation of the Second Pay
Commission is part of wages.
Under the Scheme, wages are
payable by employers. It was
wrong of the Board to agree to
Dny this amounl to workers even

porarily. The Board is still
paying it at a cost of Rs. 30,000
per month”.

e wqEe 1 fawfa @ af g
FE AT IAF AR W TF ATE
Ty femm s 9w @ oW fR
QATY 1  FC wifge a1 Afew
gt T g 9w # ¥ ¥ frar o @
2| TWAR ¥ I 914 ¢ A9 IO
Tg FET FEEAT FT A1 A AT
I9 W g1 UF AT AT wEE
uF wr@ 597 ¥ fF a7 & 7€ A
Ia% 1 w1 AL AT T AE W
gfqafeeed 21 ag ww fawfa
oz 1 7 FrEge s wwe
o FTTC FY GRT § 97 AT =Y |
g wiw qeue # wga & fr omfa @
T FE wew TG4 g1 € wf &
THE qFE FW § AW IW A A
feite ot & @ I e A Foid
1 =iwre w1 ¥ § offw ow 9w @
ST A F1 WA WA £ d g0 W
& f& 9w =4 7 fooe R g fres
& W@ i 7 Ifew i 9w for
AN FA T AA AN L FH
®q 37 At 97 fawit fs @ A A
T Y TR EX gL, AT w9
T AT § 1 SHET A A fear o
ag 4y, wrw Tar A fE 290 ¥ a
ST AT @ WARdd 1 IW w1 AThOA
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= ¥ fu #97 &1 Fm won gy
&, ®1 @ syaear w0 wed § Fww
s 30 & # arfew s A% | fow
A QU FH U AR § Py
fr ot ¢80 @< 1 *1¢ sfafEan
A1 1 & qama g g B g defafre-
fr a9t fomar 7 sTow oEw
famr g7 & W forw ax s srw e
F g & IEN! T A @ O ARy
§7 WAy e 37 gwww
¥ €% # qg aga wawws @1 e
Wl # oA fawmw & F 4% @
frdz o & fF o A% o a7
oY TE F4T a9 aw qgt it g gy
a1 qE wmm ¢ fFowed e
ffesr o T FEF Wk o5 "o
sfaat &1 war A aET 1 Hgar
FHE F1 A fawfa # ga e
FE T AR IAH g9 HAA H AT
#t sy w3 arfr € & wf Faw
& aF

Shri T. B. Vittal Rao (Kham-
mam): There are about 58
recommendations in the Report
made by Shri R. L. Mehta, Joint Sec-
retary of the Ministry of Labour and
Employment. Some recommendations
pertain to financial transactions and
other things. 1 would like to pin-
point one or two recommendations—
Nos. 38 and 30. Recommendation No.
38 says:

“Complaints regarding delays in
payment of wages, incorrect pay-
ment etc, are on the increase.
The main reason for this is mis-
management in the Wages
Section........ o

Then in Recommendation No. 38, it
is said that confirmation slips should
be issued to the workmen, and if
there are any under-payments, they
should make a complaint o the
authorities within three days.
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To obviate all these difficulties, I
would like to know why the Payment
of Wepges Act is not enforced on the
dock industry so that the workers
could be assured of their wages and
‘have protection under the Payment of
Wages Act. May 1 also know why
ihis Report, which was submitted so
many months ago, has not yet been
vonsidered, examined and final deci-
svione taken and then implemonted?

Yhri Khadilkar (Ahmednagar)rose—

Mr. Speaker: He never gave notice.
He must follow the procedure. Any-
bow, 1 will excuse him this time.
He may ask a question.

Shri Khadilkar: I deo not want to
make a speech.

Mr. Speaker:. He need not make it
» matter of grace on my part. If he
had only intimated to me, I would
have allowed him. Anyway, he may
ash a question.

Shri Khadilkar: The question is how
to restore a certain amount of peace-
ful atmosphere in these docks. And, I
would like 1o draw the attention of the
hon Minister to paragraph 3 of the
vonclusions of the recommendations,
the implementation of which means
the reconstitution of the Calcutta Dock
Labour Board with adequate represen-
tation of the different Unions of
l.abour. What steps is he going to
‘take?

The second poini s this 1 bhave
given some thought to the dispute
pending for a long time. It is nearly
the source of all the troubles in Cal-
cutta. It is the pasting of the slips on
the identily cards. This bas given rise
1o o lot of trouble. 1 would suggest,
as 1 has been recommended here in
paragraph 77, that as a result of this
the wage disputes have increased. Why
this insistence when even it has been
found out by this Commitiee that the
paeting of slips leads to disputes? So,
what steps is he going to take con-
cerning that?

FHALGUNA 27, 1881 (SAK4)
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Shri Awmrobinde Ghosal (Uluberia):
I want to know about the re mburse-
ment of the Rs. 55 lakhs which has
been recommended by the Mehta Com-
mittee. There are three kinds of
amounts dug from the stevedores. In
spite of the recommendation of the
Mehta Committee, the Board has pass-
ed a resolution on 8th January, 1960
io the effect that they would continue
to pay this money to the stevedores. I
wan! to know from the hon. Minister
why such a resolution has been passed
by the Board.

The second point is about the pasting
of slips. Why are these slips being
pasted? We were informed previously
that if the slips are pasted, then the
wage disputes would diminish. But,
after the report of the Mchta Commit-
tee. we have come to know that after
the pasting of the slips the wage dis-
putes have increased and also that
there have been lots of complaints and
disputes in the matter of wages.

Maturally, I would like to ask the
hon. Minister these two things; when
they are go'ng to ask the stevedores to
reimburse the Rs. 55 lakhs and when
they are going to discontinue the past-
ing of slips.

Ome thing 1 would like to mention is
this.  After this report, the Dock
Labour Board is realising the amount
from the workers' salaries, The money
was advanced by the Board in favour
of the stevedores. Now, after the re-
commendation of the Mehta Commit-
tee, the Board is taking the workmen's
compensation money from the wages of
the workers. I want to know whether
Government will stop it.

Shri C. K Bhatiacharya (West
Dinajpur): Sir, mine is a very small
question. This report contains recom-
mendations which are of interest to lots
of workers. So, this report should be
made available to all the workers—as
many as poasible. But, I find it has
been priced Rs. 325, This is a 84 pages
report. The price ip very high. There
is another report here, with me, the
Press Registrar’s Report, a 600 pages
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[Shri C. K. Bhattacharya]
report priced at Rs. 4. If a report con-
taining 600 pages could be priced at
Rs. 4 why should this 64 page report
be priced Rs. 3-257 (Interruption.) 1
believe its price ought to have been
25 nP. only so that it could be easily
made available to all those who are
Interested in the workers,
a9 goaAt (ot wfer wet)
ST AT agt T A oy 0 § v Ao
F graeg 0 o o B A F At
#, 39 Al ¥ gETt WA wTEt f9
gg @i f& a%d F1 wy A T
feft & maw & o @ W 3w W
g aedrw g1 f oamt & oAt
# forss forat ot 8 &g SR wmTA R
g1 A@aa § o &0 T
fF ¥ ATEE 7 §7 a1 gAY IuT
g e W A e
ARHIT & 97 FT qAWAT FT KA FOT
@ o A ;i g O T wEy T
& 7% Fg w1 A5 qATTA G ALY @A

FET TF A F A £ LY AT
al 9T OF AT T o 794 w1 Fedt
F oag famm 2

;T HIT FE A FW F w4
Sta fF W @EE w1 AW g, v
@ g § AT art & Syl sy Ay
2 W g o A g Ay amEy §
ST FH G677 W @ Sgrar ger
A Ed T A A 2, W W sTgn
& wraT @ WY &9 @d g @ a1 a9
"zt & AT 21 @ A dar K5
7t 37 =rga A fae ¥ sarr agw
w7 fomr @ &1 WX ag G
o7 RAET T ¥ 9 A a1 I G
foraT & &7 age fem g "R
¥y wifgew &t gfeemw
wiw § W Ry A f o &
arz %! fawmE g s fr ot aw
a¥d &1 g § I o Ok A fedt
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A AT T A AR A AT a0
|

% WA wTE T 4g 6
Td ] fF oz fawfcl df f5 7y =0
gt i

st wifer weh: Tg a1 A &
/7 wrt et s 2T AT 3T =T
& foux & B & o # o o @
®T W AT 2 ¥ & ar fame ¥
ag faar wmm 4% fmeN T
#r agq & e F o e fray an By
AT BF 3% 1 TE w= ot
FAT ATEAT 1 FF T agr ang 4y
wa ft % am &1 g T TIAy
AT 9ET & ag T AG A6 ag
T W 9UE ¥ AT H §g AW
g ar f§ &7 SEF @it ¥ qgy
ft wot fFar a1 fF SR Tg maw
FEI AET 4T, G aga w47 AT,
offr god o TG g fee
grERE 7 A qrwET mar T A1 S
[T v § oA feae & &% o
F1 oY 7@y T & wreE G Far
gt fe griwE & oo ¥ w0
Tz 9 qEA A A & A
9T Y §19 qIAHIT q3E1 T A 5F N
¢ ag @z FiFE T AR I A
¥ gri®re ¥ wy wgr ag & a4 F g
grEFE T war:

“] was utterly unable to under-
stand during the whole course of
the proceedings as to why this
application was at all made.... I
am compelled to say that a large
number of workers, hundreds of
whom have flocked into my Court
during the hearing of this applica-
tion and have watched the pro-
ceedings with anxious faces, have
been sadly misled.”

qg gt & s st @ )
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=t yoow fag: ag & @1 -
¥ 2

it wnfag welt : ot grEeR o
Tg T §

“....and if they have lost any-
thing like the fantastic sum that
kas been mentioned, all 1 can say
is that somebody somewhere has
been guilty of that great crime,
namely, the exploitation of the
ignorant.”

PHALGUNA 27, 1881 (SAKA)

Docle Labour 22
Scheme

tRagfiegefmquromm s
fag st ST aww wifgn, W)
T femr mar | v Er qa S
T 74T &, 99 9T faum T @ & di
St gfed Gt @ oag ol @
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AT T ¥ T BET A %
T ¥ ot worm §, a8 oF " ae
§ g o¢ fr adx W gremEe WY

TG Tt F A { gerer av 9@ qg 3 W agh ot wT grav & awT gfwars
arer gEEE ¥ omm @ gwRE ¥ w £ | W W ST IR A
saer faar | aTgY § 91 gw 9y & fF 3 s

st o fag . IAw wfie ww o
@ e
Mr. Speaker: If the hon. Member g e wfwre fem o g
thinks there ig an appeal against all foid % s iz W B AT W
that, why did he come forward so wieqar E‘\-,n 5 fis ¥ ey Lo
early, and prematurely? feaT w7 O, TEGE WT TF | @

Shri Braj Raj Singh: This is not at
all relevant, Sir. He is not replying

w our allegations.

st enfae weht ;72 S AN ag
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st wifex welt ;g at g7 AT
arET ¥ 1 Afew s oaw gl oA @,
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foit & g1 9T el dear sy
aff w7
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ot wifaw Wt © I dea & faems
gy femad @ 81 faemd ¥

Wit fee =g @ af o fagd &t w
AHAT qIET 1 FW g, IE% 9ia-
fafar v qeman T o1 W gEr T
fr AT & dae & wTETC g AT
farq ®r oiw T IR § | IR
LE NGNS U L B L
oY | W 9T IAY T

¥

7 %1 fEy @r ur | 1 O S
Sogm T w7 ff | ag arvw & Ay
g & W arir¥e s & art § gey
T FT g oy AT ) A ¥

Shri T. B. Vittal Rao: Pages 38 and
39 of the report—confirmation
schemes.

Shri Abid Ali: Timings for booking?

Shri Braj Raj Singh: Pasting of
slips.

Shri Abid Ali: It i being imple-
mented. The administrative body has
introduced a wage dispute section—te
attend to disputes and settle them.
The accounts section is also being re-
organised. The administrative body
has stated that wage dispiteg are
coming down and the errors in wage
postings per month have been reduced
considerably. About 39, the Board
has stated that the wage-slips comn-
taining the details of earnings Aare
being supplied to each worker along
with the wages. So, that hag beem
satisfactory.
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il FAaE A s fe
IAFT A "yATET W g, 99 9¢ far
' @ 8, i T oA Aqfeww ¥

ft waew fag ey Y

!

Shri T. B. Vittal Rao: About the
payment of Wages, I want to know
the position in regard to enforcement.

Shri Abld All: It is not necessary
because they are assured of the pay-
ment. It is a semi-Government body
and there would not be any difficulty.
I assure hon. Members of this. They
are hcre to protect their interests.

18.04 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
Mareh 18, 1960/Phalguna 28, 1881
(Saka).
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